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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 444 OF 2023

IN THE MATTER OF:

PARYAVARAN VIKASH SANGH

THROUGH PARMANAND RANA APPLICANT
VERSUS

STATE OF HARYANA & ORS. RESPONDENT(S)

COMPLIANCE REPORT BY WAY OF AFFIDAVIT
REGARDING ILLEGAL GROUNDWATER
EXTRACTION BY CERTAIN PROJECT
PROPONENTS IN GURUGRAM, IN COMPLIANCE
TO HON'BLE NGT, PB ORDER DATED 23.04.2025

e I, Keshni )Jnand Arora, IAS (Retd.) currently holding the position of
Chairperson, Haryana Water Resources (Conservation, Regulation and

Management) Authority do hereby solemnly affirm and states as under:

1. That deponent is well conversant with the facts and circumstances of the
case and duly authorized to swear and affirm this affidavit on behalf of the
Haryana Water Resource (Conservation, Regulation and Management)
Authority.

2. That the present affidavit is being filed in compliance with the Hon'ble
Tribunal's order dated 23.04.2025, passed in Original Application No. 444 of
2023, specifically in response to the observations regarding illegal
groundwater extraction by certain Project Proponlents in Gurgaon and the

delay in taking effective action.
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C 3. That the Haryana Water Resource (Conservation, Regulation and
Management) Authority takes serious note of the observations made by the
Hon'ble Tribunal in its order dated 23.04.2025, particularly concerning the
delay in taking action against illegal groundwater extraction.

4. Compliance with Para 3 -
In compliance with the direction in Para 3 of the aforementioned order,
deponent firstly passed an order dated 28.04.2025 after giving the
opportunity of personal hearing based on the illegal extraction
observed/confirmed by the joint committee report dated 04.11.2023 and
subsequent findings received from CTOs. The copy of the order dated
28.0._4.2025 and enquiry report are appended as Annexure R-5/A. It is
further submitted that after the issuance of above order dated 28.04.2025
the Authority also imposed environmental compensation against the
defaulting Project Proponents i.e. VS Real Projects, Ramprastha Promoters,
Neocentra, BPTP complex) as per HWRA guidelines. The copy of the order of
Environment compensation is appended as Annexure R-5/B. The deponent

g R

““2% 1, ~also wants to submit here that in compliance of the directions passed by the
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\“i'l_fl'}zn’ble Tribunal vide its order dated 23.04.2025, the deponent conducted
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. OF W22 illegjjl groundwater extraction and no one was found responsible from the
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t

i) )ﬁenquiry to identify the officer(s) responsible for delaying action against

side of HWRA. The detailed enquiry report is appended as Annexure R-5/C.
5. That it is imperative to mention here that the Authority while passing the
above order dated 28.04.2025 has given directions to the Deputy
Commissioner, Gurugram to seize the borewells present at the site of these

project proponents. Further, deponent also issued a DO letter dated

A 03 JuL 2075
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14.05.2025 and letter dated 26.06.2025 to Deputy Commissioner, Gurugram
for making compliance of orders mentioned supra.

6. That the Office of the Deputy Commissioner, Gurugram, vide its letter dated
30.06 2025, has submitted a comprehensive Action Taken Report, enclosing
detailed reports from the Executive Engineer, GWS Division, Gurugram. The
copy of the Action Taken Reports are appended as Annexure R-5/D (Colly).

7. That the Haryana Water Resource (Conservation, Regulation and
Management) Authority is fully committed to ensuring strict compliance
with groundwater abstraction norms as per the HWRA Act, 2020, and the
directions of this Hon'ble Tribunal. Further it is submitted that the
continuous monitoring and enforcement drives will be undertaken to

prevent illegal groundwater extraction in Gurugram and across the State.

s et

S48 (Kes%ﬂ?\gnlg E;g;g)
Chairperson

DATE Haryana Water Resources Authority

VERIFICATION

It is verified that the contents of the above affidavit are true and correct to the best

of my knowledge and belief, and no part of it is false and nothing material has been

conce/ale.d_,th_g_refrom.

/SR oot et
(<[ )\ ATTESTED

PEACE:icoe | /) # .\J\ j DEPONENT

L N / / S / wWhe (Keshni Anand Arora)

Chairperson
Haryana Water Resources Authority
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Annexure-R-5/A

HARYANA WATER RESOURCES AUTHORITY
Rear Building, 3rd Floor, HSVP, Sector-6, Panchkula
Website: www.hwra.org.in

ORDER

Whereas, the applicant Parmanand Rana has filed O.A. No.444 of
2023 titled as Paryavaran Vikash Sangh in Hon’ble National Green Tribunal,
Principal Bench, Delhi (herein after referred to as NGT) whereby contended
that the respondents No.6 to 9 are drawing groundwater through unauthorized
borewells and flushing water in the open area without provision of treatment
facility, wherein, the Hon’ble NGT vide its order dated 26.07.2023 constituted
a Joint Committee with the direction to visit the place and submit the factual
and action taken report. In compliance of the above order the Joint Committee
submitted the Joint Inspection report on 04.11.2023 whereby, violation of
Environmental Norms by the project proponents have been reported and
accordingly on 03.10.2024 after taking cognizance of the report submitted by
the Joint Committee, the Hon'ble NGT in Para No.5 of its order directed the
HWRA to seize the illegal borewells and impose penalty as Environmental
Compensation against the projects proponents mentioned in Para No.4 of the
said order. The operative part of the said order reads as under: -

“4. Further disclosure made by Joint Committee in another
table is under:”

['sr. | Infrastructure ' NOC for | Action to be taken

| No. | projects | Dewatering | . -
1 1. i JOYVILLE NOC Not obtained No abstraction s |
| SHAPOORJI from | being carried out in

; | HOUSING PVT. CGWA/HWRA. | the premises for de

|

|LTD.( SHAHPOOR | Applied for NOC | watering activities at
' JI PALONJI), Sec | from HWRA on | present as there is no
! 102, Gurugram | 28/07/2023 | construction activity
1 ! at present. No tube
; ' well is present within |

-' | or outside the |
: ' - | complex |
| 2. | Neocentra, Sec | Yes, but NOC was | Two tube wells are |
’ | 103,Gurugram expired on  present for

| Near Dharampur 24.08.2023, date | dewatering purpose. |
‘ village Haryana Not apply for It is recommended for |
|
|

| renewal from | sealing these two |
| HWRA tube wells. g
; As per NOC 120|
' m3/day is wrthdrawn
. . ‘ | for 194 days.
‘U 3. vs NOC Not | One tube well and one ‘
i : | REALPROJECTS available  from | sump well is present |
PVT. LTD. SELFIE | CGWA/HWRA Not | within the complex. |

' (AMB  SQUARE), applied for NOC | Two tube wells which '1
Sec 37 D, HWRA were electrified by
Gurugram ' the project proponent

o 1P
S | are present outside
"w T _pi —_—ee——
under st Socreta>— putnorty

aw an W R
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HARYANA WATER RESOURCES AUTHORITY
Rear Building, 3rd Floor, HSVP, Sector-6, Panchkula
Website: www.hwra.org.in

i ' the complex. These
= . | four structures needI
| | to be sealed i
4. | RAMPRASTHA NOC Not | One tube well and one |
PROMOTERS AND | available sump is  present |
' | DEVELOPERS | HWRA/CGWB Not | within the complex.
'| PVT.LTD, Sec 37 | applied for NOC| These need to be i
' D, Gurugram | HWRA sealed. |
5. | BPTP complex ' NOC has not been | There are 7 tube |
' verified as there | wells are present in |

. ; ' was no | the complex which

_ representative is | need to be sealed if

! | present during | NOC is not obtained.

| the inspection

5. Certain findings have also been recorded by Joint Committee
in its report against some of the respondents and has
concluded that the ground water quality in the area is highly
saline (TDS is 12800 mg/l) the same is not used for drinking and
domestic uses and water for drinking and domestic
requirements is being supplied by GMDA. HWRA are authorised
to seize the illegal tubewell and impose penalty as
Environmental Compensation.”

And whereas, in compliance of the above order dated 03.10.2024
passed by the Hon’ble NGT, the HWRA sought reports from the concerned Chief
Technical Officers (herein after referred as CTOs) posted with HWRA and
Technical Committee (TCC) of HWRA regarding these project proponents and it
has been reported that the cases are pending for NOC for ground water
including dewatering as they have raised some observations to the applications
submitted with HWRA and the said project proponents have not removed the
same which are pending at their end. After considering all the reports from the
concerned CTOs, the Authority issued show cause notice dated 04.03.2025 to
the project proponents mentioned from Sr. Nos. 2 to 5 of the aforementioned
order for extraction of groundwater without valid NOC from CGWA/HWRA
which is legal requirement for extracting groundwater in Haryana as per HWRA
guidelines. Project at Sr. No 1 has already obtained the NOC for dewatering
from the HWRA which is valid upto May, 2025 and nothing adverse has been
reported against the said project by the Joint Committee in their report. It is
pertinent to mention here that in response to the show cause notice, the
Project Proponents at Sr. 2 and 5 submitted their replies. Since, some
clarifications were required, as the proponents of these two projects had given
in their replies that they have submitted applications for NOC with HWRA,
however, from records it was found that the same are pending with
observations at proponent’s end. NOCs in such cases will only be granted after
submission of the clarification and submission of requisite documents by the

- Project Proponents. Since, no response from two projects proponents at Sr no 3

and 4 was received, therefore, a reminder to show cause was issued on
09.04.2025, but no response was received. Thereafter, in the interest of

==
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HARYANA WATER RESOURCES AUTHORITY
Rear Building, 3rd Floor, HSVP, Sector-6, Panchkula
Website: www.hwra.org.in

justice, before passing any order, a personal hearing on 28.04.2025 at 11:00 AM
was granted vide letter dated 17.04.2025 to these projects proponents. It is
also pertinent to mention here that one more reply dated 18.04.2025 was
received on 21.04.2025 from project at Sr. No.3

During the personal hearing on 28.04.2025, the project proponents
and concerned CTOs of HWRA were heard at length by this Authority wherein,
project proponents assured that the observations pending at their end
alongwiith the requisite documents will be submitted within a day or two. It is
worth mentioning here that project proponents have reiterated their version
during personal hearing as replied by them in response to the show cause
notice.

It is imperative to mention here that the Project Proponent at Sr.
no 2 i.e. Neocentra did not come for personal hearing on 28.04.2025 but as per
record, it was observed that they have applied for renewal of NOC on
22.09.2023 but correct impact assessment report is still pending. Besides the
above, said project proponent is required to submit permission from the
concerned Government office for disposal of dewatered water in the drain.

So far as, the Project Proponent at Sr. no 3 i.e. VS Realprojects
Pvt.Ltd. is concerned, although application was submitted on 21.11.2023 but
during the hearing, the said project proponent submitted that the application
for abstraction of ground water was erroneously submitted, and now the
application has been amended and resubmitted for dewatering purpose on
26.04.2025. Further, certificate of Consent to establish from HSPCB submitted
by the said project has expired on 25.11.2021 and renewal thereof is yet to be
submitted. Beside the above, project proponent is required to submit
permission from the concerned Government office for disposal of dewatered
water in the drain.

The Project Proponent at Sr. no 4 i.e. Ramaprastha Promoters and
developers Pvt.Ltd submitted that application for dewatering was submitted on
07.11.2023. However, the application is pending due to non-submission of
correct impact assessment report as well as other documents/information.
They requested the Authority to grant some more time to submit the same.
Moreover, project proponent is required to submit permission from the
concerned Government office for disposal of dewatered water in the drain.

[t is also pertinent to mention here that the project at Sr. No.5 i.e.
BPTP has vehemently submitted that they are not a party among the 9
Respondents before the Hon’ble NGT in the petition filed by the applicant and
filed an affidavit wherein inter-alia they have denied all allegations of
dewatering activities. Whereas, as per report of the Joint Committee, there
were 7 tube wells present in the complex and dewatering activity observed by
joint committee with specific observation that ‘No sewage connection has
been provided to the unit and treated water is used within the unit
premises of the unit for gardening/ flushing etc.’ Since, no conclusive proof
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HARYANA WATER RESOURCES AUTHORITY
Rear Building, 3rd Floor, HSVP, Sector-6, Panchkula
Website: www.hwra.org.in

has been given by the said project proponent qua the dismantling of the 7 tube
wells present at the site, hence, Authority is not convinced with the
contentions raised by them and it is construed that the process of the
dewatering is continuing. The Authority also noticed from the record. that
besides not submitting complete application with requisite documents including
Impact Assessment Report, there has been substantial variation in the quantum
of dewatering and number of abstraction structures required from time to
time. It is also relevant to mention here that the correct impact assessment
report has been submitted by the BPTP only on 26.04.2025. However, project
proponent is yet to submit permission from the concerned Government office
for disposal of dewatered water in the drain.

It is, therefore, expedient in the public interest to decide this issue
as directed by Hon’ble NGT, as aforesaid. The Authority has gone through the
entire record along with the reports submitted by CTOs and the Joint
Committee report submitted before the Hon’ble Bench of NGT The Authority is
also of this considered view that the replies filed by the project proponents do
not justify their delay, as no plausible explanation has been given by the
Project Proponents regarding the delay to clear the observations recorded by
the CTOs for NOC and they have been non-compliant especially w.r.t. required
impact assessment report and submission of requisite documents. Moreover,
they are extracting groundwater/dewatering without permission at their
respective sites. Hence, these projects are liable for the Environmental
Compensation as per the Notification No.106/N/LA/HWRA/2022 dated 17
March, 2022. Therefore, Tariff Committee is hereby directed to calculate the
amount of Environment Compensation so that the same be imposed on these
project proponents for their defaults.

Further, the project proponents are still non-compliant and are yet
to complete the requisite documents despite a lot of effort by HWRA. Since the
delay is deliberate and applications are still pending for NOC which has not
been accorded, directions are hereby issued to Deputy Commissioner Gurugram
to seize the borewells as well as reported sump wells existing at the site of
above project proponents at Sr. No 02 to 05 forthwith without any delay till the
issuance of NOC by HWRA after their fulfilling the requisite
clarification/documents.

Order accordingly. ( {’M P
Keshni Anand Arora
<US ? [Chairperson]
28.04.2025 ggdr;;m':::,  esources Authorth - Apapdds
enkula 7 Sanmjay Marwaha
[Member]
\
Rak%%hl Kumar

[Member]
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Annexure-R-5/C

From
The Chairperson.,
Haryana Water Resources Authority,
Panchkula,

To

The Registrar,
National Green Tribunal (Principal Bench),
Faridkot House, Copernicus Marg,

New Delhi - 110 001,
judicial-ngt@aov.in.

D.Ne. 2077|2027 Hwea b, 05.06 2025
Subject: Enquiry Report in compliance of the order dated 23.04.2025
in Original Application No. 444/2023 titled as Paryavaran
Vikash Sangh Through Parmanand Rana versus State of
Haryana & Ors.

Kindly find enclosed here with the Enquiry Report containing
Page No. 1 to 145 with all the relevant documents available on record and
produced before me during the Enquiry Proceedings. The undersigned and
the Members, HWRA has the highest regard for the Hon’ble Tribunal and
even cannot dream of disobeying the orders passed by the Hon'ble Tribunal.
it is most respectfully submitted that the delay, if any, has been occurred due
to the procedural and administrative reasons, and the same is neither
intentional nor deliberate. The delay has occurred at the end of the project
proponents who have been non-complaint and failed to obtain the
NOC/permission by not submitting the essential documents despite efforts
made by the concerned from time to time. HWRA has taken the action as
per Rules, Regulations and Guidelines as the project proponents had
already applied with prescribed fee/penalty. so strict action could not be
taken earlier. However, after receipt of the orders by the Hon'ble NGT, the
Environmental Compensation has been imposed along with seizing of the
borewells as well as reported sump wells existing at the site of the project

]‘u‘ ™~ E‘ g ) r-.'.‘«‘u"r..l_”
T ol et L

U yodor S07®
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proponents in question. However, unqualified apology is hereby tendered for

any Act or omission.

Encl: As above.

{

"l j i gt
Keshni Anand Arora, IAS (Retd.)
Chairperson-cum-Enquiry Officer

=

13
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ENQUIRY REPORT IN THE MATTER OF
ORIGINAL APPLICATION NO.444 OF 2023

INDEX
Sr.No. | Particulars Date *l Page No

k. Enql_iiry Report )

31.05.2025 1-13
2. | Explanation (R: 1')—

| 02.05.2025 14

3. Explanation (R-2) -

05.05.2025 15-30
4. " Explanation (R-3) o

07.05.2025 31-33
S. | Explanation (R-4)

06.05.2025 34-102
6. | Explanation (R-5)

05.05.2025 103-104
7 Explanation (R-6)- B

06.05.2025 103-145

ot

Keshni Anand Arora, IAS (Retd.)
Chairperson-cum-Enquiry Officer

==
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ENQUIRY REPORT

Subject: Enquiry Report in compliance of the orders dated 23.04.2025
in Original Application No. 444/2023 titled as Paryavaran
Vikash Sangh Through Parmanand Rana versus State of

Haryana & Ors.

The Hon'ble National Green Tribunal Principal Bench, New Delhi
vide its orders dated 23.04.2025 in the subject cited case, directed the
undersigned to conduct én Enquiry and find out the officer concerned
responsible for delaying action and take appropriate action against the said
officer for permitting illegal extraction of groundwater due to dereliction of his
duties or for any other unknown reasons. The operative part of the order

dated 23.04.2025 is reproduced below:

3. Thus, in the circumstances of the case, we direct the
Chairperson the  Haryana Water  Resource
(Conservation, Regulation and  Management)
Authority, who is of the rank of Additional Chief
Secretary to Government of Haryana, to hold an
enquiry and find out the officer concerned responsible
for delaying action and take appropriate action against
the said officer for permitting illegal extraction of
ground water due to dereliction of his duties or for any
other unknown reason.

4. Respondent Authorities are expected at least to take
action keeping in view the observations made above

within one week and submit a report within four weeks.

Thus, in compliance of the directions mentioned supra
undersigned issued the notices to all the Chief Technical Officers,

Administration Branch and Legal Branch of HWRA to explain their position

._IE ]

15
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for the purpose mentioned in above order. The Copy of the Notice is
appended herewith as R-1. Upon receipt of the notice, all concerned officers
appeared before me on 05.05.2025, 06.05.2025 and 07.05.2025. It is
pertinent to mention here that during the hearing, they submitted their replies
and the same are taken on record. The Copies of the replies are appended
herewith as R-2 to R-6.

It is apposite to mention here that Haryana Water Resources
Authority (herein after referred to as HWRA) is a statutory body for
conservation, management and regulation of water resources i.e. ground
water and surface water within the State of Haryana for ensuring the
judicious, equitable and sustainable utilization, management, regulation
thereof and to fix the rates for use of water and for matters connected
therewith or incidental thereto including imposing environmental
compensation in case of violation. As per the prescribed Policy Guidelines,
Haryana based Project Proponents drawing or proposing to draw
groundwater or required to undertake dewatering, are required to file online
applications on HWRA portal for the permission for abstraction of
groundwater. In cases of dewatering of groundwater, the applicants along
with the applications, are required to submit the Impact Assessment Report
prepared by an accredited Consultant as per the prescribed format
describing groundwater conditions, quantum of dewatering, dewatering plan,
impact of dewatering, utilization/disposal of dewatered water etc.

After receipt of online applications on HWRA portal, these are
scrutinized by the Chief Technical Officers (CTOs) & the Impact Assessment
Reports are examined by an Impact Assessment Report Review Committee.
On the basis of their scrutiny, applicants are informed about deficiencies/

shortcomings if any, to remove the said given opportunity to complete the

2

16
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deficiencies/shortcomings. As per the procedure being followed, applicants
are supposed to submit such required documents/information within 15 days
from the date on which deficiencies/shortcoming are conveyed to the
applicant.  After completion of scrutiny, applications are forwarded to a
Technical Coordination Committee (TCC). The TCC after going into details
of each case recommended the application to the Authority HWRA for final
decision regarding permission for NOC.

After perusal of the record and repiies presented before the
undersigned through concerned officers/officials, who dealt the present case
at various levels the relevant points are as under: -

A complaint dated 17.04.2023 was filed by one Sh. Parmanand
Rana, Member, Pryavaran Vikas Sangh, Haryana, Plot No. 532 Village
Bajkhera, Tehsil and District Gurugram on CM Window portal regarding
illegal water extraction/ dewatering. As per procedure the complaint was sent
to Deputy Commissioner, Gurugram vide letter No.
Complaint/HWRA/2023/1017 dated 08.05.2023 for enquiry. In that
reference, an Enquiry report in the matter was received from Executive
Engineer GWS Division, Gurugram vide letter No. 1771-72/30G dated
14.06.2023. After receipt of enquiry report, HWRA issued Show Cause
Notice No. 442/HWRA/2023/2070 dated 20.07.2023 and No.
443/HWRA/2023/ 2071 dated 20 07.2023 to Shapoorji Palionji, Sector-102,
Gurugram and AMB Selfic Square (now VS Real Projects Pvt. Ltd.) an‘d
Ramprashtha, Sector-37-D, Gurugram respectively.

In compliance of the Show Cause Notices, both the firms did not
submit any reply. Thereafter, both the firms were called for héaring on
11.10.2023 before the Authority vide Notice dated 06.09.2023. On the fixed

date of hearing i.e. 11.10.2023, no one was present on behalf of both the

17
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firms. Thereafter, the matter was adjourned for 22.11.2023. On 22.11.2023,
Sh. Manish Verma, AGM Project, AMB Selfic Square {now VS Real Projects
Pvt. Ltd.) appeared before the Authority and submitted relevant documents
in which he had stated that the firm had already applied in the name of M/s
V S Real Projects Private Limited. Accordingly, his case was disposed of on
22.11.2023.

The firm namely M/s Shapoorji Pallonji, Sector-102, Gurugram
failed to appear before the Authority on 22.11.2023. However, the matter
was further adjourried for 31.01.2024. The advocate namely Sh. Bhavpreet
S. Dhatt on behalf of firm appeared on 31.01.2024 before the Authority and
submitted that he would submit formal reply on the next date of hearing. The
matter was further fixed for hearing on 20.03.2024 and the respondent firm
submitted that they had already applied for NOC vide application No.
HWRA/INF/N/2023/580 dated 28.07.2023 and which is under process.
Thereafter, the firm had obtained NOC for 10 number borewells for de-
watering purpose which was valid upto 19.05.2025. The matter was again
listed for hearing on 02.04.2025, in which the respondent firm had submitted
an undertaking that the dewatering activity shall be closed on or before 19"
May, 2025. The firm has been called on 04.06.2025 for submitting the status
report.

In addition to above, upon receiving the report of the Joint
Committee dated 04.11.2023 which was received through email dated
05.04.2024 from Regional Officer, Haryana State Pollution Control Board,
Gurugram Region (North) in HWRA office . the matters were immediately

taken up by the Authority in respect of the following project proponents: -

Sr. No | Infrastructure projects

g

18
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1. |M/s Joyville Shapoorji Housing Pvt Ltd. (Shahpoorji Pallonji) |

- Sector-102, Gurugram.
2. | Mis Neocentra, Sector-103,Gurugram Near Dharampur Village Haryana |
3 | Mis VS Realprojects Pvt. Lid. SELFIE (Carlier AMB SQUARE), Sec 37 D,
| Gurugram
4, M/s Ramprastha Promoters and Developers Pvt. Ltd., Sec 37 D, Gurugram
5 ' M/s BPTP Complex |

it is pertinent to mention here that since the cases of project
proponents at Sr. Nos. 1, 3 & 4 had already applied before the Authority for
NOC by the Authority, therefore, on 30.04.2024 the reports of application
status of projects at Sr. Nos. 2 & 5 were asked from the IT Cell (HWRA). The
report was received on 02.05.2024 wherein T Cell made disclosure that
there is no details of the application of the agency at Sr.No.5 i.e. M/s BPTP.

After receiving the orders dated 03.10.2024 from the Hon'ble
National Green Tribunal, Haryana Water Resources Authority being
statutory body, established by Haryana Water Resources (Conservation,
Regulation and Management) Authority Act, 2020, inherently bound by the
rules and regulations framed thereunder. So, latest reports were again
sought from all the CTOs and it was found that these project proponents had
applied for NOC but were lacking to complete the documents required for
the purpose or incomplete documents were submitted, some
documents/reports were found to be old. One of the application was filed for
seeking permission for abstraction of groundwater for domestic use instead
of dewatering which was further modified by the applicant himself on
26.04.2025 only. Therefore, required data/information & latest/correct Impact
Assessment Reports were asked from the applicants so that further action

regarding finalization of NOC/permission be taken accordingly.

S =
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As per order dated 03.10.2024 of Hon'ble NGT Show Cause

Notices were issued on 04.03.2025 to the four project proponents, details of

which is given hereinafter:-

M/s Neocentra, Sector-103,Gurugram Near Dharampur Village |

'M/s VS REALPROJECTS PVT. LTD. SELFIE (AMB SQUARE),

'M/s RAMPRASTHA PROMOTERS AND DEVELOPERS |

' Sr. No. Infrastructure projects
Uy
Haryana
.
Sec 37 D, Gurugram
3.
PVT.LTD, Sec 37 D, Gurugram
4.

'M/s BPTP complex.

The details of submission of applications on the portal of HWRA

by the project proponents are as under: -

Sr.
No.

Sector-103, of
22.09.2023. Applied

Infrastructure Date of submission
projects of application on
HWRA portal for
)  dewatering activity. |
'M/s  Neocentra, Applied for renewal

NOC on
Gurugram Near

Dharampur after

expiry of
Village Haryana | already issued NOC
| so the benefit of half
| fee not granted. The
; application submitted
' with full fee 1.e. Rs.

' 1.50 Lac.

| Remarks

First NOC issued for the |
21.01.2022 to
10.08.2022. Second NOC |

period

issued for the period
10.02.2023 to
24.08.2023. | |
The project proponent
has not submitted
permission  from the

GMDA for disposal of
dewatered water in the |
drain.

However, other
documents have been
submitted. Hence, no
NOC for current period

has been issued till date.

= a
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VS
Realprojects Pwit.
Ltd. Selfie (AMB
Square), Sec 37

D, Gurugram

3. |M/s Ramprastha'AppIied

 Promoters  and
| Developers Pwt.
Ltd., Sec 37 D,

Gurugram

P

- complex.

BPTP

{(now
Countrywide
Promoters Pvi.
Ltd.)

950

Applied
21.11.2023.

Amended application

on

received on
26.04.2025.

Application filed with
penalty of Rs.1.00

(total Rs.2.50
|

Lac

| acs)

with proposed
dewatering and paid

fee Rs.1.50 Lac.

has

on :
07.11.2023. Applied

The prdje_cf i proponent

submitted
thei
GMDA for disposal of
dewatered water in the
validity of
Certificate of CTE has
expired on 25.11.2021,

not

permission  from

drain  and

renewal thereof is yet to
be submitted.
However, other
documents have been
submitted. Hence, no |
NOC for current period‘
has been issued till date. |
The project proponent
submitted
the
GMDA for disposal of

dewatered water in the

has not

permission  from

drain.

However. other

|
| documents have been

l submitted.

Hence, no
| NOC for current period

' has been issued till date.

Applied in the name | The project proponent
submitted
the

of

of Countrywide has not

Promoter limited with | permission  from

penalty - of Rs.1.00 GMDA for disposal

Lac. (total Rs.2.50 dewatered water in the
lacs). drain.
However, other
documenis have been
submitted. Hence, no
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NOC for current period |

has been issued till date.

Itis also relevant to mention here that as per recommendation of
the Joint Committee, there is no violation by the project proponent M/s
Joyville Shapoorji Housing Pvt. Ltd. (Shahpoor Ji Palonji), Sec. 102,
Gurugram. Hence, Show Cause Notices were issued to the remaining four
project proponents. In reply to the Show Cause Notices, the project
proponents submitted their replies.

On perusal of record, it was found that the applications were
pending with observations and NOC could only be granted after submission
of the clarification and submission of requisite documents by the Project
Proponents as per the procedure being followed, before passing any order,
a personal hearing was required to be given in the interest of justice. The
hearing was afforded on 28.04.2025 vide letter dated 17.04 2025.

As per the record and reply by the CTOs. since the project
proponents had applied before the Authority for the NOC and the same was
pending for consideration since long time, therefore, action could not be
taken without granting them personal hearing.

The project proponents mentioned at Sr. No.02 to 04 called for
hearing on 28.04.2025 and they appeared for hearing during the course of
hearing they assured that they will complete the required documents
immediately. No one from Sr. No.1 i.e. M/s Neocentra appeared for personal
hearing. however, their application for renewal of NOC was available on the
portal of HWRA which was under process.

Regarding the Project Proponent at Sr. no 2 i.e. M/s VS Real

projects Pvt. Ltd., it is pertinent to mention here that application was

submitted on 21.11.2023 but said project proponent sought amendment in

o )
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the application for abstraction of groundwater as the same was applied by
them erroneously. The application was amended by the applicant himself on
26.04.2025 and resubmitted for dewatering purpose. Further, validity of the
certificate of Consent to Establish from HSPCB submitted by the said project
had expired on 25.11..2021 and renewal thereof is yet to be submitted.
Beside the above, project proponent was required to submit permission from
the concerned Government offices for disposal of dewatered water in the
drain.

The Project Proponent at Sr. no 3i.e. M/s Ramprasthé Promoters
and Developers Pvt. Ltd. submitted its application for dewatering on
07.11.2023. However, the application was pending due to non-submission
of correct proper Impact Assessment Report along with other
documents/information. The applicant requested the Authority to grant some
more time to submit the same. Moreover, project proponent was required to
submit permission from the concerned Government offices for disposal of
dewatered water in the drain.

The project at Sr. No.4 i.e. M/s BPTP Ltd. (now Countrywide
Promotors Pvt. Ltd.) in the reply to the Show Cause Notice available on
record, has submitted that they are not a party among the 9 respondents
before the Hon'ble National Green Tribunal in the Original Application no 444
of 2023 and submitted an affidavit wherein inter-alia they have denied all
allegations of dewatering activities. Whereas, as per report of the Joint
Committee, there were 7 number tube wells present in the complex and
dewatering activity was observed by Joint Committee with specific
observation that ‘No sewage connection has been provided to the unit and
treated water is used within the unit premises of the unit for gardening/

flushing etc.’ Since, no conclusive proof had been given by the said project
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proponent qua the dismantling of the 7 number tubewells present at the site,

hence, Authority was not convinced with the contentions raised by them.

BPTP Ltd. filed application on 09.11.2023 in the name of Countrywide
Promoters Pvt. Ltd. but besides not submitting complete application along
with requisite documents including correct/proper Impact Assessment
Report, there has been substantial variation in the quantum of dewatering
and number of abstraction structure required, from time to time. Due to
submission of incomplete application, appiicant was afforded 17
opportunities in  writing | on various dates to provide the requisite
documents/information. Due to non-furnishing of timely response/reply,
reminders through online mode were also issued to the applicant 12 times.
The applicant himself admitted vide letter dated 24.04.2025 that due to tack
of knowledge of their Consultant, their application was incomplete and
observations raised by HWRA could not be cleared. It is also relevant to
mention here that as per record, the correct/proper Impact Assessment
Report was submitted by the BPTP (Countrywide Promoters Pvt. Ltd.)
only on 26.04.2025. As the application submitted was incompilete and due to
non-submission of permission from concerned Gowt. Offices for disposal of
dewatering water in the drains, therefore, NOC could not be processed.

At present, the status of application of the above project
proponents is pending for want of essential documents which are to be
submitted by the above named four project proponents. Hence, no
NOC/permission has been issued in favour of the above projects so far.

Since, the replies of the project proponents were found
unsatisfactory. So, after granting them opportunity of personal hearing on
28.04.2025 and to the concerned CTOs of HWRA, who were heard at length

by this Authority, the orders to impose Environment\al Compensation along

=\ .\
e
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with seizing of the borewells as well as reported sump wells existing at the
site of the project proponents in question were ordered. The Environmental
Compensation has been calculated by taking into consideration of the

operating of illegal groundwater extraction on the sites of project proponents,

the details of which is as under: -

| Sr. Infrastructure projects | Status of NOC Environment

| No. e i , e . Compensation

| 1 Neocentra, Sector- Responselreply to Rs.44,28,000/-
103,Gurugram Near | objections were not

Dharampur village Haryana | received from unit.

2. VS Realprojects Pvt. Ltd. Responselreply to Rs.1,21,85,880/-
Selfie (AMB Square), Sec 37  objections were not
D, Gurugram received from unit.
3. | Ramprastha Promoters and | Responsefreply  to | Rs.1,10,22,060/-
Developers Pvt. Ltd, Sec 37 | objections were not
D, Gurugram received from unit.
4 BPTP complex  (now | Responselreply to Rs.2,11,95,216/-

Countrywide Promotors Pvt. | objections were not

Ltd.) received from unit.

The delay was attributable to the Project Proponents as the said
Project Proponents did not pay any heed and failed to submit essential
requisite documents required for issuance of NOC. In the present enquiry,
the undersigned has concluded that there is no deraliction of duty of any
officer/official of HWRA. Further, it is important to mention here that on
22.04.2025, reply by way of affidavit was filed by Chief Executive Officer,
HWRA stating therein the position regarding the process which HWRA
adopted to examine the matter such as show cause notice. reminder and
personal hearing being statutory body, established by Haryana Water
Resources (Conservation. Regulation and Management) Authority Act,
2020, inherently bound by the rules and regulations framed thereunder.

HWRA has issued 1702 show cause notices to the various

units/firms situated in the State of Haryana in which 490 decided/disposed

%&Zﬁﬂ: 11 _ "Li,_.r
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of, in which.106 borewells/tubewells have been dismantled/sealed upto
31.06.2025.

It is also relevant to mention here that there is no dereliction of
duty of any officer/official of HWRA. Rather the delay was attributable to the
Project Proponents as the said Project Proponents did not pay any heed and
failed to secure the NOC by complying the orders of HWRA as and when
raised through observations by concerned CTOs & Impact Assessment
Report Review Committee and even after the orders dated 03.10.2024 of the
Hon'ble Tribunal. Hence, before imposing envirphment compensation as
observed by Hon’ble Tribunal in their order dated 03.10.2024 due process of
law has been followed and accordingly on 28.04.2025 orders have been
passed against the project proponents and penalty of Environmental
Compensation was imposed on them along with seizing of the borewells as
well as reported sump wells existing at the site of the project proponents in
question.

In addition to above, it is respectfully submitted that being a new
establishment, HWRA has been making its efforts to sensitize the project
proponents extracting groundwater in the State of Haryana to take NOGC/
permission by applying on the portal of HWRA. It requires mention here that
HWRA s having only its office at Panchkula, there is no field staff is
available. Even with the limited resources, HWRA has been able to bring
more than 10,000 projected proponents on the portal & more than 5500
applications have already been decided.

In compliance of the ord'ers of Hon'ble NGT, the project
proponents were afforded personal hearing on 28 04 2025 and after
considéring documentary evidence and averments made by the

representatives of the project proponents the orders of imposing

,
T
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Environmental Compensation along with seizing of the borewells as well as
reported sump wells existing at the site of the project proponents in question
by taking into consideration of the existing borewelis as illegal for
groundwater extraction. Hence. the orders of Hon'ble NGT have been

complied with.

i o T,«c’f{'
(ﬁ,_ ,1\}[1 e

Keshni Anand Arora, IAS (Retd.)
W Chairperson-cum-Enquiry Officer
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The Haryana Water Resources
(Conservation, Regulation and
Management) Authority,
Panchkula,

fafsge iR weus) Wit
Ygeen |

TIME BOUND

From

The Chairperson-cum-Enguiry Officer,

Haryana Water Resources Authority,

Sector-06, Panchkula. ‘
To

. Legal Branch, HWRA

. Sh. KK. Parmar, CTO, HWRA

. Sh. TK. Tayal, CTO, HWRA |
. Sh. P.K. Garg, CTO, HWRA

. Administration Branch, HWRA ‘

Wk =

Memo No. / €57 /HU RA Dated: ©d o8- 2elf

Subject: To send reply to the explanation.

In reference on the subject cited above. [t is brought to your kind notice
that on 23.04.2025 the Hom'ble NGT in OA no 444 of 2023 titled as Paryavaran Vikash
Sangh vs. State of Haryana and Ors has taken a serious view and directed the
undersigned to conduct an enquiry and find out the officer concerned responsible for
delaying the action and take appropriate action against the said efficer for pemmilting
illegal extraction of ground water due tn dereliction of his duties or for any other unknown
 reason. The operative part of the order dated 23.04.2025 passed by the Hon'ble NGT is
reproduced below:-

“3_Thus_in the circumstances of the case. we direct the Chairperson of
the Haryana Waler Resource (Conservation, Requiation and Management)
Authonty, who is of the rank of Additional Chief Secretary lo Govemment of
Haryana, to hold an enquiry and find out the officer concerned responsible for
delaying action and !ake appropriate action against the said officer for
permitting illegal extraction of ground water due to dereliction of his duties or for
anly other uriknown reason.

4. Respondent Authonties are expected atleast to take action keeping in

view the obsecvalions made above within cne week and submit a report within
four weeks.”

Therefore, the present notice is being hereby issued to the atl the above
mentioned Officer to explain their position that why were the orders not brought to the
notice of the Autherity and why the Branches were non-responsive to the orders of the
Hon'ble NGT. Before taking further action this matter, you all are directed to submit your
explanations within a week positively to the undersigned, otherwise, it will be presumed
that you have nething to say in this regard and report will be submitted to the Hon'ble

NGT.
At

(Keshni Anand Arora)
Chatrperson-cum-Enquiry Officer

R-1

L T

“CONSERVE WATER - SavVE LIFE”
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The Haryana Water Resources
(Conservation, Regulation and
Management) Authority,
Panchkula.

To

| The Chairperson-cum- Enquiry Officer
Haryana Water Resources Authority
Panchkula

' Subject: To send reply of the explanation.

ok ke e e e e ek e e e ok

Kindly refer this letter no. 1657/HWRA dated 02.05.2025.
In this regard, it is submitted that a CM Window Complaint No.
CMOFF/N/2023/ 045431 dated 17.04.2023 was received in this branch ong

which an enquiry was got conducted from Deputy Commissioner, Gurugram.

‘After enquiry the action was taken accordingly.

Hence, the relevant original record of the same is attached

herewith for further necessary action please.
‘ Encls. As above. = e
()
g getd <)

Coréulfant (M&E)
Haryana Water Resources Authority.

1 f ,, Panchkula

“CONSERVE WATER - SAVE Liric”
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washiboar: {6 New Il Grisvance Detail-CMOFF/N/2023/045431

Request For Target Date Extension

Complainant Details

Registration No,
Name

Address

Contact No
- Email Addraess
Grievance Detalls

Multimarked by You
and Reply Awaited :

Appointment Details

Grievance Category

CMOFF/N/2023/045431

Parmanand Rana

VPO Bajghera Palam Vihar
Gurugram Haryana 122017

Raceived By

Received Date

| Attachment

Mobile No

PLEASE TAKE THE ACTION OF MY COMPLAINT

None

Deficiency in services

Remadial
Action/Religf
Sought

Current Status

[CFE o T3y

e

—

Chiel Minister Office

17-04-2023

View Attachment

{.fimportant/’2023/04/17/1681 726018CWGRG.pdf)

9898316769

Taken Up With Sub-Org

[ Alog)r023

Take Action
Decision --Select—
| Teke Actd
Action HiStOI'y iScm Bac_li_]i}
Action Description Sent By
Date
20-04- Taken Up With Sub-  Administrative Secretary
2023 Org trrigation
19-04- Taken Up With Sub-  Chief Minister Office
2023 Org
17-04- Grievance Received  Citizen
2023

Additional Marking Details - NIL
Old Action History (Before Case was R
Send Back Remarks Details (

From

To

Data Remarks

g

Forwarder Remarks

Case Presently Deait
HWRA
Administrative Secretary

lrrigation

Chief Minister Office

copened) - NILTop ]
Replier Retmarks) [Top 1

16

Action Taken Repart Attachment f
Remarks

Necessary action be ensured and
submit ATR.

Sant Saent Back Remarks
Back
Date

30



Engineer in chief
Panchkula

Adminlstrative
Secrstary
{rrigation

Administrative
Secretary Public
Heailh
Enginesring

Additional
Secretary
lrigation

Chief Minister

Office

Chief Minister
Office

Hydrologist

Additional
Secretary
Irrigation

PHED Haryana

Engineer in chief
Panchkula

Daputy
Commissioner
Gurugram

Administralive
Secratary Public
Health
Engineering

Call Center Remarks

No Call Centre Remarks for current grievance

20-
04-
2023

19-
04-
2023

18-
04-
2023

19-

2023

18-

2023

18-

2023

& of worthy Acvisar, Irriaation o

Hon'sle Chief Mimster, Haryane, fizld office must ensure

unnemnak

g of CM'W

v Giisvance on the portal

within 3 days ald Ullevance must be sent
biack on the portal within 24 s, alongwith clear-cut

reasons for not indertzking tha grisvanca, Thersaftar,

Worthy EIC shall deside on the grevances 1o undartake

by concernad Unit/Sub-ardinates within 3 days and tha:
¥

decision will be dinding ¢ nief Engineer and

subordinates,

Necessary action be ensured and submit ATR.

for necessary action and upload ATR

Necessary action be ensured and submit ATR,

17

20-
04-
2023

20~

2023

19-
04
2023

20-

2023

18-
04-
2023

16-
04-
2023

&= The sag
Grievancs is nol
relatea to Ground
Water Cell, Haryana

relatés lo

Resource Autherity

< The said
Grievance is not
related to Ground
Water Cell, Haryana,
it may relates to
Haryana Water
Resource Authority.

<4 Respected Sir
matter relates {0
hydrologist
deparimeant

= The saig
Grievange is not
relaled 1o Ground
Water Cefl, Haryana,
i may relates to
Haryana Water
Resource Authority.
{HWRAJ

<$= Respected Sir
matter relates to
hydrologist
department

<& Respected Sir
matier refales to
hydrelogist
department

31
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The Haryana Water Resources
(Conservation, Regulation and
Management) Authority,

964

ENUTT ST G (Jiee,
fafraws aiv weerm) wifdrescor

Panchkula. AR |
| Date Bound/CM Window Complaint i
To
The Deputy Commissioner,
Gurugram.
| Memo No./ComplaintHWRA/2023/ / =/ 7 Dated: 0§ of 229 ¢
Subject: CM Window Complaint No. CMOFE/N/2023/ 045431 dated 17.04.2023- =
aTead FTEURGH i of) O3 THUT G 7} N A wpae Baey-gy
€. TEE gNGT U T sl JwRle SN
VEIHNE A THUR & g ) & I 4 T o o
AT FH 7 R wreeh @ G @A Wt ) g e

wew yufaxer o vy &AM, Wi TRy 532, T T, W a1 Rrer

A |

HiT20r200020F 001080007000 02

Please find enclosed herewith copy of CM Window Complaint No,

‘:CMOFFIN12023I 045431 dated 17.04.2023 made by Sh. Parmanand Rana, Member
Environment Development Association, Haryana regarding illegal extraction and sale of
Ground Water.

In this regard, it is requested to get conduct an enquiry through

Enforcement Officer of HWRA and send enquiry report to this office within a period of
Ten days as the matter is related to CM Window complaint,

Encls. As above.

; Copy to:-

|
|

'
Chief E x2utive Officer,
Haryana Water I-?\w?s ourdes Authority

PS to Chairperson, HWRA for kind information of W/Chairperson, HWRA,

“CONSERVE WATER - SAVE LiFe”
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The Haryana Water Resources
(Conservation, Regulation and
Management) Authority,
Panchkula,

| Regd./Reminder- ' ' . B
Date Bound/CM Window Complaint
To

‘- The Deputy Commissioner,
Gurugram.

Memo No./ComplainttHWRA/2023/ ) 74 & Dated: i/ -0 K27
: |
| |
'Subject:  CM Window Complaint No. CMOFF/N/2023/ 045431 dated 17.04.2023- SRR
R TR ot W WaeT-102, U™ T 0w &) Ao wriy HITI-37
<. T gReT T LEIM, & W1 AT AR 37 Q. Fudhr Ena
| VI I @ RT3, aeRe & gt @ R g ST 9 e om

ST BT T TR BT & N T BT GRT T AR gl S G RToTT |
| Wmmﬁmwm,wwm,mmmmﬁw'
T | _ |

PEETRAVESEEIC b s RTh ey

Kindly refer to this office letter Memo No. 1017 dated 08.05.2023 on the
! subject cited above.

| You were requested to send an enquiry report to this office within a period |
of ten days. But no response has been received so far. .

Hence, you are once again reguested to look into the matter personally and
‘ send requisite information immediately to this office as you are aware that the matter is
\related to CM Window Complaint which is time bound. However, an interim reply |
has been uploaded on CM Window with the report that the matter is pending at |
your level. Early action in the matter would be highly solicited.

b

4
Chie}%ecutwe Officer, |
Haryana Water Resqurces Authority
Copy to:- i |
WE

' PS to Chairperson, HWRA for king information of W/Chairperson, HWRA

|

I

“CONSERVE WATER - SAVE LIFE"
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. §.5g, R ud o wameE favm, gRarom
f \ P.W. IRRIGATION & WATER RESOURCES DEPARTMENT, HARY ANA
[\. ) ST/ Office of the
=2 wrdwrl] syl eam wa gl dee, eR e, wede) e, gEaw - oo
it W Executive Engineer, Gurugram Water Supply il;’v.".:‘lsjil(.m. Canal Colony, Mchrauli Road, Guragram
YUY/ Phone No. ; 0124-2327801, Emnil - xcn—gwsgr;g.irr@gov.in & xengwsggn @yahooin
[ —p — U \
No. ’_‘_‘H_' / W Dated. l,‘:i /06/2023
4 9N
TO /\ r_‘ '\; A A !r“l.lll..{..:
v~ The CEO- for Chairperson, R P M ¢
HWRA, f NS
Panchkula. S
Subject: CM Window Complaint No. CMOFF/N/2023/045431 dated
17.04.2023,
Ref: Your office Memo No. Complaint/HWRA/2023/1017 dated
08.05.2023,
\ \ 7 With reference 1o letter under reference, please find enclos
I \_}, f
\ N f;_, herewith the Action Taken Report for the CM Window Complaint nuwm
AV _ _ .
‘ \ / mentioned in the subject.
5 5 This is for your kind information and further necessary
o p please.
. [ 1 _I'; NS Y "\I \ ,"
I':.#.“\.[I J \['\\\.‘\"":}

k S
| . DA/Action Taken Report ;'.-.‘J."."..\l_l‘\‘i' Engineer
ﬁ, V) GWS L)l'-.!i:w:ih
/ \\9 !

Guru g arm yrn
A

v s
St

L,\ ‘Depuly Commissioner, Gurugram for information w.r.t his letter No. 207,LB

"dated 18.05.2023. ‘ , S Ef

23
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o 7oA Window Action Taken @'BE@?BJT#TMA_T%EELT: s
I =L Eﬂ'l:‘-@ﬂ‘-‘t-‘i’i[“.-“‘ﬂ”“ﬂ.“le;ﬂ_{t.fif:if 20u2]ousg Date of Registration: & LU IRTOR

' 2 Grievance Details
| Category: ib(’_)‘\\;l'('abtv,lf T Sy ey
[ (e S_;_J_;':::lﬁ(.-ga!jr_}n_:_ ~

f__.-._, —— --..—\.-____-.-.._._.__.___ — — e — — _——
| 3. Citizen Contact Details

I‘ Name:- (’)uu'vw'nr:nr.l Bana, Mabile: 9 § 54 316 3¢9

|

f Address: \} 2, f)"‘"l e flan Wiy Alternate contact number:

_ o v L T i} Wit
| By which medium was the citizén contacted or sUmmoned? () Y T 7“ -
1. Registered Post/phone g SMs: 9%99 216769

—— __._____,————h_______*___ —_—
4. Interim Report on the Enquiry {By the Invest:gating Offlcer)
|

‘ Date of Enquiry: =l 2018
Findings by Jnveﬂingnting Ofﬁcer/anuirv Officer; gc_rﬁ £h- er}ad««d

|

L )

5. Is the matter Sub judices VesiNo ——— T e
If Yes, Case No.: Court Name:
Title: Date of Next Hearing:

| (Attach a copy of Stay Order, If any)

| Legal provisions (Law): a o = ol ——
I 6. Fingl Report on the Enquiry (By the lnvestigating or Reporting Officer)- Action taken with Dates gng
|

|

f Date of Commencement of procesdings: Yle |Ja 2.2

| Date of concluding the Praceedings (Date on which Proceedings were concluded) '-11@ 1)‘0 o
/ Phates to he attached herewith if site visjt tonducteq: ?!«;,415 q{}ud,.m{

I Detalls on Action Taken:

A Nov T‘ilcu\ qugﬂ- "'HJTQdM.d

| A\ e

| | 20 40, 15,

il
1 Author gf re;')ort
—(Name and desig nation of th e officer]

T 7. Citizen S_atisfacuT-;r By L T hs :;’_"_ o TR
IJ Whether citizen satlsfied by proposeq solution?:  ves/n, 0&5""” Mo - 4 Ne—
—— = —
, " 8¢ ] 2077
Signature of Citizen,

(Name of Citizen)
a/ Eminent Citizen (EC) Verification \ 1 \l
’ Name of g¢: ‘(‘&hf, :

Executhe Enginen;
| - Citi i : LWS Divisjon,
Comments of c (if any); Gurgaon

Signature of ¢cltizen
Mame o.ff_‘.-'a;';‘-a..

l
)l_._ — e —m——— e ———— —— —= e

: Signature of the DC/Nada Qfficar (Deptr
I {Upr:on;‘a!}
R ___ﬁ__________,___________________ ——— T ————SPionsf) :
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The Haryana Water Resources
{Conservation, Regulation and
Management) Authority,
Rear Building 3rd Floor, HSVP,
Sector-6, Panchkula
Website: www. hwra.org.in

Registered

=l Jw dErE (G,
fafraas ok waum) wiftrao,
Ray fafegs, S wfa, yagadid,

AqeT-6, JuaA|

To
Sh. Narender Saini, Shapoorj
Pallonji, Sec-102, Gurugram-
122505 (Mobile No. 9205956034)
: No. SCN-442/HWRA/2023/ 20F© Dated; =0~ 07720211
| Subject: Show Cause Notice for extracting groundwater without permission from ;

Haryana Water Resources Authority (HWRA).

Whereas, under the guidelines issued by the Haryana Water Resources
Authority (HWRA), it is mandatory to seek permission from the Autnority for extraction of |
groundwater as per the provisions of Section 16 of Haryana Water Resources {Conservation,

Regulation and Management) Authority Act, 2020.

Whereas, the Government of Haryana, under Section 19 of the HWRA Act,
‘appointed Enforcement Officers of HWRA and the Enforcement Officers of Gurugram have
i conducted an enquiry under CM Window Complaint. ]

Whereas, as per the report submitled by the Enforcement Officers of HWRA
| your unit was found o be indulged in illegal extraction of groundwater by using borewell
'extracting ground water which shows prima facie clearly violations of the Section 16 of

Haryana Water Resources {Conservation, Regulation and Management) Authority Act, 2020

Therefore, in view of the above, you are hereby issued this show cause nolice, |
for 15 days, as to why Environment Compensation may not be imposed upon you, and action
for sealing of borewell may not be initiated for not obtaining permission from the Authority i
date Your reply should be reach to the authorily within stipulaied period; otherwise one sideq

action may be taken accordingly

Chief fex@cutive Officer
for Chairpegseri [HYVRA Panchkula
W4

PS to Chairperson, HWRA for kind information of W/Chairperson, HWRA

==

“CONSERVE WATER SAVE LIre”

Copy to :-
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The Haryana Water Resources
(Conservation, Regulation and
Management) Authority,
Rear Building 3rd Floor, HSVP,
Sector-6, Panchkula
Website: www.hwra.org.in

T O WA (FREv,
faframe alR weeH) Wit
oy ffegn, dhi e, augad),

Hgev—6, YU |

Registered
To

Sh. Manish Verma, AGM Praject,

AMB Selfic Square and Ram

Prastha, Sector-37-D, Gurugram-

122001 .(Mobile No. B178106238)

No. SCN-443/HWRA/2023/ "2 0 F/ Dated: =20.- 07027
Subject: Show Cause Notice for extracting groundwater without permission from

Haryana Water Resources Authority (HWRA).

Whersas, under the guidelines issued by the Haryana ‘Water Resources
Authority (HWRA), it is mandatory to seek permission fram the Authority for extraction of
groundwater as per the provisions of Section 18 of Haryana Water Rescurces {Conservation,

 Regulation and Management) Authority Act, 2020,

i Whereas, the Government of Haryana, under Section 19 of the HWRA Act
: appointed Enforcement Officers of HWRA and the Enforcement Officers of Gurugram have

conducted an enquiry under CM Window Complaint.
|

Whereas, as per the report submitted by the Enforcement Cfficers of HWRA
your unit was found to be indulged in illegal extraction of groundwater Dy using borewell
|extracting ground water which shows prima facie clearly violations of the Section 16 of

Haryana Water Resources {Conservation. Regulation and Management) Authority Act, 2020,

Therefore, in view of the above. you are hereby issued this show cause notice,
for 15 days, as to why Environment Compensation may nol be imposed upan you, and action
for sealing of borewell may not be initiated for not obtaining permission from the Authority tiil
date. Your reply should be reach to the authority within stipulated period, otherwise ane sided
action may be taken accordingly.

Chief #xecutive Officer
for Chairnerstn MHWRA Panchkula

W

PS to Chairperson, HWRA for kind information of W/Chairperson, HWRA

R

“CONSERVE WATER - SAVE Liri” P

Copy to :-
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To

The Chairperson-cum-Enguiry Officer,

Haryana Water Resources Authority,

Panchkula.

Subject: Reply to explanation.

In reference to your letter memo No. 1657/HWRA dated
02.05.2025 received on 05.05.2025 whereby, | have been asked to submit my
explanation. In the aforesaid letter. it has been mentioned therein that why the
orders dated 03.10.2024 passed by the Hon'ble NGT in O.A. No. 444 of 2023
not brought to the Notice of the Authority for compliance resuitantly Hon'ble
NGT vide its orders dated 23.04.2025 directed your good-self to conduct the
fact finding inquiry to look into the matter and submit action taken report
against the delinquent/erring officer of HWRA.

At the very outset, it is submitted that the additional charge
assigned to the undersigned in the office of Chairperson, HWRA vide
Government order dated 09/10.04.2024 and joined on 15.04.2024. It is most
respectfully submitted that the undersigned is performing his duties in the
Authority with utmost sincerity and dedication and was not aware of the
pendency of aforementioned O.A. No. 444 of 2023, as the case was instituted
against HWRA much prior to the posting of undersigned. It is further submitted
that for the first time the file was submitted to the undersigned for issuance of
necessary defence sanction in favour of Adv. Rahul Khurana through the
Consultant (M&E). The office note at NP-05 of the case file clearly depicts that

Adv. Rahul Khurana informed regarding the pendency of the case in question
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975

that the case is pending for hearing on 30.01.2025. Finding seriousness and
due to paucity of time the defence sanction was issued and the action was
reguiarized by taking ex post facto sanction from the W/Chairperson.
Thereafter, undersigned put a note on the noting sheet that latest order dated
30.01.2025 of Hon'ble NGT may kindly be placed on record. Thereafter, on
07.02.2025, DEO, HWRA placed the latest orders which was also submitted
for perusal and compliance of orders to the Senior Officers of the Authority.
Whereupon. directions have been issued to the CTOs, HWRA to submit report
after receiving the report the file was submitted to the Senior Officers of the
Authority by the undersigned on 24.02.2025 whereby, it was opined that to
comply the orders dated 03.10.2024 in true letter and spirit so that reply
sought by Hon’ble NGT_ may be submitted and to avoid any adverse order
from the Hon'ble Tribunal. Thereafter, the file was again sent to CTOs, HWRA
for providing the latest status which was received on 25.02.2025. It is further
submitted that the file was again received from Consultant (M&E) as per the
discussion made with the W/Chairperson, HWRA and draft show cause was
put up for perusal and approval on 28.02.2025. The show cause was
approved by the Authority including two Members and W/Chairperson, HWRA
and signed on 04.03.2025. Thereafter, upon receiving the latest position from
the concerned CTOs, HWRA draft reply by way of Affidavit was received for
vetting on 21.04.2025 and the same was vetted on 21.04.2025. Since, show
cause notices were issued to the project proponents, hence the Authority

granted personal hearing to them for 28.04.2025 On 28.04.2025, the file was

=
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submitted through undersigned o the Authority for personal hearing and after
being heard the Authority pass the orders on the same day.

In view of the above submission made by the undersigned, It is
again submitted that there is no delay/fault of the Legal Cell, HWRA to deal

with the case in question and requested that matter may be filed in the interest

of justice.

-

et At

. e
VO TB eS|

| :
(Mohit Sharma)

ADA. HWRA

¢
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To

The Chairperson,
Haryana Water Resource Authority,
Sector -6, Panchkula.

Sub: To send reply to the explanation

This is in reference to the memo no. 1657/HWRA dt. 02.05.2025 regarding the
above subject.

In his regard, it is submitted that, as per the procedure, | have been assigned to
scrutinize the randomly allotted applications received on HWRA portal seeking permission for
abstraction of groundwater or for dewatering of groundwater and further processing for
approval of the Authority through Technical Coordination Committee.

Upon perusal of the case file, it has been observed that the online application
received from Countrywide Promoters Pvt. Ltd (HWRAVINF/2023/623) has been allotted to me.
Although Countrywide Promoters (now BPTP Limited) filed online application on 09.11.2023
for dewatering @ 37 m3/day for 365 days but the application was incomplete including non-
submission of the Impact Assessment Report which is an essential document for all dewatering
cases. On 22.01.2024, applicant revised the dewatering reguirement to @ 86.40 m3/day,
through 15 pumps of 3 HP each. On 28.10.2024, applicant revised the dewatering through 2
pumps of 5 HP each. On 26.04.2025, applicant revised the dewatering requirement to @
206.40 m3/day for 180 days through 7 pumps of 3 HP each. Thus, the applicant was kept on
changing their application.

Despite the observations raised number of times, Project Proponent did not submit the
requisite clarifications including the proper Impact Assessment report from the accredited
consultant. Even personal hearing was also afforded to the Project Proponent on 27.02.2025
but still, the application remained incomplete. Applicant admitted in his letter dated 24.04.2024
that due to lack of knowledge at the level of their consultant, the application could not be cleared
& now, they have engaged another consultant for preparation of revised impact assessment

report.

Seriatim-wise action history, copies of printouts as obtained from the application portal
of the applications submitted/revised from the time to time, observations raised to the applicant
& replies submitted by the applicant & Action History are attached.

)
With kind regards, i

%ﬁﬁg {K:K.Parmar)
z CTO (Tech)

Encl: As above.

34
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Action Date Action taken Time taken | Time taken
by the at the level
Applicant of HWRA
08-11-2023 | Application submitted by the applicant for ' 0 NA
. dewatering @ 37 m3/day
09-11-2023 | Observation raised to the applicant NA 0
13-12-2023 | Reminder E mail & SMS sent to applicant to submit the requisite
' documents/information g
27-12-2023 | Reply to observations received from the applicant 18 NA
08-01-2024 Reply being incomplete/deficient, observations I NA 1
raised to the applicant
09-01-2024 | Reply to the abservations received from the 1 NA
Applicant
12-01-2024 | Reply of applicant being incomplete, observations NA 2
B were raised to the applicant
| 16-01-2024 | Revised Application submitted by the Applicant with 4 NA
dewatering @ 86.4 m3/day
22-01-2024 Revised application also incomplete/deficient, NA 9
aobservations were raised {o the applicant
22012024 | Impact Assessment Report submitted by the NA 0
applicant on 22 01.2024 was
forwarded to IAR Committee members
31-01-2024 | Reply to the observations submitted by the 9 NA
) applicant .
 02-02-2024 | Reply being incomplete/deficient. observations NA 2 ;
L were raised to the Applicant '
| 05-03-2024 ' Reply to Observations submitted by the Apblicant_ 32 NA 4‘
| |
05-03-2024 | Reply/documents being incomplete/ deficient, NA 0
| observations were raised to the applicant
05.03.2024 | IAR forwarded to IAR Committee members
26-03-2024 _Reply to Observations submitted by the Applicant 21 NA
. |,05.04.2024 | IAR Committee meeting held NA 9
A\ A N—

\f)\"

("

-

978

=

Subject: Application submitted by Countrywide Promoters Put. Ltd.
(Application no. HWRA/INF/N/2023/623)

Countrywide Promoters filed an application on 09-11-2023 for seeking permission
for dewatering of groundwater @ 37 m3/day for 365 days. The application was
incomplete including non-submission of the Impact Assessment Report which is an
essential requirement for all dewatering cases, Hence, number of opportunities were
afforded to the Applicant to provide the requisite documents/clarifications. Seriatim-
wise, action history is under:

<
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~ A
I 05-04-2024 | bbserva@ﬁn_ faised_to_épphcant'___ L | NA | 0
|_12-04-2024 | Reminder Email & SMS issued to the applicant i
22-04-2024 ] Repiy to Observations submitted by the Applicant 17 ! NA
22.04.2024 [ 1AR Torwarded fo IAR Commiies memers 1 xa——1 I ﬂ
| 22-04-2024 | Observation raised to the a_pplEaFtﬂ . | 0 J NA |
29-04-2024 | Reminder Email & SMS issued to the applicant .
02-05-2024 | Reply to Observations submitted by the Applicant 10 | NA
02-05-2024 | Observation raised to the abplicant - NA 0
08-05-2024 Reply to Observations submitted by the Applicant 7 NA
L e __ 1 =
09.05.2024 | IAR forwarded to IAR Committee members NA 0
27.06.2024 | IAR Committes meeting held N, NA = 48 |
- 05-07-2024 | Observation raised to the apphcarn_ NA 7
06-07-2024 | Reminder Email & SMS issued to the applicant
22-07-2024 | Reminder Email & SMS issued to the applicant e
05-08-2024 Reply to Observations submitted by the Applicant | 32 ] NA
| 05-08-2024 | Observation raised to the appiicant ]L NA o
b6-10-2024 Reply to Observations submitted by the Applicant 83 NA
| 28.10.2024 | IAR forwarded i IAR Committes members NA 2
| 03122024 | Observations from IAR Committee members NA | 37 ]
regarding IAR received on (3 12.2024 (meeting
formally held on 26.12.2024)
09-12-2024 | Observation raised to the applicant i NA 5
10-12-2024 | Reminder Email & SMS Issued to the applicant
26-12-2024 | Reminder Email & SMS 'ssued to the applicant _‘
11-01-2025 | Reminder Email & SMS issued lo the applicant ‘
27-01-2025 | Reminder Email & SMS issued to the applicant i
12-02-2025 | Reply to Observations submitted by the Applicant | 66 [NA
: " s | , =
12.02.2025 | IAR forwarded to IAR Committee members NA 0
18.02.2025 | IAR Committee meeting held which raised y NA Sel
observations in the |IAR 'l
25-02-2025 Despite the observations raised number of times _' 14 I 0
Applicant was not able to clarify the issues to the
satisfaction of IAR Review Committee. so
| applicant was called for presentation in the office of
| | HWRA
| 27-02-2025 | Applicant provided presentation on 27 02 2025 0 0o
wherein they are asked to clarify the 1ssues in the
application & in the IAR
04-03-2025 | On the basis of presentation observations were o ]
| raised to the Applicant ] | ]

\ ‘v‘v %%jﬁf:
LN J ‘} 7

A
i
2
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13.03.2025 | IAR Committes meeting held which raised observations in the IAR T

’ 15-03-2025 | On the basis of IAR Commities.  observations. ‘_
were raised to the Applicant |
| e ol S SN

| 16-03-2025 | Reminder Email & SMS issued 1o the applicant

01-04-2025 | Reminder Email & SMS issued to the applicant

|_17-04-2025 | Reminder Email & SMS issued to the applicant

26-04-2025 | Revised application submitted by the applicant for 58 ‘NA
dewatering @ 206.40 m3/day through seven
pimping sets Fresh Impact Assessment report
- _Submutted. ) - T
28-04-2025 | Observation raised to_the applu_:_ﬂ . N/_-\__ 2
28-04-2025 | Reply to Observations submitted by the Applicant | 0 NA
 28-04-2025 _Observation raised to the applicant | NA i o]
| 28-04-2025 | Reply to Observations submitted by the Applicant 0 NA
| 30-04-2025 Observation raised to the applicant ) | NA 2
30-04-2025 | Reply to Observations Submitted ] 0 . NA
30-04-2025 | Mark to applicant to upload signed application | NA 0
| 30-04-2025 | Signed appiication uploaded by applicant [ o I NA ]
01-05-2025 | Recommended for Approval to TCC by CTO -' NA 0
01-05-2025 | Recommended for Approval to Authority by TCG T NA —.I 0
| 02-05-2025 | Retumed wir Observation by Competent Authority | NaA 1 |
e e — A ]
03-05-2025 | Observation Raised by Authority for the applicant to NA | 1
submit permission from GMDA for disposal of '
dewatered water | !
04-05-2025 | Reminder Email & SMS issusd 1o the applicant '
e

L M — ik — ]
Copies of printouts as obtained from the application portal of the original applications,
amended applications submitted from the time to time, observations raised to the
applicant & replies submitted by the applicant & Action History are placed below.

Applicant admitted vide their letter dated 24.04.2025 that due to lack of knowledge at
the level of their Consultant, their application could not be cleared and now, they have
engaged another Consultant for preparation of revised Impact Assessment Report who
has assured them to provide it within 2-3 days.

Applicant submitted fresh Impact Assessment Report on 26-04-2025 for dewatering @
206.40 m3/day and the application was cleared after scrutiny on 30-04-2025 with
observation that applicant is yet to obtain permission from GMDA for disposal of dewater
water on drain & has informed that GMDA has been applied for the same on 23.04.2025,
Hence, applicant fajled to submit complete application as per the\requurement despite
number of opportunities afforded as enumerated above \
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Action History
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[_ | Downlo]
Sr , o Applicati| Action| Action Recall| ad
No. =L Stage on Type | Date By L ed |Minute

§

Regarding status of the =i
project, Applicant has
submitted the Affidavit

T dated 28.04.2025 (copy

: 05/2 Y, As . '

d for Technical 0.1, _05/ tcchwra alt_ached._,\ A.E mem‘lormd o

. . {Infrastruct|025 Fromail « 1€ application, pumped
1 Approval to  [Committe ) a4 [@gmailc| o : ,
i ure New [10:33:4 water will be being released
Authority by e om ! .
TCe 8 AM into the nearby manmade
GMD drain, which is close
to the project site & GMDA
has been applied for the
same on 23.04.2025
Regarding status of the
project, Applicant has
submitted the Affidavit
Applicati dated 28,04.20253 (copy
Recommende [on 01/03/2 <o fattached). As mentioned in
d for Forwardi |Infrastruct|025 tagvisorh the application, pumped
2 A 0.42.4 [WTa@gm | APPlication, pump
Approval to  |ng to ure New [09:48:4 ail.com | VAter will be being released
TCC by CTO |High 1 AM ' into the nearby manmade
Authority UMD drain, which is close
to the project sitc & GMDA
has been applied for the
same on 23.04.2025
Signed 01/05/2 Pl
3 application  |Chairman|Infrastruct(025 iil:ivé;();:
uploaded by [Decision. jure New 109:43:5 a.]d‘~"’g
pplicant 6AM [A-C0m N
Applicati .
Recommende fon 01/05/2 Evisorh
4 d for Forwardi |Infrastruct|025 \:-*ru-*’c'i‘-s_-m Comments io be added in Yes
?ggr(;;agl?o Eﬁg}? ure New (I’.)Ei\J\ZS il com  [the check list
Authority
Signed 30/04/2 [devendra
5 yapplication  |Chairman|Infrastruct/025 1.kumar
uploaded by |Decision [ure New [04:48:1 |7k tp.co
P a,op
| applicant 7PM  m
; 20/04/
Marl_\ to CTO PULZ tadvisorh
6 applicant ta Verificati Infrastruct/025 e
upload signed ure New [02:08:5|" @€
i on i ail.com
application 3 PM
Reply to CTO 30/04/2 |devendra
7 Observations |Verificati Infrastruct U'"'N,, lf.}-.umar
Submitted o ure New  |10:26:0 |@bptp.co
2AM |m
52
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HWRA/ gl'asegxijatmn CTO Inf 3(2)204',2 tadvisorh
8 INF/N/2| &15¢d by Verificatj | " rastruct023 wradgm
- |CTO to New [09:36:0] ~&€
023/623 on A ~> Y lail.com
applicant 6 AM )
HWR-,M Reply'to CTO _ 28/04/2 |devendra
9 INF/N2[Observations |Verificati [25ructi025 |1 kumar
023/623 |Submitied o ure New 05:47:3 (@bptp.co
OPM |m
; T
HWRA/ODservation op, o E R
10 [INF/N/2[f5ed by Verificati mAstigrDa 5 wragigm
023/623 CTO to i ure New [05:45:] | LM |
' applicant 3pM [AU-com
HWRA/[Reply to CTO 28/04/2 [devendra
11 [INF/N/2|Observations |Verificati Infrastruct 025, L kumar
023/623 |Submitted  fon ure New [05:28:5 |@bpip.co
6 PM |m
ati 3 /2 .
HwRay/[Observation g e o042 b otk
12 INENAITEEE Y Verificati[iFaSIUCl02s | o
023/623 CTO to o ure New (04:06:1 | =
applicant g§pM [ .conj
HWRA/Replyto  ICTO | BOI04/2 devendra
13 |INF/N/2(Observations [Verificati| " sTuet025 — |T.kumar
023/623 [Submitied o ure New 107:27:5 |@bptp.co
| PM  |m
Reminder
HWRA/ SMS 17/0442
14 [INFIN2 (Qbservatmn el Infrastruct|025 CTO- T
023/623 raised by —|ure New [06:19:0
““ICTO to 7 AM
applicant)
Reminder
Email 17/04/2
(Observation |, . Infrastruct|025 -
15 raised by RLmmd—rure New [06:19:0 CT0-1
CTO to 7 AM
applicant)
Reminder
SMS 01/04/2
(Observation . Infrastruct|025
o raised by Reminder ure New [06:20:2/CTO-T
CTO to 0 AM |
applicant)
Reminder
Email 01/04/2
(Observation . Infrastruct|025 _ .
4 raised by Reminder), o New 06:202C 10 -1
CTO to 0 AM
applicant)
Reminder 16/03/2
SMS . [nfrastruct|023 e
g (Observation Reminder ure New [06:41:5/<190-T
raised by I AM

2=
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applicant)

[

CTO to |
applicant)
Reminder
Email 16/03/2
(Observation . Intrastructj025
C =9 ¥ -
2 raised by Reminder ure New [06:41:5 SHOEN
CTO to I AM
applicant)
servati 5/03/ )
(_r)!asurvatlon cTO ‘ ]3,-03/2 tadvisorh
20 raised by Verificari [[Mfrastruct025 wra@gm
CTO to on | JureNew (12:49:2 i &
applicant 2 py  [Hhcom
Application __— }5/.03/2 tadvisorh
: Applicati [Infrastruct/025 1
o Pt on Intake [ure New [12:42:0 WTa@em
Fee Paid o I“E;M' ail.com
r 1 f ’)
ster\ ation CcTO o 04/_03/~ tadvisorh
22 kgisediby Veriticati Infrastruct025 wraldgm Yes
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Observation Details

Application Number - HWRA/INF/N/2023/623

989

Applicatien Date -

09/11/2023
Sr .
No. Observations Reply
Date 30/04/2025
Observation : Date : 30/04/2025

undertaking.

not adversely affect the

As already asked, Applicant is required to provide following

Reply : Respected Sir, as already discussed, requisite
undertaking regarding that dewatering activity does
adversely affect the surrounding
infrastructure/buildings/houses already submitted
vide 28.04.2025 under reply section since proper

not

1 |"That the applicant will ensure that dewatering process doesimanagement for the disposal of extracted water will

surroundinglbe implemented through GMDA storm line and thus

infrastructure/buildings/houses and that proper management 0 by this way here are no detrimental impacts on the
the disposal of extracted water will be implemented, ensuringenvironment. Kindly consider our compliance and|

PROVIDE/UPLOAD  THE
APPLICATION FORM IN TH ERELEVANT LINKS;

Impact Assessment Report is being examined.

254500. Applicant to confirm the same.

premises.

Present status of whole of the project

along with quantum of groundwater dewatered

applied

L

that there are no detrimental impacts on the environment."  lprocess case for grant of NOC for which we shall be
|high!y grateful to you, Thanks -
iDownload
Date 28/04/2025 Date : 28/04/2025
, [Observation: Reply : Document duly corrected and uploaded clear
readable file. Thanks. Kindly process.
Document upload are not readable Uploaded clear copys. Download
Date : 28/04/2025)
Reply : 1. In the application, number of units have
been mentioned as4500. Applicant to confirm the
came. Reply: - The number of total plot is 1108 (886
Date 28/04/2025|general and 222 FWS) and it corrected under
Observation :

REQUISITEDOCUMENTSIN

In the application, number of units have been mentioned

relevant coiumn of application. 2. Utilization of the
rainwater run off generated within the project
premises. Reply: - Since the water level is shallow in
1the project area, groundwater recharge not|
|proposed as per CGWA approval and rainwater
‘accordingly shall be channelized through 'mternai,l
lstorm water line to trunk storm water line of GMDA.

|
L3. present status of whole of the project:- Reply:-

THE

Utilization of the rainwater run off generated within the project{The project already Developed 177 general plots|

\comp1etely where Built ares 1,21,988.7 SQM
whheras individual plot wise OC issued for 128 plots
having Built area of 72,618.21 SQM. Further, Other|

Detail of dewatering done so far from 23.12.2020 to till date|Built up Area of 49 plots without OC with Community

and Club are 49,370.50 sgm. 4. Detail of dewatering
done so far from 23.12.2020 to till date along with‘\

Application earlier submitied to CGWA or another agency, Wy, antum of aroundwater dewatered Reply:- Sir

dewatering activity post initiation in the month of
st week of September 2023 (03.09.2023) got
stopped on 28.09.2023 (25 days in same month) due
to change in planning. Quantum of groundwate*
(dewatered) is 206 *25-5150 KLD only. 5!

SR
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Application earlier submitted to CGWA or any other|
fagency, if applied Reply:- Sir no any applic.__an
submitted to CGWA of any other agency in this
regard. 6. It js undertaken to ensure that the)
dewatering process does not adversely affect thel
surrounding infrastructure/buildings/houses and
that proper management of the disposal of
Extracted water will be implemented, ensuring that
there are ng detrimental impacts on the
environment. As discussed and directed during
presentation held today dated 28.04.2025 before
the worthy chairperson, HWRA, affidavit duly signed
attached. Please consider our reply and grant us
Dewatering approval for which we shall be highly,
grateful to you,

Download |

Date : 15/03/2025)

Observation - Applicant  provided the presentation on
27.02.2025 before the impact Assessment Report Review|Date : 26/04/2025
Committee. Following observations were raised in the |AR:- Reply : Observation - Applicant provided the
presentation on 27.02.2025 before the Impact
Assessment Report Review Committee. Following
2. Dewatering quantity has not been computed as performs. [observations were raised in the (AR:- 1. Most of the
‘ observations are not attended satisfactorily. 2,
computation of quantity 1r0rD@'«a.ratering quantity has not been tomputed as per
horms. 3. Source of data used for computation 0
4. Detail computation of daily dewatering be given in details (Quantity for dewatering be specified. 4. Detail
4 computation of daily dewatering he given in details
5. .Maps are small and gets blurred with enlargement. Provideis_ Maps are  small and gets blurreq withl

each map on one page. [enlargement. Provide €ach map on one page. 6.1
6. Detail proposal for dewatering through Sump be given afong![}‘"'tail Proposalfor dewatering through Sump
With no and dimension, begiven along with ng and dimension. 7. The IAR be
revised as discussed In meeting. 8. Revised areg o

dewatering along  with plan of dewatering he
8. Revised arag ofdewatering along with plan ofdewaten’ng be Provided. Reply: The 'AR has been revised keeping in

brovided, view  the observation raised by  HWRA.
'Downioacj_

1. Most of the observations are not attended satisfactorily.

3. Source of data used for
dewatering be specified,
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Date 09/12/2024

Observation :

In the Impact Assessment report, following observations are
raised;

-’frDate

12/02/2025|
Reply: 1. Letter for preparation of report is attached
on Page No. 1 2. Details have been updated for
inventoried well on Page No. 14 3. The source of
data used in each map has been clearly mentioned
at the bottom of the respective maps. This ensures

transparency and provides the necessary reference
for verification or further exploration. The sources
include  authoritative databases, government
publications, surveys, or other reliable sources fram
which the data was collected or derived. 4. The Well
Inventory Location maps have been updated and
included in Plate No. 8 as well as on Page No. 15.

Letterform preparation of report/digital signature not provided
by accredited consultant

Inventaried wells in table 4 should have type of well, owner, use,
discharge, date of monitoring etc.

Provide source of data at the bottom of allmaps and data tables.
Provide locations of wells inventoried on map.
Reply of all observations not given in reply box

The long term hydrograph is not
hydrogeological condition of the area. Provide data analysis of]
representative well if available.

Provide data of chemical analysis used for preparation of GW
quality maps along with location on map of sampling points.

representative offTable 7 on Page No. 22. Additionally, data from the

These updates ensure that the latest and most
'accurate information is represented, providing a
clear and comprehensive depiction of the well
locations. 5. Dear Sir, This is the only CGWB (Central
Ground Water Board) weli available in close
proximity to the project site with historical data.
Therefore, we have used this  well the
hydrograph representation, which is provided on
Page No. 21. 6. The chemical constituents of
groundwater in the study area are summarized in

for

Central Ground Water Board (CGWB} has been|
utilized to prepare the water quality maps. The

locations of water quality sampling points are
depicted across all four water quality maps provided
on Page Nos. 24, 25, 26, and 27. These maps

The statement in chapter 5.1 is require to be rechecked.

Provide detail mode of disposal of saline water, impact on
ambient ground water at the site of disposal and required
permissions,

Chapter5.2 s
recommendation.

very general.  Provide site specific

In chapter vi provide specific method proposed to be used for]
dewatering.

Test reports from NABL approved lab of chemical analysis not
attached.

Provide detail computation , formula used and source of data
used for computation of quantity for dewatering.

comprehensively represent the spatial distribution
of water quality parameters in the study area. 7. The
statement in Chapter 5.1 regarding the Plans for
Dewatering has been updated to reflect the most
recent information. The revised details ensure
accuracy and align with the current project scope
and methodology. 8. The detailed mode of disposal
of saline water and its impact on the ambient

groundwater have been provided in Paragraphs 6.1J
10 6.4 on Pages No. 34 and 35. These sactions offe r
a comprehensive analysis of how saline water will be|

(managed and the potential effects it could have on.’

the surrounding groundwater quality. 9. Dear Sir,
Since the quality of the removed groundwater is
significantly inferior, characterized by high salinity,
and chloride levels, its use is highly restricted. It is
unsuitable for domestic purposes, except for
flushing toilets, and its application in the agricultural
sector is also very limited. We have made every
effort to provide site-specific recommendations
based on the available data and project

requirements. Kindly accept these

48
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: [Ffecommendations as part of the report. 1p The|
’Pumping Methods used for calculating— the
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the calculation of the dewatering Process. The key
. factors tonsidered in the calculations include:|
Saturation Depth: The depth at which the sail js fully’
!saturated with  water, Hydraulic Gradient: The
change in hydraulic head Per unit distance, which
drives the movement of groundwater. Hydraulic
Conductivity valyes: The ability of the soil or rock to
transmit water, which js 3 crucial factor in[
'determining the rate of dewatering, Thesel
Parameters have been carefully taken into account
lo ensure an accyrate estimation of the dewatering
requirements,

Eroundwater is VEry much inferior, (high salinity and
|Chloride), its use is very much limited, 1t cannot bhe
]used for domestic Purposes other than flushing of

: 05/08/2024
Observation - The documents/fnformation/clariﬁcat‘ons}

toilets and its yse in agriculture sector is alsg very
much limited. High salt tolerant Crop species can

must not get deteriorated o Ground Water Level
data is taken form the WRIS angd same has been
tabulated in the report » Latest Hydrograph from
2014 t0 2023 has been updated. « Noted sir ¢ Waterl

Maps has been updated » Name of the hydrograph

station & the source of data has been given o
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|Computaﬁon of 86 KLD is given and updated in thej
report. « Impact of dewatering on ground water flow
l;& movement of saline water towards fresh ground
|water updated in the report. e Project is on
'construction stage e Site specific observation &
recommendation is updated in the report =
Observations wells are updated in he report

Details of well inventoried in tabular format is given
Download

m3/daya86.4m3/day

PROVIDE/UPLOADTHE REQUISITEDOCUMENTS  IN
APPLICATION FORM IN THE RELEVANT LINKS;

THE

In the application, applicant has proposed two borewells for
dewatering (3 HP & 3 m3/hour discharge capacity each)whereas
in the Impact Assessment Report, it has been proposed
to implement 10 tube wells

Affidavit duly attested by the Applicant regarding non-existence
of tubewell

Source of freshwater requirement being met uptill now
Likely date of operation of proposed tubewell
Proposed utilization of pumped water

In Impact Assessment Report submitted, following observations
are raised:

Latest Groundwater level should be of authentic source (i.e.
WRIS, GWC & CGWB) and this must be in tabular form.

Hydrograph of groundwater level should be of last 10 year ie,
2014-2023,

IAR should be digitally signed by the consultant.

On page no. 28 water level has been mention from 1.50-40m,
the statement appears to be wrong. Provide the water level of
core and buffer zone in detail.

Spatial distribution of observation point should be properin core
zone and buffer zone.

All maps should be re-prepared after proper spatial distribution
of observation points.

for this variation may be explained.

Date 05/07/2024
Observation ;
Ms Countrywide Promoters Pyt Ltd, Dewatering; 37|

There is mismatch between Plate 9 and10. In plate 9, DTW is 2.3-
30 metres whereas in plate 10, DTW is 2.0-2.3metres. The reason

|
i
I

Date - 05/08/2024
Reply : 1. Application has been modified as per the
impact assessment Report for 2 nos. of pumps will
be sufficient for the dewatering of 86.40m3/day 2.
We are in process of preparing the affidavit of non-
existence of borewell 3. We have assurance letter
from HUDA and same is attached in the application
form 4. Once permission will be granted, we will
install it 5. Since, the quality of the groundwater is
very much inferior, (high salinity and Chloride), its
use is very much limited. It cannot be used for
domestic purposes other than flushing of toilets and
its use in agriculture sector is also very much limited.
High salt tolerant crop species can only be grown by
using pumped out saline water. The only use of this
abstracted water is to discharge into the storm
channels to the farthest point for the use in
agriculture but keeping in mind that the quality off
other fresh aquifers and soils of the area must not,
get deteriorated. 6. Dear Sir, Due to large numbers
of observation, we are in process of updating the
report as per observation raised and this will be
submitted within 10 days.
Download
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Plate 11 mention whether it is seasonal or long term fluctuation |
Also show rise / fall with proper symbals.

In table 4, give name of the hydrograph station & the source of!
data

The water level data of the station should be up-to year 2023.

Chapter 4 - Give basis / computation of86 KLD required for

dewatering and justification for number of tube wells proposed.|

In chapter 6.1 — Provide impact of dewatering on ground wateri
flow & movement of saline water towards fresh ground water.

In chapter 6.2, it is mentianed that PP has installed STP. Clarify]
whether it is a proposed project or construction has already
been done.

The report is too general provides site-specific observation &
recommendation.

The observation wells inventoried is closely spaced near the
project. The observation weils should be equally spreading 5 km
radius zone so as to represent the ambient GW condition.

Give details of well inventoried in tabular format. Disposal of
water during dewatering may be given in detail with its
environmental impact on disposal site.

Date 02/05/2024
Observation :

Ms  Countrywide Promoters Pyt Ltd, Dewatering: 37
m3/day->86.4m3/day

Revised IAR is being examined. In the meantime, following
observations are raised.

(i)  Inthe application, applicant has Proposed two borewells
for dewatering (3 HP & 3 m3/hour discharge capacity
each)whereas in the Impact Assessment Report, it has been
proposed to implement 10 tube wells

Date : 09/05/2024
Reply : Sir this is to bring to your light that the said
number of dewatering structures were to be
constructed if we had started the entire
construction together but as of now we are only
constructing STP for which 3 dewatering structures
would have been sufficient and the same was
explained in the IAR report chapter number 4. The
explanation for the structures as per report is : The
dewatering plan in this particular project is thati
nearly 10 shallow tube wells are proposed to be
constructed in project. It can be said that at a time

nearly 3 wells would be sufficient for dewatering a

(ii) Affidavit duly attested by the Applicant regarding non-,
existence of tube well

(iii)
(iv)

{v) Proposed utilization of pumped water

Source of freshwater requirement being met up till now

Likely date of operation of proposed tube well

quantum of nearly 84.6 cubic meters per day and
further depending upon the need to complete the
project in a time bound manner next 5 or 7 wells, as
need be, would be constructed. At initial stage,
depending upon the discharge of the tube wells,
which ranges from 0.3 to 1.0 Ips or 1080 liter per
hour and running on an average three hours daily.
The total quantum of groundwater to be abstracted
from the aquifer comes out to be 32400 liters per

day OR 32.4m 3/ day with the help of 10 tube wells
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P
at different locations of construction site. If suppose
- 10 tube wells run simultaneously @ 1.0 LPS then a
quantum of 108 m3would be pumped out by 10!
pumps of suitable capacity or horse power. Therei
have been two situations illustrated here under.
!Scenario First when the discharge/yield of the tube
‘well is 0.3 liter per second and tube well is running
ffor three hrs a day. The total quantum of
igroundwater to be abstracted on hourly, daily and
imonthly basis has been worked out and shown at
iserial number 1. Under second scenario, the
ldischarge has been increased from 0.3 ta 1.0 LPS and
[quantum of water removed on 3 hours daily basis
|has been arrived at by a singfe and/ OR by 10 tube
lwells respectively
Download
|
Date : 22/04/2024
QOhservation :
Ms  Countrywide Promoters Pvtltd, Dewatering: 37
m3/days 86.4m3/day
Date : 02/05/2024
Reply : We are submlttmg our application under the
Revised IAR is being examined. in the meantime, fO“OWingdgwatermg category instead of underground water!
cbservations are raised; abstraction. Given that dewatering structures are
distinct from tubewells, borewells, and dugwells,
and there is no dedicated option for dewatering
10 (i) Details of existing and/ or proposed groundwateristructures on the application form, we are opting to
abstraction structures be mentioned in Table no. 4 in apply for dewatering structures under the
application form "tubewell” heading in the application abstraction
" o . . structures column table. Comprehensive details
{u)‘ Affidavit duly attested by the Applicant regarding non- regarding the number and dimensions of dewatering
existence of tubewell structures in our project are provided under the
(iii) Source of freshwater requirement being met up till now|tubewell headings.
Download
(iv) Likely date of operation of proposed tubewell
(v) Proposed utilization of pumped water
Date : 05/04/2024
Observation : In IAR report submltted Following observation are|
raised.
@ Latest Groundwater level should be of authentic source (i.e |P3t€ - 22/04/2024
11 [WRIS, GWC & CGWB) and this must be in tabular f(:)rm.jﬂei"l_y - AR report uploaded in reply box and
@ Spatial distribution of observation point should be proper in@PRlication form
Core z0ne and buffer zone [2ownload

@ Digital Elevation map of the area is not given in the fAR'

@ Hydrograph of groundwater level should be of last 10 yeari.e !

2014-2023. l

SN
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@ Al maps should be re-prepared after proper spatial|
distribution of observation |
@ NABL accreditation certificate of laboratory should be
attached in
@ IAR should be digitally signed by the consultant,
@ On page no 28 water level has been mentioned from 1.50 -
40m. The statement appears to be wrong. Provide water level of
core and buffer zone in detail.
@ Details of observation wells inventoried in core and buffer

water condition mentioned in the text. Give representative
hydrograph with trend analysis.,

no of tube wells required may be done with suitable model
analysis.

@ Detail ground water quality report of water samples analysed
may be given in tabular format.
@ AR may be given in proper  format
@ Disposal of water during dewatering may be given in detail
with its  environmental impact on disposal site.]l

zone be given in tabular format along with location map.|
@ Long term hydrograph station is not matching with ground|

@ Detail computation of estimated quantum for dewatering and)|

points,i -

AR

- I

12

Date 05/03/2024
Observation :
Ms Countrywide Promoters Pvtltd, Dewatering: 37

m3/daya 86.4 m3/day

PROVIDE/ UPLOAD DOCUMENTSINAPPLICATION FORM AND
REPLY IN REPLY BOX;

Revised Impact Assessment report is being re-examined.

As gathered from the Environment Clearance document, present
case relates to revision/expansion of the existing project.
Applicant is required to confirm the status of original phase of]
the project including inhabitancy status.

Applicant has submitted twao

(HWRA/INF/N/2023/623addressed  as  Village
Kherkimajra Gurugram 1220505 & HWRA/INF/N/2023/640-
addressed as Village Basai Sector 37D Gurugram), both for]
dewatering. Applicant is requested to provide present statusoft
completion/occupation, inhabitancy & NOC/permission for,
extraction of groundwater for their remaining projects in

applications

project in tabular form) :

(i) Countrywide Promoters Pvt Ltd (Park Elite Floors 1)
Sector 75Faridabad

(if) Countrywide Promoters Pvt Ltd., Group Housing Project
ParkGrandeura at sector 82 Faridabad

Dhankotlyide memo no. 14839 dated 11.10.2012. Further,

Haryana including of the followings projects (status of eachnownload

Date : 26/03/2024
Reply 1 Sir/madam, In reference to observations to
our application for permission of de-watering, as
desired, we hereby submitting the status of original
phase of the project. About 128 plots has been
developed under project and received occupation
certificate from DTCP for which overall water
demand being fulfilled from GMDA and approval
regarding water supply already issued from HUDA

w.r.t. to information regarding remaining project, as
desired, we also submitting the present status
regarding occupation, inhabitancy & permission
regarding water source, as relevant, under upload
section.
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(L1 Countrywide Promoters Pvt. Ltd., Commerciai Comple':(
(Lentra One) Village Ghata Sector 61 Gurgaon

(iv) Countrywide Promoters Pvt Ltd, Group Housing (Park
Serene, spacio and generation), Sec 37 b, Gurgaon, Haryana

{v} Countrywide Promoters Pyt Ltd., Residential Plotted
colony, sector 70 & 70 A, Village Palra, Gurgaon |

(vi) Countrywide Promoters Pyt Ltd. {Puri Construction Put.
Ltd. 81High Street), Sector 81, Faridabad

(vil}  Countrywide Promoters Pvt. Ltd. Pratham, Sector 84,
Faridabad

(ix) Countrywide Promoters Pvt Ltd Discavery Park, Sector 80|
Faridabad Registered office at OT 14 Next Door U Block Sector’
76Faridabad

(x)
Faridabad

Countryw E&@&émotgmf&!.tﬂva’rk Floor 2), Sector 76

(xi) Countrywide Promoters Pvt Ltd Park Floorl, Sector 77
Faridabad

(xii)  Countrywide gﬁﬁgﬁ[ngt Ltd. (Villas), Sector 88
Faridabad

put, Ltd, Group Housing colony,

ountryWide  Promoters Pyt. ‘Ltd (DDJAY 631875
m,\/illage Kheri kalan Sector-84, Faridabad having
Registered Office at 0T-14, 3rdFioor, Next Door, Park land,
Sector-76 Faridabad-121004

[ s Promoters pvt. Ltd DDJAY15.5625acres,
Sector 70 & 70A Gurugram Haryana

ters U(PYItd, U Block Sectod

of Avenue Stpermarts Ltd, ¢/o Countrywide

Promoters Pvt, Ltd., R- Block, Sector 75, FARIDABAD

Countrywide Promoters But. Ltd 10,475 acres, 3rdFloor,
Next Door, sector 76, Faridabad

(xix)  Countrywide Promoters Pyt Ltd 13.25 acres, 3rd Floor,
Next Door, Sector 76, Faridabad

(xx)  Countrywide Promoters Pvt, Ltd 12.869 acres,3rd Floor,
Next Door, sector 76, Faridabad

(xxi}  Countrywide Promoters pvt. Ltd.., Residential Plotted
Colony under deen dayal jan awas yojna having license no.79 of]
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2019 over anarea measuring 7.806 acres in revenl:; estate ofl
village- Kherikhurd,Sector-83,Faridabad {HR)

{xxii)  Countrywide Promoters Pvt. Ltd., Residential Plotted
Coiony under deen dayal jan awas yojna having license no.76 of
2019 over anarea measuring 6.70 acres in revenue estate of
village- Kheri Khurd, Sector-83,Faridabad (HR)

(xxiii)  Countrywide' Pr

pters PVt. Ltd, Residential Plotted
Colony under deen dayal jan awas yo;na having license no.83 of|
2019 over an area measuring 9.706 acres in revenue estate of
village- Kheri Khurd,Sector-83

(xxiv)  Countrywide Promoters Pvt Ltd Park Elite Floors I,
Sector84 Faridabad

(xxv)  Countrywide Promoters Pvt Ltd (VIP Floors), sector
81Faridabad

|
(xxvi) Countrywide Promc JLtd, Freedom Park Life,
Group Housing, Village Samaspur Sector -57, Gurgaon, Haryana

(xxvii) Countrywide Promoters Pyt. Ltd. (Puri Construction Puvt.
Ltd. Aanand Vilas Group Housing), Sector81 Faridabad

Ltd: (Puri Construction Pvt,

(xxviii)

13

Date : 02/02/2024
Observation :

Ms  Countrywide Promoters Pvt Ltd, Dewatering: 37
m3/daya 86.4 m3/day

PROVIDE/ UPLOAD DOCUMENTS INAPPLICATION FORM AND
REPLY IN REPLY BOX;

In the Impact Assessment Report, following observations are
raised;

2. Plate no, 16, 17 & 18: Maps must show distribution of
Chloride, Fluoride and Nitrate in point wise instead of
contouring method.

3. Chemical analysis report of groundwater attached in JAR
is not readable / visible and same is also not attached in
application form. Sa, provide neat and clean latest chemical
analysis report of groundwater with Accreditation certificate
of laboratory.

Date

1. Depth to groundwater level needs to re-check because [Reply :
there is very high difference between field data and CGWB reply
data, Download

05/03/2024
IAR report Updated in application form and
box
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A

On age no 28 water level has been mentioned from 1.50 -
a0m. The statement appears to be wrong. Provide water level
of core and buffer zone in detail.

5. Details of observation wells inventoried in core and buffer
zone be given in tabular format along with location map.

6. Long term hydrograph station is not matching with
ground water condition mentioned in the text. Give
representative hydrograph with trend analysis,

7. Detail computation of estimated quantum for dewatering
and no of tube wells required may be done with suitable
model analysis.

8. Detail ground water quality report of water samples
analysed may be given in tabular format.

9. IAR may be given in proper format

10. Disposal of water during dewatering may be given in detail
with its environmental impact on disposal site.

14

Date
Observation :

22/01/2024

Ms Countrywide Promoters PvtLtd, Dewatering: 37 m3/day—>
86.4 m3/day

PROVIDE/ UPLOAD DOCUMENTS INAPPLICATION FORM AND|
REPLY IN REPLY BOX;

Test report of groundwater quality from Govt. approved or NABL
accredited lab.

Impact Assessment Report is being examined

As part of the Infrastructure is already complete & also inhabited
as existing water supply is @ 1286 m3/day, so, provide
rainwater harvesting proposal as per the guidelines. In case,
groundwater recharge is not advisable, rainwater should be
collected & put to fruitful use.

level drops below a depth of 8 meters. Currently, the!

Date : 31/01/2024
Reply : 1. The water test quality report is attached in
the reply box and the application form 2. 1 would like
to inform you that our residential community is
situated in an area with shallow and saline
groundwater. Consequently, we have been granted
an exemption from implementing rainwater
harvesting (RWH). The document confirming this
exemption is attached for your reference. The
exemption, sancticned by the Central Ground Water

Board {CGWB) after thorough on-site inspections|
wherein it has been mentioned that RWH pits|
construction is not feasible in the area since water
conditions are saline and shallow, Also the
certificate explicitly states in point 2 that an RWH
proposal may only be considered if the groundwater
groundwater table is above this threshold, makingi
any RWH proposal unnecessary. Kindly review the|
CGWB's exemption declaration for a more detailed
understanding, which is attached in the RW proposal
column.

Download

15

Date
Ohservation ;

12/01/2024

Ms Countrywide Promoters Pvt Ltd, Dewatering: 37 m3/day

Date : 16/01/2024
Reply : corrections made in application and reply box
Download

56

Ssb=

70



1000

REPLY IN REPLY BOX;

Test report of groundwater quality from Govt. approved or NABL
accredited lab.

Impact assessment report is not certified & signed by the
concerned accredited Consultant. (On page 6 of the IAR, only
name of consultant has been mentioned but his signature has
not been provided)

whereas as per the IAR, it is 86.4 m3/day.

PROVIDE/ UPLOAD DOCUMENTS IN APPLICATION FORM AND|

As per the application, quantum of dewatering is 37 m3/day|

16

Date
Observation :

08/01/2024

Ms Countrywide Promoters Pvt Ltd, Dewatering: 37 m3/day

PROVIDE/ UPLOAD DOCUMENTS IN APPLICATION FORM AND
REPLY IN REPLY BOX;

Test report of groundwater guality from Govt. approved or NABL
accredited lab.

Impact assessment report is not certified & signed by the
concerned accredited Consultant.

Rainwater harvesting proposal as per the guidelines
Number of inhabitants in the infrastructure

Name of the project for selling the residential/commercial area
in the market.

Date - 09/01/2024
Reply : Dear Sir, 1. am reaching out to inform you
that we are seeking approval from HWRA for
dewatering purposes owing to the close proximity of]
the groundwater leve! to our construction site. The
challenging conditions, characterized by a shallow
water table resulting in salinity, pose difficulties and
hazards for the construction process. it's important
to note that our project has been granted an
exemption from constructing a rainwater harvesting
structure, as evidenced by the document already
submitted with the application. number of
inhabitants is 1547wWe respectfully request you to
review the observations once again. 2. The JAR
report is already signed and certified by an
eccredited consultant, the certificate of accredited
certificate is already provided in the IAR report. 3,

17

Ms Countrywide Promoters Pvt Ltd, Dewatering: 37 m3/day

PROVIDE/ UPLOAD DOCUMENTS IN APPLICATION FORM AND
REPLY IN REPLY BOX;

As per the application, Infrastructures already complete, so,
purpose of dewatering

Since the Infrastructure is already complete since last more than
five years, so, source of water supply till now.

Since the Infrastructure is already complete since last more than
five years, so, it is not clear as to why in table no. 3{ii), water

details have been mentioned in proposed category

Name of project is Amstoria
Download
Date 09/11/2023(Pate _ : ~ 27/12/2023
Observation : Reply : 1. Sir, the infrastructure is not entirely

complete and is being developed in phases as a
result, we need dewatering since the water table is
shallow and we are constructing STP. Considering
the depth of the water table dewatering becomes
mandatory  since  without undergoing  thel
dewatering process it will impact the overall
conditions of the area and is a roadblock in the
construction of STP. 2. As mentioned in point 1 the
infrastructure is not complete and s being
constructed in phases for which the water supply is
from the local water supply agency for which the
copy is already enclosed in the application form and
reply box. 3. We have put the demand of water in

proposed category since we are constructing a STP
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' [f‘artuflcate regarding providing of freshwater supply @ 1286 for which we need water supply. 4.. Water supp‘:yi

iw3/day by the concerned water supplying agency,
prescribed preform

Since as per the water balance chart, treated waste water is used
plumbing in the Infrastructure.
accredited lab.

Environment clearance

Impact assessment report prepared by an accredited consultant

on the ground water situation in the area giving detailed plan of

pumping, proposed usage of pumped water and comprehensive

and proposed management strategies to overcome any

decline, land subsidence etc.
Rainwater harvesting proposal as per the guidelines
Number of inhabitants in the infrastructure

Name of the project for selling the residential/commercial area
in the market.

Test report of groundwater quality from Govt. approved or NABL

for flushing etc., so, the applicant to confirm implantation of dual|

Impact assessment of the same on the ground water regime shall
be mandatory. The report should highlight environmental risks|

significant environmental issues such as ground water level|

as per the approval issued from HUDA division Il already sentl

[vide 08.11.2023. Further, water being supplied hw

GMDA and the latest bill in this regard is enclosed|

for your reference. 5. Dual plumbing is implemented
in the plotted community and the documents of the
same are enclosed. 6. Environment clearance , IAR
enclosed in application form
Download

<K=
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- | CEMS- 339
Liary N} Lj 2 S{f _;J‘QA ..... : ]
Date...#5. 7.7 REchl - SRR e P LI 3

Haryana Wate! Resources Authority

To, 24.04.2025
The Chairperson,

Haryana Water Resources Authority, Panchkula

Subject: Application no. HWRA/INF/N/2023/623 and HWRAV/INF/N/2023/640 for
NOC/permission for dewatering activity in the name of Countrywide
Promoters Pvt. Ltd.

Respected Madam

is is to inform you that due to lack of knowledge at the level of our consultant, the

e g;f«/ subject applicant could not be got cleared. Now, we have engaged another consultant

c1o{T

. for preparation of revised impact assessment Report (IAR) and he has assured us it
> to provide within 2-3 days for HWRA submission.

Rl

Inconvenience for the delay may kirdly condoned.

P{D ¥ Thanking you,

-

Sincerely, 1,
o e
)J
Sanjeev Kumar Sharma
For M/s BPTP Ltd.

2

BPTP Limited
Corporate Office: BPTP Capital City, 6th Floor, Plot No.2B, Sector-94, Noida, Uttar Fradesh-201301 @ +91l 120 4492%10 t

S 5 Tote - .com
Registered Office: OT-14, 3rd Floar, Next Door, Parkiands, bectcér-{o, Faridabad, Harvana-121004 © cuslomercare@bptp.co 75

www.bptp.com
CIN - U45201HR2003PLC0A2732
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To, ' 28.04.2025
The Chairperson,

Haryana Water Resources Authority, Panchkulg

Subject:  Application no. HWRA/INF/N/2023/623 for NOC/permission for

Respected Madam

This is to inform you, competent accredited consultant has prepared revised impace
assessment Report (IAR) and the Same received by consultant on 26.04.2025, whan
already uploaded on HWRA's portal with submitted application. Also. the cMDa
approval to be secured before initiation of actual dewatering at site since sao
germission also already applied vide 24.04.2025, as per our commitmeant

Therefore, in view of the above, as committed, Necessary IA report, as revised. siready
submitted for Propesed Dewatering activity and considering ongoing compiiance
efforts, we most respectfully request the authority to kindly consider our revisad (A
report as per requirement of HWRA's A review commitiee and grant us dewatenng
permission for which we shall be highly grateful to you.

For M/s B‘F{TP Ltd

BETP Limited I T e . R B 497 120 4492052
Corporate Office: GPTD Capital City, 6th Floor, Plot No, 28, Sevrari s @ CuSIDmercareSind
Rawstered Office: OT-14, 3rd Floor, Mex Doar, Parklands, SectarTe Fieua < i

62 ‘ &S www.ptn com 76
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&
Bond @ indian-Non Judicial Stamp
Haryana Government Date: 280472025
Certifioate No. -~ G0282025D104 |l|||l||““|“ Stamp Duty Paid : ¥ 11
fa Oakh
cRute.  wesme  ENINENNNID ey 20 |
Deponent IRy ;

Name : Bptp Limited .
HNo/FRoor : O 14/3ndf SectorWard : 70
Clw‘m: Faridabad Distiict : Faridabad
Phone : BR"™TT44

Purpose .  AFFIDAVIT to be submitted at Others

Tha auineniicity of s Sooumest Gan De veried by scanning this Crtode Through smart phane of on the wetsle hitpelegrahny.nic.n

AFFIDAVIT
I, Sudhanshu Tripathi, Director and Authorized Signatory of M/s BPTP Ltd. with which M/s Countrywide
Promoters Pvt. Ltd., stands merged as per Hon'ble NCLT's order passed in CP (CAA) No. 26/Chd/Hry/2023
dated 20.09.2024, having its registered office at OT-14, 3rd Floor, Next Door, Sector 78, Faridabad-121004
say and submit regarding “Residential Plotted Colony project Iocated at village Kherkimajra and Dhankot,
Sector- 102 and 102 A, Gurugram, Haryana as per under :

1. That, license Nos. 58 of 2010, 45 of 2011, 41 of 2021 and 165 of 2024 have been granted by the
DTCP for davelopment of Residential Plotted colony Project at Sactor -102 and 102A, Village -
Kherkimajra and Chankot, Gurugram, Haryana.

2. That, there are no existing bore wells on the said project site and for construction of Sewage
Treatment Plant (STP) 07 tubewells are proposed for the purpase of dewatering which shall be
installed as per approval of HWRA.

3. Earlier, 07 tubewell were installed for purpose of dewatering to construct STP of 1700 KLD in
year 2023 post issuance of work order for STP civil work construction to M/s Piyare Lal Hari
Singh Builders Pvt. Ltd. vide dated 06.06.2023.

4, That, further for dewatering purpose, work order issued to M/s Sunita enterprises vide dated
17.08.2023 but dewatering activity post initiation in the month of 1* week of Septembaer 2023 got
stopped within 25 days in same month due to change in planning.

5. That, further dewatering work has not been executed and has remained suspended since
construction of STP work has been on halt as the location of STP got revised and accordingly
work order alsc got revised to construct STP of 986 KLD from earlier proposed to 1700 KLD and
fresh order was issued lo M/s LKS Enterprises vide work order dated 17.03.2025 (copies of
order is enclosed).

8. Itis submitted that Domestic Water demand is already being met with through the GMDA supply
of water and permission in this regard has already been issued from the office of Executive
Engineer, HUDA Div. No, Ili Gurgaon vide mamo no. 1483%-dated 11.10.2012. (Copies of
GMDA bills issued for last 4 year enclosed).

7. That, internal services work of 79 acres stands completed and verified by STP, Gurugram as per
report dated 24.08.2017 and DTCP has granted part completion certificate for 66.50 Acres on
03.10.2017.

8. It is submitted that since Groundwater is very high and at only 2.65 meter below ground level,
therefore practice of Rainwater harvesting adoption has not been advised by CGWA and

approval issued in this regard from CGWA. (Copy enclosed.)
Smw_m
DEPONENT

VERIFICATION _
Verified at Faridabad on 28/04/2024 (hat the contents of the above affidavit are true and correct to tha |

best of my knowledge which Is based on records maintained by the Company and nothing material has

been concesled.
DEPONENT
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Name

Ms Countrywide Promoters Pvt Ltd

InfraType
21
TotallandArea
541085.02
RoofTopArea
313225.2
RoadPavedArea _
119518.94
GreenBeltArea
194249.28
Openland
14091.6
DwellingUnitsNumber
4500
NetWaterRequired
2555
SurfaceWaterRequired
1269
P_QuantumPerDay
37
P_Quantum PerYeat
13514
AgencyWaterSupply
1286

e
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Government of Haryana
Haryana Water Resources Authority

Application for Permission to Extract Ground Water for Infrastructure Use

Application Type - New

Application No: HWRA/INF/N/2023/623 (Application Received Fee Paid)
Date of Licence to develop: 17/05/2011
1. Genera! Information

iAttach Certificate/NOC regarding ‘non-availability’ or ‘Partial Water supply' Download
‘in the prescribed format from PHED/ HSVP/ HSHDC/ MCs & other local
Government water supply agencies in respect of all categories of
assessments units
(i)  'Name of Applicant '‘Devendra Kumar
(iiy | Designation of Applicant General Manager
~TAuthorization Letter in the name of Devendra Kumar  Download
g (applicant):
7 ‘ID Proof Type st i — Aadhaar
ID Proof no TKKXAXX XX 2267
Id Proof Document ‘Download
:(iii) ‘Mobile No. of Applicant 9810810516
(iv) 'Emal of Applicant devendral kumar@bptp.com
"T(vf Name of the Infrastructure: ‘Mg Countrywide Promoters Pvt Ltd
Type of Infrastructure: Residential plotted colony
Infrastructure Unit Address: Village Dhankot Kherkima]i’a Gumg?am
1220505
Is Commercial 'No
Completion Certificate :Download
:Date of Completion Certificate i03/10/2017
Cccupation Certificate Download
Date of Occupation Certificate 23/10/2018
Date Of Commencement 123/10/2018
Approval letter / CLU of State Government Agency approving the Download

infrastructure development to be attached

iLatest up-to-date valid Environment Clearance Certificate by SEIIA, if jDownload

applicable

.Whether CTO/CTE by HSPCB is applicable Yas

{If not applicable, glve reason

5 {Latest CTO issued by HSPCB, If applicable ‘Download

CTOJ/CTE Number : Issue Date :
1329962323GUNOC 28/07/2023
7040147903

Validity period of uploaded CTO/CTE :From : Ta
128/07/2023 130/09/2024

<=
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{vl) |Location detalls of the Infrastructure unit:

| State : Haryana :District ; GLJﬁUG—RAM
: 'Tehsil: ' :Gurgaon Biockl:l ) GURGAON
Village/iMC: Kherkimazar ~ Region: over-exploited
dhankot '
| Latitude: 28.479446 Longitude: 76.972379
1 'lnfrastructure Locality: Gram Panchayat
| Site Plan: Download
& i Location Map: ' 'Downioad
] 'Document of OWnership/Lease: Downlozad

(wvii) ;Corroshondence address: QT-14, 3rd Floor, Next Door, Sector-76, Faridabad-121004
(vili) |Land use details of existing/proposed:

Total Land area(sq m): 541085.02
- Rooftop area of bul!dings/sheds(éq m): 1313225.20
'Roadlpaved area{sq m): 719518.94
‘Green belt area(sq m): 194249.28
| Open Land(sq m): £14091.60
_ -An-y other structure proposed: iNa
] (ix) ‘Source of avallabllity of surface water for Industrial Na
use, if any

(x) ]éfoundwater utilization for:
] '-(xi) | I-"_urpnse of Abstraction Other Use

Existing Infrastructure
| hixii) ]Applying For: Operational Purpose

2.[Total number and type of:

ja. Dwelling units 4500
| b. Commercial units 0
s industrlal units 0
d. Others 0

3. | Detail of water 'requirementl recycled water usage: (Please enclose flow chart of activities
\and requirement of water at each stage):
' ”Waier Requirement for construction purpose :
a) Quantity of water required for construction

Tb) Period of construction for which permission is
| requried (No. Of Days)

‘Water Requirement for operational purpose :

Calculation detalls of water raquirement; Download
Water Balance Chart Download
[ £} ;Total water requirement, excluding construction  |2555.00
(m3/day):
(a) Ground Water requirement, excluding construction '0.00
{m3/day):

2
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(b)
(c)

(i)

{v)

1010

i. For Drinking & domestic in Houses, Flats and
residential appartments (m3/day)

il. Commercial uses (m3/day)
Recycled Water usage (m3/day):

Proposed/existing water supply from any agency
(m3/day):

‘Breakup of water requirement and usage:

Activity Existing Proposed Total ‘No. of
requirement requirement requirement  [operational
(m3/day) {m3/day) {m3/day) 'days in a year

Residential/ 0.00 1288.00 1286.00; 3651
domesiic
Commeraial 0.00 0.00 0.00 0
activity
Greenbelt 0.00 583.00: 583.00 365
-develepment
Industrial activity 0.00 0.00 0.00 0
Other use 0.00 686.00 686.00 365
Grand total 0.00 2555.00 2555.00i
Quality of Grounwater Salline Water
Groundwater quality from NABL accredited lab Download
Whether ETP/STP proposed: Yes

m3/day No. of operational ;

days ’

iQuantlty of treated water available ' 1269.00 365.00
Reuse in Industrial Activity 0.00 0
.Reuse In Commerclal Activity » 0.00: 0
Reuse in Green belt development 583.00: 365;
Reuse In Other use 686.00 365
Total 1289.00 730

0.00

0.00
1269.00
1286.00

Whether project would involve dewatering ground water for excavation iYes

for basement consfruction atc.

67
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Annual
requirement
{(m3/year)

469380.00
0.00

212795.00

0.00
250390.00

932575.00

m3/year

463185.0000

0.00
0.00

212785.00.

250390.00
463185.00
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a.) Whether the groundwater table will be intersected by the activity

/(@) At what depth (m bgl) Pre-monsoon Post-monsoon
‘Minimum ' 2.40 3.20
‘Maximum 1.50 2.10
'(b') Maximum depth praposed to dewater (m bgi). 4.50 4.50
(c) Groundwater flow direction (attach map) Download Download
(d) Any Other information Na Na
b.) Quantum of ground water proposed to be M3/day M3lyear

pumped out

86.40 13514.00

la. Type of structure required for pumpling out Pump
ground water

'b. Number of pumps proposed to installed 15
|| ¢. HP of the pumps 3.00
| |d. Operational hoursiday 3
e. Operational days/year 365
¢.)  Proposed utilization of pumped water 'Download
T e Water Supply 0.00
|b. Agriculture 0.00
\c. Green belt development 0.00
d. Suppression of dust 0.00
' . Recharge 0.00
B If. Any other ltem 0.00

4. Detalls of existing and/ or proposed groundwater abstraction structures

Source of fresh water requirement being met uptill now
Affidavite duly attested by the Applicant regarding non-existance of

'tubewell
'Likely date of operation of proposed tubewell -Not Available-
|Quantum of ground water recharge(m3fyear) 0.00

: 3:6 i Ee?aiE of rainwater harvesting/artificlal recharge measaures for Download

groundwater recharge in the area. If already implemented, details may
, 'be furnished. (Attach report on comprehensive &feasiblle Rainwater
| harvesting/recharge proposal)

b) |Have you applied for groundwater clearance permission earller from

Government Agency, If so give details thereof with status t
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d) EAny Other document (if any)

| dual plumbing " |Download
ii. dual plumbing Download
jit. dual plumbing Download
e} Incases where dewatering is involved, IAR of existing / proposed Downidéa_

groundwater withdrawal on the groundwater regime and socio-
economic impacts report. Pro-forma for the report is given in Annexure
IV of HWRA Guidelines dated 10.9.21. On top of the IAR, provide the
Check List + Salient features of IAR, in the prescribed formats.

f)  Certificate from a local government water supply agency regarding non
‘availability of treated sewage water for construction within 10 km. :
radius of the site in critical and over-exploited areas, i

Selif Declaration:-

1. | hereby declare that all the documents prescribed in the application form have been uploaded and no
blank / another / irrelevant documents have been uploaded against specified documents. | am also
aware that any false/ wrong submission /uploading of document will lead to rejection of my application
without any notice,

2.1 hereby certify that the contents of the above Application are true to the best of my knowiedge and
belief and that it conceals nothing and that no part of it is false. | understand that if any information
furnished by me is found to be false, Haryana Ground Water Authority can take punitive action against
me as per the extant rules. Further, | shall comply with all the terms and conditions of the
permission/NOC to be granted by HWRA.

Date:
Place;

Signature of Applicant with Office Seal
{Devendra Kumar)

{General Manager )

a) information of payment for Application Fee

Type of Organisation Others

Tolal Amount

‘Mode of Payment Online
Reference No. ‘Transaction No. Date Amount 'Status
HRWA1025613411460857 | YICI2138713868 ~|0911/2023 250000 |success

b) Information of payment for Tarrif Fee
Type of Organisation Others
Total Amount
Mode of”Paymem

<
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Government of Haryana
Haryana Water Resources Authority
Application for Permission to Extract Ground Water for Infrastructure Use

Application Type - New

Application No: HWRAJINFIN/2023/623 (Application Received Fae Paid)
Date of Licence to develop: 17/05/2011
1. General Information

Attach Certificate/NOC regarding ‘non-availability or ‘Partial Water supply’ Download
in the prescribed format from PHED/ HSVP/ HSIIDC/ MCs & other local

Government water supply agencies in respect of all categories of

assessments units

(i) 'Name of Applicant Devendra Kumar
(i)  Designation of Applicant General Manager

Authorization Letter in the name of Devendra Kumar Download
(applicant):

ID Proof Type Aadhaar
ID Proof no XXXXXXXX2267
'Id Proof Document Download

(i) Moblie No. of Applicant 9810810516

(iv)  Email of Applicant

(v) Name of the Infrastructure:
iType of Infrastructure:
Infrastructure Unit Address:

devendra -kumar@bptp.com
Ms Countrywide Promoters Pvt Ltd
Residential plotted colony

Village Dhankol Kherkimajra Gurugram
1220505

{Is Commercial No

Completion Certificate Download

Date of Completion Certificate 03/10/2017

|Occupation Certificate Download

‘Date of Occupation Certificate ~MES/‘I 0/2018

Date Of Commencement 23/10/2018

'Approval letter / CLU of State Government Agency approving the Download

infrastructure development to be attached

Latest up-to-date valid Environment Clearance Certificate by SEIIA, if Download

applicable

i not appliéﬁfé.&@ reason

‘Latest CTO issued by HSPCB, if applicable

Validity period of uploaded CTO/CTE

‘Whether CTO/GTE by HSPCB is applicable

‘Download

Yes

CTOICTE Number : Issue Date :
329962323GUNOC 28/07/2023

TO40147903 e LN
From: To:

'28/07/2023 30/09/2024

=
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(w) 'Location detalls of the Infrastructure unit:

‘State : Haryana District : GURUGRAM
Tehsil: Gurgaon IBlock:D GURGAON
-VlllageIMC: Kherki mazar Region: over-exploited
dhankot
' Latltude: 28.479446 Longitude: 76.972379
_ Infrastructure Locality: Gram Panchayat
Site Plan: Download
‘Location Map: ’Download
Document of OWnership/Lease: vDownIoad
(vii} Correspondence address: OT-14, 3rd Floor, Next Door, Sector-76, Faridabad-121004
'(viii) Land use details of existing/proposed:
| Total Land area(sq m): 541085.02
} :Rooftop area of buildings/sheds{sq m}): 313225.20
| |Roadlpaved area(sq m): 19518.94
f Green beit area(sq m): 194249.28
‘Open Land(sq m}: 14091.60
j 'Any other structure proposed: !Na
i -I'{ix) Source of avallability of surface water for Industrial Na
use, if any ! |
'(2} Groundwater utilization for: ié;]snn_ghlhi’rastructure L r =
. (xi) Purpose of Abstraction "~ :Other Use
' (x}i)“ Applying For: ] :(hjkpefa_f;onal l;;;;;s; e e e

2. Total number and type of:

] a. Dwelling units 4500
b. Commercial units
c. industrlal uhits
'd. Others

13. |Detail of water requirement/ recycled water usage: (Piease enclose flow chart of activities
and requirement of water at each stage):
Water Requnremem for construction purpose :
'a) Quantity of water required for construction

b) Period of construction for which permission is
requried {No. Of Days)

Water Requurement for operational purpose :

Caleulation details of water requirement: Download
] | Watel' Balanc’e Ghal"l lDownload
Tl |Total water requirement, excluding construction  2555.00
| (m3.‘day)
' (a) |Ground Water requirement, excluding construction %0.00
(m3/day):

23
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(b)
(c)

(1)

(lii)

(iv)

{v)

1015

1

li. For Drinking & domestic in Houses, Flats and  10.00
iresidential appartments (m3/day)

il. Commercial uses (m3/day) 0.00
Recycled Water usage (m3/day): 1269.00

‘Proposed/existing water supply from any agency :1286.00
{m3/day):

Breakup of W;fé;—requirement and usage:

Activity Existing Proposed Total No. of
requirement requirement requirement operational
{m3/day} {m3/day) (m3/day) days in a year

Residential/ 0.00 1286.00 1286.00 365
domaestic
Commercial 0.00 0.001 0.00! 0
activity :
Greenbelt 0.00 583.00 583.00 365!
(devetopment
Industrial activity 0.00 0.00° 0.00 0
Otheruse 0.00 686.00 686.00! 365
Grand total 0.00 2555.00 2555.00°
Quality of Grounwater Saline Water
:Groundwater quality from NABL accredited lab :Download
Whether ETP/STP proposed: Yes

i | b |' m3/day_f 7 No. of operational ’

! L

Quantity of treated water available 1269.00; 365.00;
Reuse In Industrial Actlvity 0.00¢ 0:
Reuse In Commercial Activity 0.00: 0
Reuse In Green belt development 583.00! 365
Reuse In Other use ! 686.00: 365
Total 1269.00; 730,

Wr_{eﬂ-\e’r Ero] ect wauld involve aéWé.tering ground wa>t_e'r“for—ex;-.a-vét—i_oh Yes

.for basement construction etc.

=
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Annual
requirement
{m3/year)

469390.00

0.00

212795.00

0.00
250390.00

832575.00

m3/year

463185.0000,

0.00

0.00:

212795.00

250390.00
463185.00
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a.) Whether the groundwater table will be intersected by the activity

(a) At what depth (m bgl) Pre-monsoon Post-monsoan
Minimum 2.40 3.20.
Maximum ! © 1.50 2.10
(b) Maximum depth proposed to dewater (m bgl);f 450‘Iwww TR -4.50,
] (c) Groundwater flow direction (attach map) Download Download
{d) Any Other information Na Na
b.) Quantum of ground water proposed to be T MM?;I}Jay M3/year

pumped out

86.40 13514.00

a. Type of structure required for pumping out Pumﬁ
‘ground water

'b. Number of pumps proposed to installed 15
c. HP of the pumps 3.00
d. Operational hours/day ' 3
‘. Operational days/year 365
c.)  Proposed utllization of pumped water {Download
a. Water Supply 0.00:
b. Agriculture 0.00'
¢. Green belt development 0.00
d. Suppression of dust 0.00!
e. Recharge 0.00:
f. Any other item OOOI

4. Details of existing and/ or prbposed groundwater abstraction structures

=

=

" iSource of fresh water requirement being met uptill now

Affidavit duly attested by the Applicant regarding non-existence of

tubewell

. _L_Ikeiy date of bperation of proposed tubewell -Not Available-
Quantum of ground water recharge(m3/year) 0.00
Detalls of rainwater harvesting/artificial recharge measaures for :Download

|groundwater recharge in the area. If already implementad, details may
be furnished. (Attach report on comprehensive &feasibile Rainwater
harvesting/recharge proposal)

Have you applied for groundwater clearance permission earller from

Government Agency, If so give detalls thereof with status t
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d)  Any Other document (if any)

i. dual plumbing Download

ii. dual plumbing Download

iil. dual plumbing 'Download
€) In cases where dewatering is involved, IAR of existing / proposed Download

groundwater withdrawal on the groundwater regime and socio-
economic impacts report. Pro-forma for the report is given in Annexure
IV of HWRA Guidelines dated 10.9.21. On top of the IAR, provide the
Check List + Salient features of IAR, in the prescribed formats.

) Certificate from a ldcalrgévelr'nrment water supply agency regarding hén
availability of treated sewage water for construction within 10 km.
radius of the site in critical and over-exploited areas.

Self Declaration:-

1. 1 hereby declare that all the documents prescribed in the application form have been uploaded and no
biank / another / irrelevant documents have been uploaded against specified documents. | am also
aware that any false/ wrong submission /uploading of document will lead to rejection of my application
without any notice,

2. | hereby certify that the contents of the above Application are true to the best of my knowledge and
belief and that it conceals nothing and that no part of it is false. | understand that if any information
furnished by me is found to be false, Haryana Ground Water Authority can take punitive action against
me as per the extant rules. Further, | shall comply with all the terms and conditions of the
permission/NOC to be granted by HWRA.

Date:
Place:

Signature of Applicant with Office Seal
(Devendra Kumar)

(Generai Manager )

a} Information of payment for Application Fee

:Typ'e of Organisation Others
Total Amount
;{"M‘ode of Péyment Oniine
Reference No. Transaction No. 'Date Amount T'Status
HRWA1025613411460857 | YICI2138713868 09/11/2023 1250000  |success

b} Information of payment for Tarrif Fee
Type of Qrganisation Others
‘Total Amount

Mode of Payment

=
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Government of Haryana

Haryana Water Resources Authority

Application for Permission to Extract Ground Water for Infrastructure Use

Application Type - New

Application No: HWRA/INF/N/2023/623 (Application Received Fee Paid)
Date of Licence te develop: 03/08/2010
1. General information

Attach Certificate/NOC regarding ‘non-availability’ or ‘Partial Water supply’ Download
in the prescribed format from PHED/ HSVP/ HSIIDC/ MCs & other local

Government water supply agencies in respect of all categories of

assessments units

(i
{ii)

iii)
)
(V)

:Name of Applicant
‘Designation of Applicant

Devendra Kumar
General Manager

Authorization Letter in the name of Devendra Kumar 'Download

(applicant):

ID Proof Type

ID Proof no

Id Proof Document
Mobile No, of Applicant
Email of Applicant

Name of the Infrastructure:
Type of Infrastructure:
Infrastructure Unit Address:

Aadhaar

JOOOOKXK 2267

‘Download

19810810516

: dé\}én?f‘;a ﬁ(u;na f@bptp,com

Ms Countrywide Promoters Pvt Ltd
:Residential piotted colony

Village Dhankot Kherkimajra Gurugram

1220505

Is Commerclal No
;Completion Certificate Downlead

‘Date of Completion Certificate 03/10/2017

Occupation Certificate .Download

Date of Occupation Certificate “}'25‘/&’6)2013

Date Of Commencement 11/10/2021

:Approval letter / CLU of State Government Agency approving the :Download

iinfrastructure development to be attached

Latest up-to-date valid Environment Clearance Certificate by SEIIA, ¥ Download

applicable

Whether CTO/CTE by HSPCB is applicable Yes

if not applicable, give reason

‘Latest CTO Issued by HSPCB, if applicable Download

CTO/CTE Number : lssue Date :
329962323GUNOC 28/07/2023

TO40147903
Validity period of uploaded CTO/CTE From : To:
28/07/2023 30/09/2024

S (e
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(vn) Locatlon details of the Infrastructure unlt:

i(vii)

—
|

State
Tehsil:

Village/MC:

Latitude:

infrastructure Locality:

Site Plan:

Location Map:

Document of OWnership/lLease:

' Correspondence address:

Total Land area(sq m):

lHaryéna i

Gurgaon

Kherki mazar

(dhankot

9

CDistrict:  'GURUGRAM
Block D GURGAON
Reglon aver-exploited
:Longitude: 76.972379

28.479446

Gram Panchayat
Download
Download

Download

OT-14, 3rd Fioor, Next Door, Sector-76, Faridabad-121004
(vili) Land use details of existing/proposed:

Rooftop area of buildings/sheds(sq m):

Roadfpaved area(sq m):
Green belt area(sq m):

Open Land(sq m):

Any other structure proposed;

x) Source of avallability of surface water for Industrial

‘use, if any
,.(x)

Groundwater utilization for:

(X|} | Purpose of Abstraction
(xu} |Applying For:

.541085.02
313225.20
19618 .94
194249.28
14081.60
Na
‘Na

Existing Infrastructure
'Other Use

%Operational Purpose

2. Total number and type of:

a. Dwelling units 4500
b. Commercial units 0
. Industrial units 0
d. Others 0

3. | Detail of water requurementl recyc!ed water usage: (Please enclose fiow chart of activities
\and requirement of water at each stage):

'Water Requirement for construction purpose

a) Quantity of water required for construction

b) Period of construction for which permission is
_ requried (No. Of Days)

'Wétor Requirement for operational purpose :

Calculation details of water requirement: Download
Water Balance Chart :Download
()  Total water requirement, excluding construction 2555.00
(mSIday}
(a) 'Ground Water requirement, excludlng construction :0.00
{m3/day):

=
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(b)

=1
|
Il
3

(i)

(iv)

1020

i. For Drinking & domestic in Houses, Fiats and
residential appartments (m3/day)

il. Commercial uses (m3/day)
‘Recycled Water usage (m3/day):

Proposed/existing water supply from any agency
(m3/day):

|Breakup of water requirement and ysage:

0.00

0.00
1269.00

11286.00

Activity Existing Proposed Total No. of
requirement requirement requirement operational
{m3/day) (m3/day) (m3/day). days in a year
Residential/ 0.00 1286.00 1286.00 365
domestic
Commercial 0.00 0.00! 0.00:
activity
Greenbell 0.00 583,00/ 583.00 365
development
:Industrial activity: 0.00 0.00 0.00
_Other use 0.00 686.00 686.00 365
Grand total 0.00] 255500 2555.00
.Quality of Grounwater Saline Water
,Groundwater quality from NABL accredited lab Download
‘Whether ETP/STP proposed: Yes
m3/day No. of operational
days

Quantity of treated water avallable 1269.00 365.00
‘Reuse In Industrial Activity 0.00' 0
‘Reuse In Commercial Activity 0.00-; 0
.Reuse In Green belt development 583.00" 365

S o !
Reuse In Other use 686.00; 3655
Total 1269.00 730

(v) |Whether project would Involve dewatering ground water for excavation Yes

;for basement construction etc.

77
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Annual
requirement
{m3/year)

469390.00

0.00

212795.00'
0.00
250390.00

932575.00

m3/year

463185.0000

0.00
0.00
212795.00

250390.00
463185.00
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a.) Whether the groundwater table will be Intersected by the actlvity

(8) At what depth (m bgl) o : Pre-monsoon {  Post-monsoon
- [Minimum 2.40 3.20
Maximum 1.50: 210
(b) Maximum depth proposed to dewater (m bgl): 4.50 4,50
(c) Groundwater flow direction {attach map) Download Download
|{d) Any Other information :Na Na
b.)  Quantum of ground water proposed to be M3/day M3/year
pumped out
86.40 13514.00

a. Type of structure required for pumpingout  Pump
ground water

'b. Number of pumps proposed to Installed 15:

'c. HP of the pumps 3.00

d. Operationa! hours/day 3

e. Operational days/year 365

'é.) 'Proposed utilization of pumped water ‘Download

a. Water Supply 0.00
S Agriculture 0.00;
_-c. Green beit development .00

éd. Suppressibn of dust 0.00
e Recharge 0.00
f, Any other item 0.00

4. 'Detaiils of éxisting and/ or proposed groundwater abstraction structures

b)

'Source of fresh water requirement being met uptlil now

‘;ﬁiﬁ;\fi_t-duly attested by the Applicant regarding non-existence of

tubewell

‘Likely date of Speratlon of proposed tubewell -Not Available-
'Qﬁantum of ground water recharge{m3/year) 0.00

Detalls of ralnwater harvesting/artificial recharge measaures for Download

groundwater recharge in the area. If already implemented, details may
be furnished. (Attach report on comprehensive &feasibile Ralnwater

harvesting/recharge proposal)
|Have you applied for groundwater clearance permission earlier from

Government Agency, if so give details thereof with status
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d)  Any Other document (if any)

i ddai-plumbing ‘Download

il dual plumbing T Download

iii. dual plumbing Do-wnload‘ N =
e) Incases where dewatering Is involved, IAR of existing / proposed Download

groundwater withdrawal on the groundwater regime and socio-
economic impacts report. Pro-forma for the report is given in Annexure
IV of HWRA Guidelines dated 10.9.21. On top of the IAR, provide the
Check List + Salient features of IAR, in the prescribed formats.

f) Certificate from a local government water supply agency regarding non
avallability of treated sewage water for construction within 10 km.
radius of the site in critical and over-exploited areas.

Seif Declaration:-

1. I hereby declare that all the documents prescribed in the application form have been uploaded and no
blank / another / irrelevant documents have been uploaded against specified documents. | am also
aware that any false/ wrong submission /uploading of document will lead to rejection of my application
without any notice.

2. | hereby certify that the contents of the above Application are true to the best of my knowledge and
belief and that it conceals nothing and that no part of it is false. | understand that if any information
furnished by me is found to be false, Haryana Ground Water Authority can take punitive action against
me as per the extant rules. Further, | shall comply with all the terms and conditions of the
permission/NOC to be granted by HWRA.

Date:
Place:

Signature of Applicant with Office Seal
{Devendra Kumar)

(General Manager )

a) Information of payment for Application Fee

Type of Organisation ‘Others

Total 7Amount “

Mode of Payment Oniine
Reference No. Transaction No. Date Amount 'Status
HRWA1025613411460857  YICI2138713868 109A11/2023 250000 success

b) Information of payment for Tarrif Fee
Type of Organisation Others
Total Amount
.Mode of Payment

i
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Government of Haryana
Haryana Water Resources Authority
Application for Permission to Extract Ground Water for Infrastructure Use

Application Type - New

Application No: HWRA/INF/N/2023/623 (Application Received Fee Paid)
Date of Licence to develop: 03/08/2010
1. General Information

Attach Certificate/NOC regarding ‘non-availability' or ‘Partial Water supply’ Download
in the prescribed format from PHED/ HSVP/ HSIIDC/ MCs & other local

Government water supply agencies in respect of all categories of

assessments units

(i) Name of Applicant Devendra Kumar
:{il) -Designation of Applicant ‘General Manager
‘Authorization Letter in the name of bévénciré Kumar 4Download
(appticant):
ID Proof Type {Aadhaar
1D Proof no KXOOHXKK2267
ld Proof _Documant Download
(i) Mobile No. of Applicant 19810810516
(iv) Email of Applicant devendra1 kumar@bptp.com
(v) Name of the Infrastructure: Ms Countrywide Promoters Pvt Ltd
Type of Infrastructure: iResidential plotted colony
Infrastructure Unit Address: |Village Dhankot Kherkjmajra Gurugram
11220505 .
Is Commercial No
Completion Certificate Download
Date of Completion Certificate 03/10/2017
Occupation Certificate Download
Date of Occupatlon Certificate 23/10/2018
Date Of Commencement 11/10/2021
Approval letter / CLU of State Government Agency approving the Download

infrastructure development to be attached
Latest up-to-date valid Environment Clearance Certificate by SEHA, if  Download

applicable

Whether CTO/CTE by HSPCB is applicable Yas

If not appilcable, give reason

Latest CTO Issued by HSPCB, If applicable Download
{CTO/CTE Number :}Issue Date :
1329962323GUNOC f28l07!2023
[ TO40147903 |

:Validity period of uploaded CTO/CTE ‘From To;

‘ 28/07/2023 :30/09/2024

| ;
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<

|(vi} Location details of the Infrastructure unit:

State ; Haryana District : GURUGRAM
B Tehsil: Gurgaon Block:O GURGAON
'V'il_la_g;fMC: Kherkl mazar Region: over-expioited
dhankot
|Latitude: 28.479448 ‘Langitude: 76.972379
.Inﬁastructure Lacality: 1Gram Panchayat
Site Plan: Download
'Location Map: Download
'Document of OWnership/Lease: Download
(vi) Correspondence address: OT-14, 3rd Floor, Next Door, Sector-76, Faridabad-121004
I W Land use details of existing/proposed:
|7 [Total Land area(sq m): 541085.02
'Rooftop ares of buiidingslsheds(sq m): 313225.20
-Roa_dlpaved area(sq m): 19518.84
Green belt area(sq m): 194249.28
B | ) Open Land{sq m): :14091.60
B _An); other structure proposed: 3 ~Na L
(ix) ‘Source of availabllity of surface water for Industrial Na
use, If any
(x) | Groundwater utilization for: :Existing Infrastructure
I (xl) Purpose oh\bstraction Other Use
¥ l(xu) ':Applying For: Operational Purpose

2 Total number and type of:

| ‘a. Dwelling units 14500
‘; 'l b;-Cor-r-nmerclal units e ~_40 A
J s Industrial units 0

i d. Others 0

3. Detail of water requirement/ recycled water usage: (Please enclose flow chart of activities

and requirement of water at each stage):

\Water ﬁeuirement for construction purpose :
a) Quantity of water required for construction

b) Period of construction for which permission is
| requried (No. Of Days)
'Water Requirement for operational purpose :

(i) Total water requirement, excluding construction 12555.00
' {m3/day): i

(a) |Ground Water requirement, excluding ;:_onstructl'&‘—l_—.ga.OO

Calculation detalls of water requirement: Download
~ |Water Balance Chart Download

_-(m3/day): - g ,
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(b)
(c)

(i)

j (lif)

(iv)

v)

1025

1. For Drinking & domestic in Houses, Flats and 0.00
éresidential appartments (m3/day)

ii. Commercial uses (m3/day) 0.00
'Recycled Water usage {(m3/day): 11269.00
Proposedlexisting water supply from any agency  ;1286.00
{_ m 3/day):

‘Breakup of uiater réqdi'r.é'niéht_ and lfsége: 3

Activity Existing -!rl‘i;o_poé;d' .,,. Total No.of Annual
requirement requirement requirement operational requirement
(m3/day] | (m3/day) {m3/day) days inayear (m3/year)
.Residential/ 0.00: 1286.00 1286.00 365 469390.00
.domestic
Commercial 0.00 0.00; 0.00 0 c.00
activity i
Greenbeilt 0.00 583.00 583.00 365 212795.00
development
Industrial activity 0.00 0.00 0.00 0 0.00
Other use 0.00 686.00 686.00 365 250390.00
Grand total 0.00 2555.00 2555.00 932575.00
Quality .of Grounwater i Saline Water
Groundwater quality from NABL accredited lab :Download
‘Whether ETP/STP proposed: Yes
m3/day No. of operational m3/year
days
Quantity of treated water available 1269.00! 365.00; 463185.0000"
i
Reuse In Industrial Activity 0.00 0 0.00
Reuse In Commercial Activity 0.00 0 0.00
iReuse In Green beit development 583.00 365 212795.00
Reuse In Other use 686.00 365 250390.00
Total 1269.00 730 463185.00

Whether project'would Involve dewatering ground water for excavation Yes

:for basament construction etc.

=8
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a) Whether the groundwaler table will be intersected by the activity

(a) At what depth (m bgl) Pre-monsoon Paost-monsoon
Minimum 240 3.20
Maximum 1.50! 210
(b) Maximum depth proposed to dewater (m bgl). 4.50 4.50
(c} Groundwater flow diraction (attach map}) Download Downioad
: '{d} Any Other information Na Na
b.) Quantum of ground water proposed to be M3/day M3/year

pumped out

86.40 13514.00

la. Type of structure required for pumping out  ;Pump
ground water

b. Number of pumps proposed to installed 15

‘c. HP of the pumps 3.00

d. Operational hours/day 3
f e. Operational days/year 365

c) Proposed utitization of pumped water ‘Download

a. Water Supply 6.00

{b. Agriculture 0.00

ic. Green belt development 0.00

d. Suppression of dust 0.00

'e. Recharge 0.00

. Any other ltem 0.00

_t'ij“| Details of existlﬁg and/ or proposed groundwater abstraction structures

Source of fresh water requirement being met uptill now

' Affi_d_é_\}it_duly attested by the Applicant reparding non-existence of

tubewell
' Likely date of operation of proposed tubawell -Not Available-
'Quantum of ground water recharge(m3/year) 10.00

-a) Detalls of rainwater harvesting/artificlal recharge measaures for W:D(;wﬂmad

groundwater recharge in the area. If already implemented, details may
be furnished. (Attach report on comprehensive &feasibile Rainwater
_harves_ting!recharge proposal)

R 'b) | Have you applled for groundwater clearance permission earlier from
Government Agency, if so give detalls thereof with status

X
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)y ‘Any Other document (if any)

i, dual plumbing Download
ii. dual plumbing Download
iii. dual plumbing Download
e} In cases where dewatering is Invalved, IAR of existing / proposed Download

groundwater withdrawal on the groundwater regime and socio-
economic impacts report. Pro-forma for the report is given in Annexure .
IV of HWRA Guldelines dated 10.9.21. On top of the |AR, provide the
:Check List + Salient features of IAR, in the prescribed formats.

fy  Certificate from a local government water supply agency regarding non
‘avallability of treated sewage water for construction within 10 km.
radius of the site in critical and over-exploited areas.

Self Declaration:-

1. | hereby declare that all the documents prescribed In the application form have been uploaded and no
blank ! another / irrelevant documents have been uploaded agalnst specified documents. | am also
aware that any false/ wrong submission /uploading of document will lead to rejection of my application
without any notice.

2. | hereby certify that the contents of the above Application are true to the best of my knowledge and
belief and that It conceals nothing and that no part of it is false. | understand that if any informatlon
furnished by me is found to be false, Haryana Ground Water Authority can take punitive action against
me as per the extant rules. Further, | shall comply with all the terms and conditions of the
permission/NOC to be granted by HWRA.

Date:

Place:

Signature of Applicant with Office Seal
(Devendra Kumar)

{General Manager )

a) Information of payment for Application Fee

1 Type of Organisation -Others

Total Amount

Mode of Payment Oniine
Reference No. |Transaction No. [Date \Amount |Status
HRWA1025613411460857 | YICI2138713868  |09/11/2023 250000 'success

bj) information of payment for Tarrif Fee
‘Type of Organisation Others
Total Amount

‘Mode of Payment

S
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Application No:

1028

Government of Haryana

Haryana Water Resources Authority
Application for Permission to Extract Ground Water for infrastructure Use

Application Type - New

Date of Licence to develop: 03/08/2010
1. General Informatlon

Attach Certificate/NOC regarding 'non-availability’ or 'Partial Water supply’
in the prescribed format from PHED/ HSVP/ HSIIDC/ MCs & other local

HWRA/INF/N/2023/623 (Application Received Fee Paid)

Government water supply agencies In respect of all categories of
assessments units

0]
(i)

(iii)
(iv)
(v)

Name of Applicant
Designation of Applicant

Autharization Letter in the name of Devendra Kumar

{applicant):

ID Proof Type

ID Proof no

:1d Proof Document

Mobile Ne. of Applicant
:Emalil of Applicant

Name of the Infrastructure:
Type of Infrastructure;
Infrastructure Unit Address:

Completion Certiflcate

Date of Completion Certificate
Occupation Certificate

Date of Occupation Cartificate
Date Of Commencement

Approval letter / CLU of State Government Agency approving the

" lis Commercial

infrastructure development to be attached
Latest up-to-date valid Environment Cleararice Certificate by SElA, if Download

applicable

‘Whether CTO/CTE by HSPCB Is applicable

If not applicable, glve reason

Latest GTO Issued by HSPCB, if applicable

Validity period of uploaded CTO/CTE

85

Devendra Kumar
Ceneral Manager

Download

Azadhaar

XAXAXXXAK2267

Download
‘9810810516
devendrat.kumar@bptp.com

iMs Countrywide Promoters Pvi Lid

Residential plotied colony

Village Dhankot Kherkimajra Gurugram

1220505
:No
i)m:n[oad
i03/10/2017
Download
23/10/2018

11/10/2021

Yes

Download

CTO/CTE Numnber : 'Issue Dafé

1329962323GUNQC 28/07/2023

,TO40147903
'From : To:
- 30/09/2024

128/07/2023

S5

Downlpad

Download
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(vi) |Location details of the Infrastructure unit:

State : gHaryana :District ; GURUGRAM
Tehsit: {Gurgaon Block:0 GURGAON URBAN
Village/MC: Gurugram (MC) Region: over-exploited
Latitude: 28479446 Longitude: 76.972379
Infrastructﬁre Locality: Urban Development Authority
jS-I.te Plan: Downlcad
Location Map: i Download
.-Dc-bi:ument of OWnership/Lease: Download
(vil) -'CorreSpondence address: :0T-14, 3rd Flaor, Next Door, Sector-76, Faridabad-121004
| (viii) 'Land use details of exisﬂnéf;;;asf;;éag o
' Total Land area(sq m): 541085.02
'Ro'oftcn; area of buildings/sheds{sgq m): 313225.20
Road/paved area(sq m): 119518.94
‘Green beit area(sq m): 1194249.28
‘Open Land(sq m): 14091,60
| ﬂn;? other structure proposed: Na
~ |(ix) |Source of availability of surface water for Industrial Na
' use, if any
x) 'Groundwater utilization for: Existing Infrastructure
B :(xi) Purpose of Abstraction Other Use
'(xii) ‘Applying For: iOperational Purpose
~ Total number and type of:
| a. Dwelling units 4500
b. Commercial units o
c. Industrial units 0
d. Others 0

_Z__E__;Eil;f_water requirement/ recyéled Water usage:
: 'Water Requirement for construction purpose :

a) Quantity of water required for construction (m3/day)

b) Period of construction for which permission Is
requried (No. Of Days in a year)

c) Sewage Water available within 10 kms

i ;'Water Redquirement for operational purpose :

(0]

‘Calculation details of water requirement; 'Download
'Water Balance Chart ‘Download
Total water requirement, excluding construction  {2555.00
(m3iday):

; (a)” |Ground Water requirement, excluding construction (0.00
[
|

(m3/day):

=
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{b)
(£

(ii)

(i)

(iv)

)

1030

ii. For Drinking & domestic in Houses, Flats and (0.00

‘residential appartments {(m3/day) |

ii. Commercial uses (m3iday) :0.00

Recycled Water usage (m3/day): 11269.00
Proposed/existing water supply from any agency i1286.00
{(m3/day):

Breakup of water requirement and usage:

| Activity Existing Proposed Total No. of

requirement requirement requirement operational
(m3/day) (m3/day) (m3/day) days in a year

Residential/ 0.00 1286.00 1286.00 365
domestic

Commercial 0.00 0.00 0.00 0
activity

Greenbelt 0.00 583.00 583.00 365
development

Industrial activity 6.00 0.00 0.00 0
iOther use 0.00 686.00° h Mééﬁfﬁﬁr 365
Grand total 0.00 2555.00 2555.00

Quality of Grounwater Saline Water
Groundwater quality from NABL accredited lab Download

Whether ETP/STP proposed: Yes

m3/day No. of operational
days

Quantity of treated water available 1269.00 365.00

Reuse In Industrial Activity 0.00

Reuse In Commercial Activity 0.00; 0;
Reuse In Green belt development 583.00! 365;
Reuse In Other use 686.00 365

Total 1269.00 730

[Whether project would involve dewatering ground water for excavation Yes
for basemant construction etc,

87

T

Annual
requirement
{m3/year)

469390.00:

0.00

212796.00

0.00
250390.00

932575.00

m3/year

463185.0000

0.00
0.00:
212795.00/

250390.00
463185.00
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1

a) Whether the groundwater table will be intersected by the activity

(a) At what depth (m bgf) Pre-monsoon Post-monsoon
‘Minimum 2.15 3.22
‘Maximum 1.80 1.80
(b) Maximum depth proposed to dewater (m bgi) 10.005' . 800
|(c) Groundwater flow direction (attach map) Download Download
'('d} Any Other information |Na
[
l 'b.)  Quantum of ground water proposed to be M3/day M3/year
, pumped out
| e
| _ 13514.00;
I a. Type of structure required for pumping out :Pump
ground water '
~ b. Number of pumps proposed to instalied i o Ll NC N
c. HP of the pumps 5.00:
d. Operational hours/day 4;
' e. Operational daysfyear 365
!
ic.) -’Proposad utilization of pumped water Downioad
'a. Water Supply 0.00
'b. Agriculture 0.00|
|c. Green belt development 0.00
| {d. Suppresslon of dust 0.00
' |e. Recharge 0.00
1. Any other item 86.00
3. Detalls of existing and/ or proposed groundwater abstractlon structures
{(a) Groundwater Abstraction Structure-Existing |
| SNo. | Type/ Year of | Depth |Depth to Discharg | Operatio [Mode | Horse | Whether Wheter
| construction |(meter)| water |e(m3 per nal of lift | Power (fitted with | permission/
{ level hour) hours/ of water registered
Diamet | (meters (day)/ pump | meter or | with HRWA |
er below dayslyea not if so Details |
{mm} | ground r of permission
level)

(b) Groundwater Abstraction Structure-Proposed

88
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1_ Sivo. | Typef Year of | Depth |Depth to Diécharg Operati-dn Made | Horse | Whether Wheter
' construction [{meter)| water |e(m3 per nal of lift | Power |fitted with | permission/ |
level hour) hours/ of water registered |
Diamet | (meters {day)/ pump | meter or | with HRWA/ |
; er below daysiyea not if so Details
' {mm) | ground r of permission
level)
1 [bore wellf 20.00/ 2.30 11.00(4.00/ 2 3 No Nof/
2025 200.00 365
2 |bore well/ 20.00/ 2.30 11.0014.00/ 2 3 No No/
2025 200.00 365
'Source of fresh water requirement being met uptill now Download
:Affidavit duly attested by the Applicant regarding non-existence of :Download
tubewell
Likely date of operation of proposed tubewell 01/02/2025
Quantum bf ground water recharge(m3/year) 0.00 -
-a) Details of rainwater harvestinglartiﬁcial recharge measaures for Download
‘groundwater recharge in the area. If already implemented, details may
be furnished. (Attach report on comprehensive &feasibile Rainwater
harvesting/recharge proposal)
b)  Have you applied for groundwater clearance permission earlier from Download
‘Government Agency, if so give details thereof with status
d}  Any Other document (if any)
{. dual plumbing Download
ii. /dual plumbing Download
iii.;dual plumbing Download
e) Incases where dewatering is involved, IAR of existing / proposed Download

f)

groundwater withdrawal on the groundwater regime and socio-
‘economic impacts report. Pro-forma for the report is given in Annexure

IV of HWRA Guidelines dated 10.9.21. On top of the IAR, provide the

Check List + Salient features of IAR, in the prescribed formats.

Certificate from a local government water supply agency regarding non
availability of treated sewage water for construction within 10 km.
radius of the site in critical and over-exploited areas.

Self Declaration:-

1. | hereby declare that all the documents prescribed in the application form have been uploaded
and ne blank / another / irrelevant documents have been uploaded against specified documents. |
am also aware that any faise/ wrong submission /uploading of document wiil lead to rejection of my
application without any notice.

2. | hereby certify that the contents of the above Application are true to the best of my knowledge
and belief and that it conceals nothing and that no part of it is false. | understand that if any
information furnished by me Is found to be false, Haryana Ground Water Authority can take punitive
action against me as per the extant rules. Further, | shali comply with all the terms and conditions of

the permission/NOC to be granted by HWRA, 1 ? Z [E
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Date:
Plage:

a) Information of baymem for Application Fee
Type of Organisation Others
Total Amount

Mode of Payment Online
Reference No. Transaction No.
HRWA1025613411460857 | YICI2138713868
b) Information of payment far Tarrif Fee
Typé of Crganisation Others
fTolal Amount |
|Mode of Payment

1033

Signature of Applicant with Office Seal

;Date
109/11/2023

NS

90

{Devendra Kumar)
{General Manager )

;Amount
250000

Status
success
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Application No:

1034

Government of Haryana

Haryana Water Resources Authority

Application for Permission to Extract Ground Water for Infrastructure Use

Application Type - New

Date of Licence to develop: 03/08/2010
1. General Information

Attach Certificate/NOC regarding ‘non-availability' or ‘Partial Water supply'

HWRAV/INF/N/2023/623 (Application Received Fee Paid)

Downlead

in the prescribed format from PHED/ HSVP/ HSIIDC/ MCs & other local
Government water supply agencies in respect of all categories of
assessments units

(i)
(i)

(m)
)
v}

Name of Applicant
Designation of Applicant

Authorization Letter In the name of Devendra Kumar

{applicant):

ID Proof Type

D Proof no

id Proof Document

"Mobile No. of Applicant
Email of Appllcant

‘Name of the Infrastructure:
Type of Infrastructure:
Infrastructure Unit Address:

Is Commercial
Complstlomr‘l“éartifmate

iDate of Completion Certificate
Occupation Certificate

Date of Occupation Certificate

Date Of Commencement

Approval letter / CLU of State Government Agency approvlng the

infrastructure development to be attached

{Latest up-to-date valid Environment Clearance Certificate by SEIIA, If

‘applicable

‘Whether CTO/CTE by HSPCB is applicable
[IF not applicable, give reason

Latest GTO issued by HSPCB, if applicable

Validity period of uploaded CTO/CTE

91

Yes

Devendra Kumar
Genara! Manager

Download

Aadhaar
XRUXXXXK2267 [

.Download

9810810516

devendrai kumar@bptp com

Ms Countrywude Promoters Pvi ud
Residential plotted colony

Village Dhankot Kherkimajra Gurugram
1220505

iNo

Download
0311012017

‘Download

23/10/2018

111/10/2021
Download

Download

Download

CTO/CTE Number : Issue Date :
328962323GUNOC 28/07/2023

: TO401 47903
'From To:
:28/07/2023 30/09/2024

S S
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(V) Location details of the Infrastructure unit:

State : ‘Haryana { District : :GURUGRAM
Tehsil: ‘Gurgaon  Block:d 'GURGAON URBAN
Village/MC: Gurugram (MC) “i‘ReQin{-:- :Over-expisited
Latitude: i28479446  iLongltude: 76.972379
Infrastructure Locality: {Urban Development Authority
_-Slte Plan: Downioad
' 'Locatlon Map: Download
Docurnent of OWnership/L.ease: Download
' “(-v_il_)' ;Correépondence address: OT-14, 3rd Floor, Next Door, Sector-76, Farldabad-121004
(vili) |Land use detalls of existing/proposed:
Total Land area(sq m): 541085.02
Rooftop area of buildingsisheds(sq m): 313225.20
- -'Road/paved area{sq m): 119518.94
Green belt area(sq m): 194249.28
Open Land{sq m): 14091.60
An} other structure proposed: iNa
' '(ix) Source of availvability of surface water for Industrial ‘Na
use, if any
() | Groundwater utilization for: “TExisting Infrastructure
~ |(xi) |Purpose of Abstraction {Other Use
_ I_(}(ii) Applying For: \Operational Purpose
~ [Total number and type of:
L a 'D'\-Me!ﬁng units 4500
b. Commercial units 0
E c. Industrial units 0
d. Others 0
2. | Detail of water requirement/ recycled water usage:
_ _Watef--hequirement for construction purpose :
' a) Quantity of water required for construction (m3/day} |
b) Period of construction for which permission Is
requried (No. Of Days in a year)
| c) Sewage Water available within 10 kms
[ _‘W_aTe; Eeq?remeht for oberational purpose :
il Calculation detalls of water requirement: ‘Download
Water Balance Chart 1 “:"D-o‘WniAc‘)éd
{1 _Total water requirement, excluding construction 2555.00
(m3iday):
i (-a_)-"j'sround Water requirement, excluding construction -0.00
(m3/day):

g
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(v) Whether project would involve dewatering ground wa“tér for excavati;)n\;es

for basement construction etc.

S

93

i. For Drinking & domestic in Houses, Flats and 0.00
residential appartments (m3/day)
ii. Commercial uses (m3/day) 0.00
{b) Recycled Water usage (m3/day): 1269.00
. (¢} |Proposed/existing water supply from any agency  1286.00
. (m3/day): e e

i(iy Breakup of water requirement and usage: 1

Actlvity Existing Proposed ‘Total :"No.v of Annual
requirement requirement grequirement loperational jrequirement
(m3/day) | (m3/day) " (m3/day) ;days in a year }(m3/year)

Residential/ 0.00 1286.00 1286.00 365 469390.00
domestic
Commercial 0.00 0.00 0.00 0 0.00
activity
Greenbelt 0.00 583.00 583.00 365 212795.00
develo_pment
{Industrial activity 0.00 0.00! 0.001 0 0.00
Other use 0.00 686.00! 686.00 365 250390.00
Grand total 0.00 2555.00 2555.00 932575.00.

'(I!i) Quality of Grounwater Saline Water
Groundwater quality from NABL accredited lab ‘Download

(iv) ‘Whether ETP/STP proposed: Yes

m3/day No. of operational m3/year
days

Quantlty of treated water avallable 1269.00 365.00 463185.0000
Reuse In Industrial Activity 0.c0 0 0.00:
Reuse In Commercial Activity 0.00 0: 0.00
Reuse In Green belt development 583.00 365 212795.00
Reuse In Other use 686.00 365  250390.00
Total 1269.00 730; " 463185.00
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la.) ‘Whether the groundwater table will be intersected by the activity

i .' (a) At what depth (m bgl)

. Pre-monsoon Post-monsoon
|
Minimum 2.15 3.22
Maximum 1.80 1.80
i(b) Maximum depth proposed to dewater (mnb_gi-)j_ T 10.00¢ 8.00
.i
(¢) Groundwater flow direction (attach map) ?Download Download
(d) Any Other information Na
'b.}) Quantum of ground water proposed to be M3/day M3/year
pumped out
o 13514.00
{a. Typs of structure required for pumping out Pump
|ground water
b. Number of pumps proposed to installed 2
¢. HP of the pumps 5.00'
d. Operational hours/day 4
e. Operational days/year 365
c;') ' Proposed utilization of pumped water Download
' I:a. hWéter Supply 0.00
| i _1b 'Agricul‘ture 0.00
f ¢. Green belt development 0.00
'd. Suppressian of dust 0.00
e. Recharge 0.00.
£, Any other item 86.00
3— Details of existing and/ or proposed groundwater abstraction structures
(a) Groundwater Abstraction Structure-Existing
SNo. | Type/ Year of | Depth |Depth to | Discharg | Operatio |[Mode | Horse | Whether Wheter
construction |{meter)| water |e(m3 per nal of lift | Power |fitted with | permission/
/ level hour) hours/ of water registered
Diamet | {meters (day)/ pump | meter or | with HRWA /
er below days/yea not if so Details
(mm) | ground r of permission|
level) |
|

|(b) Groundwater Abstraction Structure-Proposed

P

04
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iﬁSmo. Type/ Year of Depth_ Debth to Dlséh;rg 'Ope_r;tib' Mode | Horse | Whether Wheter
construction |(meter)| water |e(m3 per nal of lift | Power |fitted with | permission/
{ level hour) hours/ of water registered
Diamet | (meters (day)/ pump | meter or | with HRWA, /
er below days/yea not if so Detalls
{mm) | ground r of permission |
level)
1 |bore well/ 20.00¢ 2.30 11.00|4.00¢ 2 3 No No/
| 2025 200.00 365
' 2 |bore well/ 20.00/ 2.30 11.00|4.00/ 2 3 No No/
2025 200.00 365
Source of fresh water requirement being met uptiil now Download
Affidavit duly attested by the Applicant regarding non-existence of Download
tubewell
Likely date of operation of proposed tubewel| 7 010212025
Quantum of ground water recharge(m3/year) C.00
a)  Details of rainwater harvesting/artificial recharge measaures for Download

groundwater recharge in the area, If aiready implemented, details may
be furnished. (Attach report on comprehensive &feasibile Rainwater
harvesting/recharge proposal)

b)  Have you applied for groundwater clearance permission earbliekr from Download
Government Agency, If so give details thereof with status

d) 'Any Other document (if any)

l_:_'dual plufﬁbing Download

il. .dual plumbing .Download

iit. :dual plumbing Download
e) In cases where dewatering is involved, IAR of existing / proposed Download

‘groundwater withdrawal on the groundwater regime and socio-
economic impacts report. Pro-forma for the report is given in Annexure
IV of HWRA Guidelines dated 10.9.21. On top of the IAR, provide the
Check List + Salient features of IAR, in the prescribed formats.

f) Certificate from a local government water supply agency regarding non
.availability of treated sewage water for construction within 10 km.
radius of the site In critical and over-expioited areas.

Seif Declaration:-

1.1 hereby declare that ail the documents prescribed in the application form have been uploaded
and no blank / another / irrelevant documents have been uploaded against specified documents. |
am also aware that any false/ wrong submission /uploading of document will lead to rejection of my
application without any notice.

2. L hereby certify that the contents of the above Application are true to the best of my knowledge
and belief and that it conceals nothing and that no part of it Is false. | understand that if any
information furnished by me is found to be false, Haryana Ground Water Authority can take punitive
action against me as per the extant rules. Further, | shall comply with all the terms and conditlons of

the permission/NOC to be granted by HWRA., 5 \ f

95 109



Date:
Place:

1039

a) Information of payment for Application Fee

.Type of bfganisatio_n ‘Others
~ Total Amount
Mode of Payment Cnline
Reference No. Transaction No.

HRWA1025613411460857 | YICI2138713868

b} Information of payment for Yarrif Fee
Type of Organisation Others
‘Total Amount
Mode of Payment

A

96

Signature of Applicant with Office Seal
(Devendra Kumar)
{General Manager )

Date Amount |Status
09/11/2023 250000 Jsuccess
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Government of Haryana

Haryana Water Resources Authority

Application for Permission to Extract Ground Water for Infrastructure Use

Applitation Type - New

Application No: i HWRAJ/INF/N/2023/623 (Application Recelved Fee Paid)
Date of Licence to devetop: 03/08/2010
1. General Information

Attach Certificate/NOC regarding ‘non-availability’ or 'Partial Water supply' Download
in the prescribed format from PHED! HSVP/ HSIIDC/ MCs & other local

Government water supply agencies In respect of all categorles of

jassessments units

0
i)

(iii}
(v)
(v)

Name of Applicant
Designation of Applicant

(applicant):

1D Proof Type

ID Proof no

Id Proof Document

Mobile No, of Applicant
Email of Applicant

Name of the Infrastructure:
Type of Infrastructure:
Infrastructure Unit Address:

|Infrastructure development to be attached

'Authorization Letter In the name of Devendra Kumar

Devendra Kumar
General Manager

Download

Aadhaar

KON XX2267

Download

9810810516

devendral kumar@bptp.com
Countrywide Promoters Pvt Ltd
Residential plotted colony

Residential Plotted Colony Sector 102 and
102 A Village Kherkimajra and Dhankot,
Gurgaon

Is Commercial No

‘Completion Certificate Download

Date of Completlon Certificate 03/10/2017

Occupation Certificate Download

Date of Occupation Certificate 23/10/2018

Date Of Commencement 11/10/2021

Approval letter / CLU of State Government Agency approving the Download

Latest up-to-date valid Environment Clearance Certificate by SElA, if Download

applicable

‘Whether CTO/CTE by HSPCB Is applicable

If not applicable, give reason
Latest CTO issued by HSPCB, if applicable

Validity period of uploaded CTO/CTE

o7

Yes

Download

:CTO/CTE Number : Issue Date :
1 329962324GUNOC 18/07/2024

" TO700834773
From : To:
.18/07/2024 30/09/2026

<5
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(vij 'Location detalils of the Infrastructure unit:

State : Haryana iDistrict : GURUGRAM
Tehsil: Gurgaon ‘Block:D GURGAON URBAN
"VllfagefMC: Gurugram (MC) Reglon. over-exploited
Latitude: 28.479446 Longitude: 76.972379
-Infrastructure Locality: Urban Development Authority
Site Plan: Download

i 'Location Map: iDownload
'Document of OWnership/Lease: 50;,"” i{,’ad

"(vii) L‘.on'espondence address:

OT-14, 3rd Floor, Next Door, Sector-76, Faridabad-121004
(viii) 'Land use details of existing/proposed:

Total Land area(sq my): 541085.02
(T Ré&ftE{p area of buildings/sheds(sq m): 313225.20
Road/paved area{sq m): 19518.94
Green belt area(sq m): 184249.28
| lopen Land{sq m): 14091.60
Any other structure proposed: Na

RIS

(0
(xi)
(xri)

'Groundwater utilization for:

iSource of availability of surface water for Industrial Na

use, If any
"Existing Infrastructure
Purposa of Abstraction -Other Use

App!ying For: Operatnonal Purpose

h:ﬂfal number and type' of:

a. Dwalling units 14500
b Commercial units 10
. Industrla[ units {5“
_d.Others 0

2 Detail of water requirement/ recycled water usage:
Water Requlrement for construction purpose :

a) Quantlty of water required for construction (m3/day)

“b) Period of construction for which permission is

reguried (No. Of Days in a year)
c) Sewage Water available within 10 kms

d) Certificate from a local government water supply agency regarding non
availability of treated sewage water for construction within 10 km. radius of
the site in critical and over-exploited areas.

Water Requlrement for operational purpose :

Calculation details of water requirement: Download
' Water Balance Chart Download

= e = s

)

Total water requirement, excluding construction 2555.00

{m3/day): ,

98

112



4a)

(b)

: {e)
(i)

(1)

(iv)

tv)
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Ground Water requirement, excluding construction '0.00
(m3/day): i

i For Drinking & domestic in Houses, Flats and 0.00
iresidential appartments (m3/day)

ii. Commercial uses (m3/day) 0.00

?Ré::ycled Water usageTrHEildayﬁ: 11269.00

Proposed/existing water supply from any agency ‘5—2-86.00
(m3lday):

Breakup of water requirement and usage:

Activity Existing  Proposed ITotal No. of
requirement requirement requirement operational
(m3/day) (rm3/day) ? {m3/day) days in a year

Residential/ 0.00 1286.00 1286.00 365
domestic
Commercial 0.00 0.00: 0.00 365
activity '
Greenbelt 0.00 583.00: 583.00 365
devei_opment -
‘Industrial activity 0.00! 0.00: 0.00 365
'Other use 0.00 686.00: 686.00/ 365

|
Grand total 0.00} 2555.00- 2555.00,
Quality of Grounwater :Saline Water
Groundwater quality from NABL accredited lab ' Download
Whether ETP/STP proposed: Yes

m3/day : No. of operational
days

Quantity of treated water avallable 1269.00 365.00;
Reuse In Industrial Activity 0.00; 365
Reuss In Commercial Activity 0.00, 365
Reuse In Green belt development 583.00! 365
Reusa In Other use 686.00 365
Total 1269.00 1460

Whether project would involve dewatering ground water for excavation Yes

for basement construction etc.

S5

99

Annual
requirement
{m3/year}

469330.00

© 0.00

212795.00]
0.00'
250390.00

932575.00

m3/year

463185.0000

0.00
0.00
212795.00°

50390.00
463185.00
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3

a.) Whether the groundwater table will be intersected by the activity
(a) At what depth (m bgl) Pre-monsoon Post-monsoon
Minimum 2.65 3.00
Maximum 2,80 240
. = (b) Maximum depth proposed to ééﬁatér (m bgls 10.00 10.00
|l
i 1' (c) Groundwater fiow direction (attach map) Download 'l-)ownload
| i o
l (d) Any Other information
_ ‘b.)__ ‘Quantum of ground water propesed to be M3/day M3/year
‘ f pumped out
I 206.40 37152.00
| i a. Type of structure required for pumping out Tubewell
' ground water
b Number of pumps proposed to installed 7
i
i e HP of the pumps 3.00
I 1d. Operational hours/day 8
ie._ Operational days/year 180
|r:.) Proposed utilization of pumped water 'Download
R 'a. Water Supply 0.00
: |b. Agriculture 0.00
c. Gr‘éen belt development 0.00
la Suppression of dust 0.00
[ e. Re_charge 0.00
[ [ f. Any other item 206.40
3. |Details of existing and/ or proposed groundwater abstraction structures
(a) Groundwater Abstraction Structure-Existing
SNo. | Type/ Year of | Depth Depth to | Discharg | Operatio [Mode | Horse | Whether Wheter
construction |(meter)| water |e(m3 per nal of lift | Power [fitted with | permission/
!/ level hour) hours/ of water registered
Diamet | (meters (day)/ pump | meter or | with HRWA /
er below days/yea not if 80 Details
(mm) | ground r of permission
j level)

f(b) Groundwater Abstraction Structure-Proposed
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Sivu. | Type! Year of D_epth Depth to _Dischzgu 6peratio Mode | Horse | Whether Wheter |
construction |(meter)| water |e(m3 per nal of lift | Power |fitted with | permission/ |
level hour) hours/ of water registered
Diamet | (meters (day)/ pump | meter or | with HRWA /
er below days/yea not if so Details
{mm) | ground r of permission|
level)
1 |tube well/ 20.00/ 2.65 3.50/8.00/ 1 3 No No/
2025 100.00 180
2 |tube wallf 20.00/ 285 3.50/8.00/ 1 3 No No/
2025 100.00 180
3 |tube well/ 20.00/ 2.65 3.50(8.00/ 1 3 No No/
2025 100.00 180
4  |tube well/ 20.00¢ 2.65 3.50|8.00/ 1 3 No No/
2025 100.00 180
5 |tube well/ 20.00/ 2.865 3.50(8.50/ 1 3 No No/
2025 100.00 180
6 [tube well/ 20.00/ 2.65 3.50(2.00/ 1 3 No No/ .
2025 100.00 180 :
7 |tube well/ 20.00/ 2.65 3.50(9.00¢ i 3 No No/ ‘
2025 100.00 180
.Source of fresh water requirement being met uptill now Download
Affidavit duly attested by the Applicant regarding non-existence of Download
tubewell
Likely date of operation of proposed tubewell 01/05/2025
Quantum of ground water recharge(m3/year) 0.00
a) Details of rainwater harvesting/artificial recharge measaures for Download
groundwater recharge in the area. If already implemented, details may
be furnished. (Attach report on comprehensive &feasibile Rainwater
haryestlng_frecharge proposal)
b) Have you applied for groundwater clearance permission earlier from Download
Government Agency, if so give details thereof with status
d)  Any Other document (if any)

. dual plumbing

ii.  dual plumbing
fii. dual plumbing

Download

Downlioad

Download
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e) In cases where dewatering is involved, IAR of existing / proposed Download
|groundwater withdrawal on the groundwater regime and socio-
economic impacts report. Pro-forma for the report is given in Annexure
IV of HWRA Guidelines dated 10.9.21, On top of the IAR, provide the
'Check List + Salient features of IAR, in the prescribed formats.

Seif Declaration:-

1. | hereby declare that all the documents prescribed in the application form have been uploaded and no
blank / another / irrelevant documents have been uploaded against specified documents. | am also
aware that any false/ wrong submission /uploading of document will lead to rejection of my application
without any notice.

2.1 hereby certify that the contents of the above Application are true to the best of my knowledge and
belief and that it conceals nothing and that no part of it is false. | understand that if any information
furnished by me is found to be false, Haryana Ground Water Authority can take punitive action against
me as per the extant rules, Further, | shail comply with all the terms and conditions of the
permission/NOC to be granted by HWRA.

Date:
Place:

Slgnature of Applicant with Office Seal
(Devendra Kumar)

{General Manager )

a) Information of payment for Application Fee

Type of Organisation Others

éTatal Amount
—_fl_\;gde of Payment ‘Online
Reference No. ___i_Tfa'pfg;t_:gi@_N_o. I e _iD_a}g - [Amount istatus
'HRWA1025613411460857 | YICI2138713868 109/11/2023 250000 Isuccess

-I_J) Information of 'payment for Tarrif Fee
- | Type of Organisation Others
Total Amount

‘Mode of Payrﬁént

Sewpe—
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The Chairperson-cum-Enquiry Officer,
Haryana Water Resources Authority,
Sector-06, Panchkula.

Subject: To send reply to the explanation.

Reference: Memo NO. 2009 /HWRA dt.02.05.2025 on the subject cited above.

Explanation regarding Neo Centra by Ocimum Estates Pvt Ltd (Application No.

HW‘RA/INF/R/2023/164) is hereby submitted as below:

1.

Initial Application No. HWRA/INF/N/2021/4 was filed by above named Project
Proponent on 25/05/2021, seeking permission for abstraction of 120 m3/day m3/day of
groundwater through one borewell, for which Permission was granted vide NOC No.:

First Renewai Application No. HWRA/INF/R/2022/16 was filed on 27/08/2022, seeking
permission for abstraction of 120 mi/day m3/day of groundwater for which permission
was granted vide NOC No NOC No.: HWRA/NOC/INF/R/2023/10 Valid From:
10/02/2023tc valig Upto: 24/08/2023

Second Renewsl Application No. HWRA/iNF/R/2023/164 was filed by applicant on
22/09/2023. Detzils of Processing of applications are given below:

a) Application was incomplete as many of the documents were missing and at many
places wrong information was submitted. Accordingly, detajleg observations dated

b) Observations of IAR Committee on Impact Assessment Report submitted by the

¢} While the revised 1AR was being examined by the 1AR Committee, observation related

one months.

d) Observations of 1AR Committee were conveyed to the applicant on 30.6.2024 to which
point-wise reply was submitted by the applicant on 4.10.2024 along with revised AR
after a gap of more than 3 months,

e) Observations of IAR Committee were conveyed to the applicant on 4.11.2024 and on
17.1.2025, applicant was requested aiso through email to appear before the Authority

revised IAR. | E
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gl On 1.5.2025, after the approval of 1AR by the Committee, signed application of
applicant was recommended to TCC / Authority,

h) On 2.5.2025, application was returned with observation by the Authority that
Applicant to submit permission from concerned department for disposal of dewatered
water in the drain. The permission from concern department is yet to be submitted by
Neo Centra by Ocimum Estates Pvt Ltd

4 From the above submission, it is amply clear that delay in matter was on the part of
applicant

f.\‘[.' !‘r':’# { ¢ b _
T.K.TAYAL

CTO (Chem)
5.5.2025

Sicau
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To

The Chairperson,
Haryana Water Resource Authority,
Sector -6, Panchkula,

Subject - To send reply to the explanation

This is in reference to the memao no. 1657/HWRA dt, 2.05.2025 regarding the
above subject.

In his connection it is submitted that | have been assigned to examine the part
of applications received on HWRA ontine portal seeking permission for abstraction of
groundwater or dewatering purposes and further processing for approval of the Authority
through Technical Coordination Committee.

Upon perusal of the case file it has been observed that three of the applications
of the Project Proponents listed in the case, 0.A. no. 444 of 2023, have been marked to this
section. These are of Joyville Shapoorji Housing Pvt Ltd (HWRA/INF/N/2023/580),
Commercial Colony Project by V S Realprojects Pvt Ltd (HWRA/INF/N/2023/626) and
Ramprastha Promoters and Developers Pvt Ltd Group Housing Project Primera
(HWRA/INF/N/2023/620).

M/s Joyville Shapoorji Housing Pvt Ltd had completed the formalities by
providing the required information as well as the documents and therefore had already been
granted necessary permission for dewatering vide NOC no. HWRA/NOC/NF/N/2024/343.

Rest of the two applicants, namely Commercial Colony Project by V §
Realprojects Pvt Ltd and Ramprastha Promoters and Developers Pvt Ltd Group Housing
Project Primera could not complete the formalities and therefore the permission could not
be issued and therefore the delay or non-grant of permission, is attributable to them only.
Detalled status of these two cases alongwith copies of Observation/Reply box and Action
History depicting the details and sequence of events, is attached herewith for kind
reference.

Regards

—

Pt

T
i

(P.K. Garg) &?/;,
CTO (Engg)

Encl: As above.
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The Haryana Water Resources o o N : UTT GTed ATery (ERequr,
(Conscrvation, Regulation and fAfframas 3w gaerH) e
Management) Authority, Panchkula. g e FHT |

M/s Commercial Colony Project by V S Realprojects Pyt Lid

Application No. HWRAINFN/2023/626 was filed online by ahdve manted Project Proposent on
2L.11.2023 an HWRA portal. Applicant made application secking permission for abstraction of 11 miiday of
groundwaler for drinking/domestic use through one borewell, which was incomplete and observations
thereon were conveved on 1.12.2023

After that online reminders were sent to the applicant on 12/04°2024, 20:04/2024. 15/05:2024.
3170572024, 167062024, 02/07/2024, 18072024, 07:09.2024, 09/1 172024, 23:11:2024, 12/12/2024,
28/12:2024, and 13012025, Since the applicant was 1ot responding. a notice was issued (o appear in
person on 20.1.2025. but no one attended from applicant side. Again onfine reminders were issued on
290172025, 14022025, 02/03/2025, 18:03/2025. 63°04,2025 and 19:04/2025, bur the application
remained pending at Applicant’s end,

Thereafter applicant submitted the reply on di. 26.64.2025 to the observarions and updated the
application form for dewatering permission on the portal on 26.4.2023 swiing therein that they are
looking for getting dewatering permission and the supply water will Rallil domestic requirement. But
there were deficiencies. which were conveyed to them on 27.4.2025

Since applicant revised the appiication for dewarering. lmpact Assessment report was also required as
per laid down guidelines. which was also received from the applicant on 26.04.2023 only and scnt to
the members of IAR committee on 27.04.2025 for examination

Applicant submitted the reply on 28.04.2025 jor the ohservations rajsed

Again observations were there on application and on JAR. which were conveved to the applicant on
30.04.2025.

Thereafier reply of the applicant was received on 30.04.2025 iself. Reply of the applicant ftor the
observations raised on JAR were found 1o be okay and cleared in the 457 1AR committee’s meeting.
But. application was still under review and following obscrvations were found perding ai the end of
the applicant. which are yet to be complied with and the reply of applicant was as under:

1. Consent to Establish granted by HSPCB was valid upto 25.11.2021.
In reply. Project Proponent hiad informed that they are in process of getting CTE renewaliextension
from FESPCB as per their guidelines, But no docament in respect ol making application cte, in this regard

was provided.

2. Water pumped ot upon dewatering is swated to be disposed off into Nala under the control of GM DA
Permission thereof from GMDA was pending W be submitted by the Applicant

In reply. Project Proponent submited that they have applied for permission (o GMDA vide letter dt.
28.4.2025. Copy of letter was atiached.

The application was finaliy recommended o [CC on 30.04.2005. indicating therein of the above two
deficiencies.

Authority inits 419 Meeting held on 02.05.2025 raised following observations:

“Applicant to submit valid CTE:C'TO & permission from GMDA tor disposal of dewatered water in 1he
drain™

These observations were further conveyed to the applicant on 03.05.2025 for which the reply is still
pending at applicant’s end and online reminder on 04/0572023 was also sent to the applicant.

Copies of Observation/Reply hex and Action history are atached at Annexurz | & 1] respectively.

o
Y

-

Encl: Ann -1 & I} CTO (FEngg)

TCONSERVE WATER - SAVE LIFE”

106

120



1050

k«/
Commercial Colony Project by V S Realprojects Pvt Ltd
i _ .
Sr Observations Reply
No. |
|
1 Date : 03/05/2025 Date :
Observation : Applicant to submit valid CTE/CTO. & permission | Reply :
from GMDA for disposal of dewatered water in the drain
2 Date : 30/04/2025 ‘ Date : 30/04/2025

Observation : Reply submitted by the application is not visible
in the application, kindly resubmit after complying with the

| observations properly.

1. Certificate for ‘Non-availability’ or ‘Partial water supply’

| from local Govt. water supplying agencies. Should not be older
| than six months fram the filing of the application.- Stated to be
| getting water for construction and other activities from

GMDA. Need to provide copy of letter of GMDA in this regard

2. Pumped out water upon dewatering Is stated to be highly
saline and dispased off with the permission of GMDA. Need to
provide a copy of letter of permission of GMDA in this regard
and that where is It disposed off ?

3. Details in Column 2 (c) Sewage Water available within 10
kms be revised to ‘Yes'.

| 4. Details in Columa 2 {iv) Whether ETP/STP proposed be

revised to ‘Yes'.

5. CTE was granted on 2.5.2015 valid for 24 months, got

| extended up to 9.6.2019 vide HSPCB letter dt 28.3 2017 and
i further up to 25.11.2021 vide letter dt 14.6.2019. Need to

provide valid CTE/CTO.

Reply : To, The Chairman HWRA, Panchkula
Dated:30.04.2025 Subject: Reply to the observation
dated 30.04.2025 Respected Maam, S. No.
Observation : Reply 1. Certificate for “Non-availability”
or ‘partial water’ supply from local government water
supplying agency. Should not be older than six months
from the filing of the application.- Stated to be getting
water for construction and other activities from
GMDA. Need to provide copy of letter of GMDA in this
regard Sir/Maam, We have inltially obtained NOC for
the construction purpose water from Administrator,
HUDA Gurgaon (the than) vide Memo no 486 dated {
08.07.2014 and the same is attached/ uploaded and
thereafter we have taken water from GMOA for the
construction purpose and the GMDA water slips are
also attached and uploaded and further also attached
a declaration to this effect and we have also obtained |
assurance to supply utility services like fresh water and
sewer pipeline from Executive Engineer, Huda vide
Memo no, 8584 dated 14.05.2015 and the same is also
attached/ uploaded. 2. Pumped out water upon
devoting is started to be highly saline and disposed of
with the permission of GMDA. Need t6 provide a copy
of letter of permission of GMDA in this regard and that
where is it dlsposed off. Sir/Maam, We have applied
for the permission to discharge the saline water with
GMDA vide our application dated 25.04.2025 and the
same is pending at the GMDA and the copy of our
application duly received by GMDA is attached /
uploaded. We are also hopeful to get the
permission/NOC from GMDA within a month. 3. Detgils
in Column 2 {c) Sewage Water available within 10 kms
be revised to ‘Yes'. Sir/Maam, Sewage Water is
available within 10 KMs of the project site but the
application is not submitted if we change it to "Yes" as
suggested under the observation under reply. 4.

| Details in Column 2 {iv) Whether ETP/STP proposed be

2 TR

revised to ‘Yes'. Sir/Maam, The company has proposed '
to install ETP/STP of 200 KLD per day and the same is
also revised In the application as suggested under the
observation under reply. 5. CTE was granted on
02.05.2015 valid for 24 months, got extended up to
09.06.2018 find HSPCB letter dated 28.03,2017 and
further upto 25.11.2021 vide letter dated 14.06.2019.

=
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|

Need to provide valid CTE/CTO. Sir/Maam, The
company is planning to apply for the occupancy
certificate for the project and and now we are in the
process of getting the CTE renewal /extension from
HSPCB as per their guidelines. We, therefore, humbly
request to kindly consider our request to allow us to
de-water saline water from the construction site from
our project. Regards VS Realprojects Private Limited
Authorised Signatory

Download

3 [ Date : 30/04/2025
| Observation : 1. Certificate for ‘Non-availability’ ar ‘Partial
? water supply’ from local Govt. water supplying
‘ agencies. Should not be older than six months from the filing of
the application.- Stated to be getting water for construction
| and other activities from GMDA. Need to provide copy of
i letter of GMDA in this regard

2. Pumped out water upon dewatering is stated to be highly
saline and disposed off with the permission of GMDA. Need to
provide a copy of letter of permission of GMDA in this regard

| and that where is it disposed off ?

! 3. Details in Column 2 {c) Sewage Water available within 10

| kms be revised to “Yes’.

4. Details in Column 2 (iv) Whether ETP/STP proposed be
revised to ‘Yes’,

5. CTE was granted an 2.5.2015 valid for 24 months, got
| extended up to 9.6.2019 vide HSPCB letter dt 28.3 2017 and
further up to 25.11.2021 vide letter dt 14.6.2019. Need to
| provide valid CTE/CTQO.

| Reply: To, The Chairman HWRA, Panchkula

. from the filing of the application.- Stated to be getting

| of letter of permission of GMDA in this regard and that

Date : 30/04/2025

Dated:30.04.2025 Subject: Reply to the observation
dated 30.04.2025 Respected Maam, 5. No.
Observation : Reply 1. Certificate for “Non-availability”
or ‘partial water’ supply from local government water
supplying agency. Should not be older than six months

water for canstruction and other activities from
GMDA. Need to provide copy of letter of GMDA in this
regard Sir/Maarmn, We have initially obtained NOC for I
the construction purpose water from Admunistrator, |
HUDA Gurgaon (the than) vide Memo no 486 dated
08.07.2014 and the same is attached/ uploaded and
thereafter we have taken water from GMDA for the |
construction purpose and the GMDA water slips are
also attached and uploaded and further also attached
a declaration to this effect and we have also obtained
assurance to supply utility services like fresh water and
sewer pipeline from Executive Engineer, Huda vide
Memo no. 8584 dated 14.05.2015 and the same is also |
attached/ uploaded. 2. Pumped out water upaor
devoting is started to be highly saline and disposed of
with the permission of GMDA. Need to provide a copy

where is it disposed off, Sir/Maam, We have applied
for the permission to discharge the saline water with
GMDA vide our application dated 25.04.2025 and the
same is pending at the GMDA and the copy of our ,
application duly received by GMDA is attached /
uploaded. We are also hopeful to get the |
permission/NOC from GMDA within a month. 3. Details
in Column 2 (c) Sewage Water available within 10 kms ‘
be revised to ‘Yes', Sir/Maam, Sewage Water is

available within 10 KMs of the project site and the
same is also revised in the application as suggested
under the observation under reply. 4. Details in
Columin 2 {iv) Whether ETP/STP proposed be revised to
‘Yes'. Sir/Maarn, The company has proposed to install
ETP/STP of 200 KLD per day and the same is also
revised in the application as suggested under the
observation under reply. 5. CTE was granted on
02.05.2015 valid for 24 months, got extended up to
09.06.2019 find HSPCB letter dated 28.03.2017 and

N =
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further upto 25.11.2021 vide letter dated 14.06.2019.
Need to provide valid CTE/CTO. Sir/Maam, The
company is planning to apply for the occupancy
certificate for the project and and now we are in the
process of getting the CTE renewal /extension from
HSPCB as per their guidelines. We, therefore, himbly
request to kindly consider our request to allow us to
de-water saline water from the construction site from
our project. Regards VS Realprojects Private Limited
Authorised Signatory

Download

| Date:27/04/2025

| 1. Certificate for ‘Non-availability’ or ‘Partial water supply’

Observation : Dewatering of 178 M3/day(64970 M3/year) of
groundwater using 2 pumps 20 HP each

from local Govt. water supplying agencies. Should not be older
than six months from the filing of the application.- Stated to be

| getting water for construction and other activities from
| GMDA. Need to provide copy of letter of GMDA in this regard

[
5. Stated to have deployed 2 pumps of 20 HP each, having
- discharge rate of 17.5 M3/hr with 5 hours working daily. Need

| Inwater logped areas, dewatering is normally resorted to 24 i

| for construction

2. Provide Date Of Commencement- Date of CLU is 10.6.2014,
EC 26.11.2014, CTE 2.5.2015 & NOC for start of construction
from Administrator/HSVP vide letter no. 486 dt 8.7.2014.

The area is water logged. Three basements stated to have been
constructed. So dewatering must have been undertaken before
start of excavation at site. So date of commencement be
mentioned in relevant column accordingly.

3. What Is the status of dewatering now ? Is dewatering
¢tontinuing ?

4. If dewatering not going on now, up to which date it was
done ?

to be reviewed & corrected or confirmed

hours a day by deploying more no. of pumps of comparatively
low capacity, In order to make available the front for all times

of basements/foundations/buildings/structures etc.

6. As per approved site plan, proposed ground caverage of 3rd
basement is 7386.373 sqm, whereas for estimation of |
dewatering quantum, influence area has been taken as 448 _
sqgm. Clarify. l

7. Pumped out water upon dewatering is stated to be highly
saline and disposed off with the permission of GMDA. Need to
provide a copy of letter of permissian of GMDA in this regard

| and that where is it disposed off ? '

,.‘hp,!'! I

| those 2 pumps each having 20 HP, and they are

Date : 28/04/2025
Reply : Dear Sir, the letter of the water supply required |
for the construction purposes has been attached in the ,
Non-Availability section, please refer to it. Dear sir the
work order for construction of the project has been
attached in the “Other Document Section” for further
clarification regarding the date of commencement.
Dear Sir as per the current status of the site, the
dewatering process is continue. Sir we want to ciarify
that the water seepage in the basement area is gradual
and the accumulated water will be dewatered using

sufficient to dewater the accumulated water, Sir the
ground coverage of the basement is as mentioned in
the IAR, however, additionally the surrounding area of
448 Sg. m has also been influenced by the dewatering,
because a cone of depression has been generated due
0 excavation and dewatering of the basement. So the
area from which the seepage calculated is 7386.3 +
448 sq. m of surrounding area is taken for the
calculation. Sir we are in process of getting this
document from the local Autharity, Sir, currently we
are in process of getting the CTE renawal/extension in
HSPCB -

Download
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l 8. CTE was granted on 2.5.2015 valid for 24 montns, got [
| extended up to 9.6.2019 vide HSPCB letter dt 28.3 2017 and
| further up to 25.11.2021 vide letter dt 14.6.2019. Need to

| provide valid CTE/CTO. \

| 9.1AR Is under scrutiny. | ’
[ : |

¥y

| Date:01/12/2023

Date : 26/04/2025
| Observation : 1. Certificate for ‘Non-availability’ or ‘Partial | Reply : Dear Sir, currently our project is on
water supply” from lacal Govt. water supplying construction stage and we are locking for dewatering

agencies. Should not be older than six months from the filing of | permission not for a borewell permission. Sir our
| the application, project is under construction, that's why currently
_ none of the documents are applicable to our
| 2. Provide Copy of Occupation and Completion certificate along | application. Sir our project is under construction stage |
with the date of issue of the certificates. [ sir the location map has been updated in the .
' application, Sir, this is 3 mistake and there Is no l
[ 3. Provide Date Of Commencement borewell at our project site and there is no water |
, requirement for borewell currently at our project site,
4. Location Map showing connectivity with nearest Highway, we are looking only for getting dewatering permission. |
Town/Village etc. be added. Sir, We are applying application for Dewatering ‘
permission. The supply water will fulfill our domastic
5. In column 1 {ix) Purpose of Abstraction — applicant has filled | requirement. Sir the water which is need to be ‘

‘New Project’. As per application and existence of tube well dewatered is of very high TDS/ Salinity and have no
since 2015 this cannot be considered as new project. Please practical use. Sir the groundwater quality test report ‘
| clarify or correct. has been attached in the application. Sir, there is no
‘ ’ | borewell in project premises and hence the detail
6. Detailed calculation of water requirement mismatch with [ removed, however, the pump used for dewatering has
| the reqairement mentioned in Environment Clearance. Needs | been mentioned with the details in the application. ‘

to be explained. Clarified in above observation. Sir, as per the
‘ hydrologist advice of the Gurugram, the water level in
7. Provide Water Balance Chart depicting receipt/disposal of and around of our project premises at shallow depth,
quantity of water at every stage and usage or disposal of hence we cannat perform recharge activities here, a
residual treated or waste water/ waste-water. copy of the letter has been attached in the Other
Document Section. Dear Sir, we have not applied for
permission in any other authority and a undertaking |
regarding the same has been attached in the
| g. Discharge of tube well and hours of running mismatches | application. Noted and updated. Thanks & Regards.
| with your ground water requirement. Download |

| 8. Provide Ground Water Quality Test Repart.

| 10. Discharge of Tubewell indicated in application as 5 m3/hr ‘
[ by 7.5 HP pump is on very lesser side. Please correct or clarify. | |

| | 1

2257
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11. Provide Rain Water Harvesting Proposal as per guidelines. ‘
| |
| 12. Have you applied for groundwater clearance permission |
| earlier from Government Agency, if so give details thereof with |
| status. !
‘ 13. Data/information in application as well as water balance '
| chart should be in consonance with the details in
| Environmental Clearance,

X5
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Commercial Colony Project by V5 Realproieds Pyt Ltd

1

| No. \ Application No. '| Status | Stage
|

3 | |
Application | Action Date | Action By \ Remarks f
'| Type |

[

- | =

1| HWRA/INF/N/2023/6 ]. Returned with ] Authority
\ 26 ‘ Observation by Decision
. |. Competent [
\ Authority |

\. 'l !': |

| |
s |

Infrastructure
| New

|
l
l
.‘

02/05/2025
| 11:28:49 PM

[

authority.n | Applicant l
wra@gmail. | to submit
com - valid
CTE/CTO. |
&
| permissio
| 1 from
GMDA for
disposal |
of
dewatere
d water in
the drain

\ I |
HWRA/INF/N/2023/6 I Recommended for | Technical
26 . Approval to Committee

| Authority by TCC

[ 2

b -

{nfrastructure

New

} |
01/05/2025 ltcchwra@g | 1. CTE

10:22:11 AM | mait.com 1stands

expired ‘
| on |
\ 25.11.202 |
1.2
Water |
‘ pumped
| outupon |

dewaterin |

g is stated |
| to be

disposed
i off into

Nala

under the
’ control of
| GMDA.
Permissio
| nthereof
’ has been
applied,
but yet to
| be ‘
| received.

HWRA/INF/N/2023/6 } Recommended for
26

3. |

by CTO

l | !

to High
Authority

————

112

Application l}lnfrastructure
Approval to TCC | Forwarding | New

30/04/2025
[ '05:11:21 PM

&

|
cenghwra@ | 1.CTE
gmail.com | stands
expired

on
25.11.202 |

126



[ o T [ [ ]
1 ‘ | | [ |12 |
I i | ] Water
' ' pumped
] | | ’ oul upon
F , } | i' | dewaterin
! ' | [ B Is stated ’
- i te be
| . ’ i } disposed
J. 1 ‘ ’ | | off into
| | ! : | | Nala
' , ! f | under the ‘
. . | |' tontrol of
| | | | GMDA.
} 1 j J Permissio
1- ! [ | n thereof
. ' has been
‘ ! ] j ' ]I | applied,
| | ; | ! but yet to
| | | | |
[ received. |
; | T =
| 4. | HWRA/INF/N/2023/6 Signed application | Chairman infrastructure | 30/04/2025 sunil@amb |
4 | 2 | uploaded by | Decision | New | 05:06:26 PM | group.in '
L | | applicant | | | | ' j
5. | HWRA/INF/N/2023/6 | Mark to applicant | CTO [ Infrastructure J 30/04/2025 [ cenghwra@ [ ,
26 | 1o upload signed Verification | New ] 04:55:04 PM 1 gmail.com [
I‘ [ application I | | l
| | 1 i
] i ] I i — 1
r 6. ] HWRA/INF/N/2023/6 Reply to | (]0] I] Infrastructure | 30/04/2025 [[ sunt@amb | |
| ‘ 26 Observations Verification | New | 04:03:34PM | group.in
; Submitted | ,- J J
| i | _‘—f |
(&7. HWRA/INF/N/2023/6 . Observation C10 | Infrastructure | 30/04/2025 | cenghwra@ 7
, 26 | raised by CTO to | Verification | New 03:46:16 PM | gmail.com |
‘ | applicant ] ' | l |[ !
| | i | | L | |
8. ’ HWRA/INF/N/2023/6 | Reply to | cTO | Infrastructure };}04/2025 ] sunil@amb —1
26 Observations | Verification | New 03:34:30PM | group.in |
| | Submitted | ' | "
wamsmﬁozys Observation cTo [P — 30/04/2025 | cengh | =
C ghwra@
’ raised by CTO to | Verification | New ' 11:39:16 AM | gmail.com |
F ‘ l applicant | | : ‘
|I ' HWRA/INF/N/2023 /6 Reply to C1o ] Infrastructure | 28/04/2025 |I sunil@amb
[ ‘ 26 Observations [ Verification | New | 11:46:09 AM | group.in I
) | .
1’__;_._ i i sde o BTN S b |
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11, HWRA/INF/N/2023/6

| 27/04/2025

cenghwra@®

| Observation CTO Infrastructure
| 26 | raised by CTOto | Verification = New | 02:28:40 PM | gmail.com
| ‘ applicant : ’ [
]
| | |
12.| HWRA/INF/N/2023/6 | Reply to 1o | Infrastructore | 26/04/2025 | sunil@amb |
2 | Cbservations Verification | New 05:50:03PM | group.in |
| Submitted f
i i i _
13.| HWRA/INF/N/2023/6 | Reminder SMS i Reminder Infrastructure 19/04/2025 CTO-E
26 {Observation New 06:21:24 AM
raised by CTO to ;
’ applicant) I |
| |
I ' |
14.] HWRA/INF/N/2023/6 | Reminder Email | Reminder Infrastructure | 18/04/2025 CTO-E
26 {Observation [ New 06:21:24 AM
. | raised by CTOto |
1’ ‘ ' applicant} i i
’ 15.| HWRA/INF/N/2023/6 f Reminder SMS Reminder ‘ Infrastructure | 03/04/2025 CTG-E
| | 26 (Observation | New | 06:31:49 AM
| [ raised by CTO to [ |
[ applicant) |
16. HWRA/INF/N/2023/6 ' Reminder Email Reminder Infrastructure | 03/04/2025 CTO-E .
26 | {Observation New 06:31:49 AM
| raised by CTOto |
! applicant)
| 17.| HWRA/INF/N/2023/6 1 Reminder SMS I Reminder Infrastructure || 18/03/2025 CTO-E
26 | {Observation | New 08:36.02 AM
raised by CTO to | .
| || applicant) |
| | |
18.| HWRA/INF/N/2023/6 | Reminder Email ‘ Remindor ‘ Infrastructure | 18/03/2025% | CTO-E
26 ! (Observation ' [ New 08:36:01 AM |
| raised by CTO to ‘
applicant} i
] T
15.| HWRA/INF/N/2023/6 | Reminder SMS | Reminder infrastructure | 02/03/2025 CTO-E
26 | (Observation , | New 08:23:55 AM
raised by CTO to | F
applicant) | | (
i :
20.. HWRA/INF/N/2023/6 | Reminder Email Reminder Infrastructure 02/03/2025 CTO-E
26 (Observation New 08:23:54 AM
raised by CTO to
| applicant)
== o I
21.| HWRA/INF/N/2023/6 | Reminder $MS Reminder ‘ Infrastructure ] 14/02/2025 CT0-¢
26 (Observation . New | 08:46:26 AM

2
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: | raised by CTO to | ;
| applicant) ' i
22.| HWRA/INF/N/2023/6 | Reminder Email | Reminder Infrastructure | 14/02/2025 CTO-E i
26 (Observation | New | 08:46:25 AM |
| raised by CTO to ' |
i applicant) |
23,I HWRA/INF/N/2023/6 | Reminder SMS ‘ Reminder Infrastructure | 29/01/2025 CTo-E '
26 {Observation | New I| 07:41:47 AM ‘
| raisedby CTOto | '
| applicant) | | !
24.| HWRA/INF/N/2023/6 l Reminder Email I Reminder Infrastructure 29/01/2025 Cio-¢
26 {Observation New 07:41:46 AM
raised by CTO to
applicant) l
[ ! 1
25;J HWRA/INF/N/ZOZS/G If Appear before the ll Appear Infrastructure ‘ 17/01/2025 CTO-E i
| 26 Authority on beforethe | New ] 04:40:54 PM
| 20.01.2025 AT Authority
11.30 AM Email on . ‘
‘ ] (Appear hefore 20.01.2025 | '
- | the Authority) | AT11.30 ‘ ‘
| . AM ‘
| 26.| HWRA/INF/N/2023/6 | Reminder SMS Reminder | Infrastructure | 13/01/2025 { CiO-E ‘
26 {Dbservation New 10:07:12 AM ‘
raised by CTO to i |
applicant) | ' |
27.| HWRA/INF/N/2023/6 | Reminder Email Reminder ‘ Infrastructure ‘ 13/01/2025 | CTO-E
26 (Observatian | New | 10:07:11 AM r
| raised by CTO to |
applicant)
28.| HWRA/INF/N/2023/6 l Reminder SMS | Reminder I Infrastructure 28/12/2024 CTO-E
26 (Observation New ‘ 07:13:44 AM |
raised by CTO to 1
| applicant) } ‘ |
29.| HWRA/INF/N/2023/6 P Reminder Email ] Reminder J Infrastructure | 28/12/2024 CTO-E
26 | (Observation ’ New 07:13:44 AM !
| raised by CTO to i
| apphicant) { ] .
8 | | —
30.| HWRA/INF/N/2023/6 | Reminder SMS | Reminder | Infrastructure 12/12/2024 CTO-E '
26 {(Observation New 08:08:21 AM
[ raised by CTO to | [
" applicant) ' J! "

=%
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‘ Resminder

‘ Infrastructure

I
1 12/12/2024

31. HWRA/INF/N/2023/6 ’ Reminder Email CTO-E J
' ) 26 | (Observation ' | New 08:08:20 AM |
‘- raised by CTO to | |
| applicant) ' f J ’
| ! i
! 32.| HWRA/INF/N/2023/6 1 Reminder SMS Reminder | Infrastructure 25/11/2024 J CTO-E ‘
26 | (Observation | | New | 06:31:48 AM | |
l raised by CTO to ' ‘ | 1 | '
applicant) ! j J 1
L | : | |
\ 33. HWRA/INE/N/2023/6 | Reminder Email Reminder Infrastructure || 25/11/2024 ‘ CTO-E l |
| 26 (Observation | New | 06:31:47 AM | ' i
| raised by CTOto | _ |
[ applicant) ‘ ! ! '
! 34.) HWRA/INF/N/2023/6 | Reminder SMS | Reminder l Infrastructure | 09/11/2024 | CTO-E | ’
| 26 (Observation | New | 08:29:18AM | ]
raised by CTO to ' ' ' ' ‘ |
] | applicant) l I '
35.] HWRA/INF/N/2023/6 | Reminder Email | Reminder Infrastructure | 09/11/2024 | CTo-E
26 | (Observation | | New | 08:29:17 M | |
’ raised by CTOto |
l J applicant) | l | ' |
- 36.| HWRA/INF/N/2023/6 | Reminder SMS | Reminder ‘ Infrastructure ‘ 07/09/2024 ’ CTO-E
J 26 (Observation ‘ New | 06:08:46 AM | _ .
{ | raised by CTO to ' ' |f I
| I applicant) ‘ | ‘
| |
37.| HWRA/INF/N/2023/6 | Reminder Email Reminder | Infrastructure | 07/09/2024 I CTO-E
2 | (Observation l | New 06:08:46 AM
l ’ raised by CTO to | J : |
| | | applicant) | [
L ot I | SR |__ & == L ———]
| 38 HWRA/INF/N/2023/6 | ReminderSMS | Reminder | infrastracture | 18/07/2024 " cT0-£ '
| 26 {Observation [ | New 06:09:31 AM
I raised by CTOto | |
|' | applicant] | | | | J
I ] I
|| 39.| HWRA/INF/N/2023/6 | Reminder Email Reminder ' Infrastructure | 18/07/2024 | CTO-E ||
. 26 | (Observation | | New | 06:09:31 AM
| raised by CTO to | ,}
. | applicant) ‘ ‘ ! [
40.) HWRA/INF/N/2023/6 | Reminder SMS$ | Reminder ‘ Infrastructure | 02/07/2024 | CTC-E ’
26 (Observation | New | 06:08:40 AM ‘ -
‘ raised by CTO to [ i ' ‘ '
applicant
LL. _ i L_‘[ BN N _____I_ — s e e, ]

=
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41,

] HWRA/INF/N/2023/6

Reminder Email

‘ Reminder | Infrastructure

02/07/2024

i CTO-E J |
| 26 {(Observation ! New 06:08:40 AM |
' ! raised by CTO to
I ' | applicant) [ ‘ . |
i . . [ |
' 42.| HWRA/INF/N/2023/6 | Reminder SMS Reminder | Infrastructure l 16/06/2024 l CTO -€ I
26 {Obsarvation New 06:08:553 AM |
| ‘ raised by CTQ 1o | !
I applicant) ‘ ‘
" 43. HWRA/INF/N/2023/6 Il Reminder Email [ Reminder | Infrastructure | 16/06/2024 CTO-E
’ | 26 (Observation | New 06:08:58 AM
| raised by CTO to | ‘
| applicant) i
' 44.| HWRA/INF/N/2023/6 | Reminder SMS Reminder Infrastructure 31/05/2024 | CTO-E
| | 26 {Observation | New | 06:08:16 AM |
i raised by CTO to | f
| | applicant} | ' |'
! 45.-? HWRA/INF/N/2023/6 | Reminder Email ' Reminder ‘ Infrastructure : 31/05/2024 | CTo-E [
. 26 = ! {Observation New | 06:08:15 AM
| } raised by CTO to | J !
J f ! applicant} | F I ‘
' 46.’ HWRA/INF/N/2023/6 | Reminder SMS | Reminder | Infrastructure 15/05/2024 | CTO-E ,l
26 (Observation | New ’ 06:07:04 AM | !
! raised by CTO to : ;
! ‘ ‘ applicant) [ ‘
47.| HWRA/INF/N/2023/6 Reminder Email | Reminder | Infrastructure j 15/05/2024 CTO-E
( | 26 | (Observation ‘ New | 06:07:03 AM |
_ ‘ raised by CTO to ‘
l | applicant) [ [
| ESTI T s | SR | e
48.| HWRA/INF/N/2023/6 | Reminder SMS der | Infrastructure 29/04/2024 | CTO-E 7
26 {Observation New | D6:06:37 AM | ‘
raised by CTO to ‘ '
‘ applicant) | [ ‘ ‘
49.| HWRA/INF/N/2023/6 | Reminder Email | Reminder | Infrastructure | 29/04/2024 | CTO-E
26 {Observation | New 06:06:37 AM |
raised by CTO to J ‘
applicant) | ‘ | |
50.| HWRA/INF/N/2023/6 | Reminder SMS ' Reminder ] Infrastructure l 12/04/2024 ‘ CTO-E ‘
26 {Observation ! New 06:06:05 AM
raised by CTO to , ! | ‘
|

applicant)
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: —_— — | T— —_—
| 51 HWRA/INF/N/2023/6 | Reminder Email ' Reminder | Infrastructure | 12/04/2024 | CTO-E ‘ '
I 28 | (Observation New | 06:06:05 AM }
| raised by CTO to | ‘ ‘
' applicant) | { | . |
e : | | o
52. HWRA/INF/N/2023/6 Qbservation ' eTo Infrastructure 01/12/2023 | cenghwra@ I
i 26 | raised by | Verification | New 01:26:43 PM [ gmail.com |[
| | Technical ! | ' [
|
L | | Committee | o | |
| ——=— -=-
| 53.' HWRA/INF/N/2023/6 | Application Application | Infrastructure | 21/11/2023 1—sunil@amb |
| 26 | Submitted-Fee | Intake | New . 11:44:56 AM J group.in [
| | Paid l | | | I
L i g y s 0 | |
| 54.' HWRA/INF/N/2023/5 ]- Appiication i Application | infrastructure |' 21/11/2023 sunil@amb !
] | 26 | Submitted-fee Intake | New | 11:43:37 AM Eroup.in ‘ |
ﬂ | Not Paid [ l | | [
I {[ | | |’ I [ |
| 55.| HWRA/INF/N/2023/6 [Application ] Application | Infrastructure ! 21/11/2023 sunjl@amb ’ l
| 26 [ Submitted-Fee intake | New 111:43:21 AM | group.in |
! | Not Paid ' * .'
| | | | | | |
: 56,‘ HWRA/INF/N/2023/6 Application | Application | Infrastructure ' 20/11/2023 l sunil@amb
f | 26 Submitted-Fee [ Intake | New 05:32:45 PM | group.in ‘
| | Not Paid | '
| | : |
| — | | I (R
( 57. HWRA/INF/N/2023/6 ] Application l! Appllcatic:’ Infrastructure | 20/11/2023 | sunil@amb |
26 Submitted-Fee ! Intake | New 05:32:29PM | group.in | |
. | Not Paid | | | |
, | ,' ’
| ? i | i ! l
’ 58, HWRA/INF/N/2023/6 ll Draft Saved | Application | Infrastructure | 20/11/2023 | sunil@amb l (
26 Intake ’ New 04:41:51 PM group.in

s i, 00

—

SR
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The Harvana Water Resourees

(Conservation, Regulation and |
Management) Authority, Panchkula.

Ms Ramprasiha Promoters and Developers Pyvt Lid Group Housing Project Primera

Application No. HWRAJAINEN20I620 was [ed ondine hy above nomed Project Proponcit on
07.11.2023 on HWRA porla. secking permission for dewatering of 161 mi‘day of water, which was
meomplete and abservations thereon were conveyed on 15.11.2023.

After that pulive reminder on 137122023 was sent (o the applicant. Therealter applicant submitted the
reply on di 25.12.2023 (o the observations.

aince the application Hied for dewatering purpose. Impact Assessinent report was also required. which
was reccived from the applicant and seal o the menthers of 1AR commitiee on the 15.11.2023.
Comments on AR were received and recorded in the 240 AR commiltce meeting held on
3E01.2024.
Again observations were there on application and were conveved to applicant o 04:01.2024 online
ard reply was reeeived on dt. 26:02/2024.
Observations were found and conveyed again on 12.03.2024 along with the IAR deficiencies for
which. the reply was received on 20.03.2024. Deficiencies in application were again conveved 1o
applicant on 04.04.2024,
After that online reminders were sent on 12042024, 200472024, 157052024, 31032024,
16:06:2024 and 02/072024. Applicam submitted the reply on di. 09.07.2024. Since the application
was pending with applicant and was received on portal trom applicant on 6.7.2024 with reply 10
observations dt 4.4.2024. Thereafier the observations on AR recorded on 54,2024 could be conveyud
to applicant along with deficiencies in application.
After that numerous online reminders were sent 1o the applicant an 19072024, 08:09:202..
0971172024, 251 172024, 12:12/2024. 281272024 and 130172025, Since the applicant was not
responding. a notice was issued to appear in person on 20.1,2025, hut no one attended from applicam
side though reply of the applicant was received on 17.01.2025, Revised TAR sent to the members of
AR committee on 26.01.2025. '
Comments an revised TAR were received and recorded in the 413t TAR commitree meeting held on
18.02.20285.
In the meantime observations on application were conveved on observations raised on 26.01.2025,
After that online reminders were sent ta the applicant on 294012023, |4/02/2025, 02032025,
F803/2025. 03/04/2025 and 19/04.2025. Reply of the applicant received on 25:/04:3023.
Again abservations were there on application and were comvesed on 27.04.2025 and eeply of the :
applicant was received on 28.04.2025, ‘
Observation raised on 28.04.2025 along with the observations on IAR report for which the reply along
with revised IAR were received on 28.04.2025 iself:
Again observalions were conveyed on 29.04.2(25 and rephy of the applicant was received on
30.04.2025. ‘
Reply of the applicant for the observations raissd on TAR was found fo be okay in the 45% JAR
committec’s meeting. Bul. application was (il ander revies and foliowing observation was found |
pending at the end of the applicant. which was yer to be complied with and the reply of applicant was |
as under:

“Water pumped out upon dewatering is staled 1 be disposed off into Nala ander the comrol of GMDA
Permission thercof has been applicd, be yelio be received,”

in reply. Project Proponent has submitted that they have applied for permission 10 GMDA vide leties dt.
2542025 Copy ol letler has been attached.

The apptication was finally recommended 10 7CC on 3020250 indicating therein of the above
deficiency,

Aothonty inits 419 Awhority Meeting held on 02.05.2023 raised following obscrvation

“Applicant Lo submit permission from GMDA oy disposal of dewatered water in the drain,”

“CONSTRVE WATER - SAVE [T
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The Haryana Water Resources ; 2 N =T Tl e (W&TUT,
(Conservation, Regulation and i & g 3 YEu=) WIErdHRY]
Management) Authority, Panchkula. ) :
gement) ~ w7 T |

This was further conveyed lo the applicant on 03.05.2025 for which the reply is still pending at
applicant’s end and reminder on 04°0572023 was also senl 1o the applicant.

Copies of Observation/Reply box and Action history arc attached at Annexure | & 1 respectively.

-

-
-
A

Ah -
Encl: Ann-1& 11 CTO (Engg)

=21
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Ms Ramprastha Promoters and Developers Pyt Ltd Group Housing Project Primera

Observations

Observation : Reply perused. Still there are
gaps/mismatches in the information/data
provided in application and the
reply/documents uploaded on the portal.
Need to comply with and submit pointwise
reply in respect of the following :

1. It has been informed that the application
is for seeking approval for dewatering only.
It has been mentioned that you have been
sanctioned 541 M3/day of potable water to
be received from GMDA to meet your
domestic as well as other needs. The sub-soil |
water dewatered is highly saline having TDS
as 13350 mg/L and cannot be used for any
purpose.

Letter of sanction of 541 M3/day of potable
water from GMDA is required to be provided.
Letter dt 28.2.2024 of GMDA uploaded in
relevant column, mentions about supply of
97M3/day of water only.

2. Since stated to have not abstracted/to
abstract groundwater for its use , the details
in column 1(x),1(xi),1(xii},2({a to d) and 2(i,ii
& iv) be reviewed and updated suitably.

3. Site plan indicates of plot A and plot B,
having basements of 3 and 2

levels respectively with individual area
details. Clarify.

4. Dewatering is stated to have been started
for basements of Towers A,B,C & D on
2.4.2020 and abandoned on 1.2.2021. For
basement of tower E, it was started in April
2020 and done till December 2021.

(i) In respect of date of start, copy of work
order dt 2.4.2020 ptaced on M/s Earth
Dewatering System(l), 396,Sector 9,

Sr No. Reply

1 Date : 03/05/2025 Date :
Observation : Applicant to submit Reply :
permission from GMDA for disposal of
dewatered water in the drain.

2 Date : 29/04/2025 Date : 30/04/2025

Reply : 1. Dear Sir, it is also stated in our previous
communication in HWRA office, that 97 KLD letter was
the previous letter obtained from the GMDA; it was a
provisional approval; while GMDA has permitted to
obtain 541 KLD as maximum portable water supply from
GMDA. Since currently we are getting approx. 200 to 300
KLD portable water supply from GMDA because the total
number of flats still not have been occupied and so '
quantity required is quite less. {recent water supply bills
are attached; in which maximum permitted quantum of
541 KLD is already mentioned). Further it is also
mentioned that assurance letter from GMDA for
providing 541 KLD is also attached with. it'is requested-
that kindly review it. 2. Since there is no option in the
format other than operational but the water required for
construction was met through treated waste water from
nearby STPs because this sub-soil saline water of high
TD5 was of no use. 3. Dear Sir, the area details have
been given as follows: We have requirement of
dewatering only for buildings under Plot-A; and there is
no requirement of dewatering for buildings under Plot-B.
S. No. Type Area Plot-A 1 Basement-1 12644,32 2
Basement-2 11671.04 3 Basement-3 12254.78 Total
36570.14 Plot-B 1 Basement-1 11546.67 2 Basement-2
10454.48 Total 22001.15 Total area of all plots 58571.29
4. Dear Sir, Initially we have taken a proposal for
installation of 6 pumps during construction and now

| because the construction for Tower A, B, C, D & E has

already been completed so no dewatering pump is
required at present. We are collecting the Dear Sir,
Initially we have taken a proposal for installation of 6
pumps during construction and now because the
construction for Tower A, B, C, D & E has already been
completed so no dewatering pump is required at
present. We are collecting the natural auto flow sub-soil

| water through seepage in the basements and after

collecting this sub-soil saline water into a summp well, we
are disposing it off through underground pipeline into

| the Badshahpur drain and as per current situation only
| one pump is sufficient to dispose off the proposed

1

SR
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Gurugram has been provided. It depicts

& clarify ?

{(ii) Some authentic documents in respect of
abandoning of dewatering en 1.2.2021 and
Dec2021 be also provided. Time indicated of
10 months for dewatering for constructing
three level basement scattered in huge area
, that too in water logged area, appears to
be very short .

(ifi) It has been stated that dewatering was
made with one 7.5 HP pump, whereas the
work order of dewatering mentions of
deployment of 6 pumps with 24 hours
running. Clarify.

5. Depth of 3 level basement has been
mentioned as 10.5 M. Provide copy of cross-
section or any other document to confirm
about depth of 3 level basement as 10.5 M
BGL.

‘6. Need to provide a copy of letter of
permission of GMDA for disposal of the
abstracted subsoil water in column 2(v){c),
instead of complete IAR.

7. Copy of work order for construction of
buildings of towers A,B,C,D & E be also
provided.

8 Dewatering is stated to be continuing. It
has also been stated that dewatering was
abandoned in Feb 2021 and Dec 2021. Need
to clarify giving all facts with dates and
quantum of dewatering done time to time
and now being done.

9. Detail of pumps deployed for dewatering

| ‘along with other related details be

provided in relevant column.

10. Quantum of ground water
recharge{m3/year)has been mentioned as
15547.93, which need to be corrected as
zero, since there is no recharging.

11. Note of clarifications uploaded in

application in any other documents column
(iii), shoutd be a signed copy by authorized
person. At point no. 1 in this note, date of

. quantity from surnp well on daily basis that already has
receipt by Mr Tyagi on dt 10.4.18. Review | been given in the application form. The details of

| Total Dewatering Quantum (KL/per day) 116960 Total

| Basement LVL 10450 mm 6. Acknowledgement Letter of

previous pumps have been given below: Towers A, B, C &
D Sr.No Pump Type HP Discharge Running Hour Total
Quantum Per Day 3 Submersible Pump 55 3 152
Submersible Pump 3 3 5 15 4 Monoblock Pump 20 10 3 30
5 Monoblock Pump 30 10 3 30 Total Dewatering Quantum
{KL/per day) 60 Total Quantum from Apr 2018 to Apr
2020 {KL) 116800 For Tower-E Sr.No Pump Type HP
Discharge Running Hour Total Quantum Per Day 1
Subrnersible Pump 2 2 5 10 & Moncblock Pump 40 20 3 60

Quantum from Apr 2022 to Oct 2023 (KL) 42690400
However, it is regretted that the date of issue of work
order as 02/04/2020 was inadvertently typed but actual
it was issued in 02/04/2018 It is also clarified that during
construction the 6 pumps were proposed for dewatering
as mentioned in the work order but as now the
construction of basements of all the towers have been
completed so no dewatering of sub-soil water is I-
presently done and only the seepage water from sub-soil
is collected in the sump well and it is further disposed
off. Regarding the record of abandoning the dewatering
borewells, no old records are available now but,
however, the periods are mentioned as per the actual
site conditions required at that time. 5. Dear Sir, the
basement heights are given as follows: Plot-A 1st
Basement: LVL 3600 mm 2nd Basement LVL 7025 mm 3rd

GMDA is attached in the concerned column and the
application has been under process and we will provide
it after receiving it from GMDA. 7. Dear Sir, we have
enclosed the work orders for all towers. 8. Dear Sir, No
dewatering of sub-soil water is presently done because
all the basements have been constructed and only
disposal off collected sub-soil water through seepage
from the basements is being disposed off. As current
situation disposal off sub-soil water is continuing with
the help of one pump. The same has been stated in the
IAR. The dewatering quantum has been stated in the
above table. 9. Details of the one pump is already
provided in the concerned column; but since there is no
space praovided in the application column to fill the
previous pump details therefore, we have uploaded it
into the others section. 10. This has been updated 11. It
has been updated and uploaded with the response sheet
in the application form 12. Noted Sir 13. Noted Sir
Download
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. |
abandoning dewatering has been mentioned

| as 1.2.2022, which mismatch with date
| indicated in reply box. Need to he corrected
as per actual.

12. All documents/attachments should bear
the mame of applicant Infrastructure andduly
authenticated by authorized person.

13. I1AR is under scrutiny.

Date : 28/04/2025

Observation : All observations have been
discussed point wise with the applicant in
person. Applicant is required to comply with
the deficiencies in the application as was
discussed today.

Observations on impact Assessment Report
are as mentioned below:

1. Detail disposal of pumped water and
permission not provided.

2. Detail computation of quantity of
dewatering, area to be dewatered and
source of data for computation is not
provided.

Reply to the observations be given and
necessary updation be also made in the IAR
report.

Date : 28/04/2025 .
Reply : 1. Dear Sir, all observations has been clarified as
per the discussion. 2. the discussion. Additionally, we
would ltike to clarify thr following points: i) We will
dispose off all the dewatering water after the permission -
of Gurugram Metropolitan Development Authority

(GMDA). GMDA is a government body which regulates and |

manages the waste and saline water; as the quality of
the dewatering water is high saline in nature; so direct -
use may cause many a harmful impact on the soil and
the other fresh water resources. Therefore: for the
proper disposal of the Saline water following strategies
will be followed: » The process of dewatering will be
conducted in a controlled way as per the guidelines of
the GMDA. . The regular quality monitoring of the
discharge water will be undertaken to access and
manage the saline water. « The transportation of the
high saline water to Badshahpur drain will be taken in a
very protective way & it may not harm the local water
bodies. « Proper management practices for the disposat
of the dewatered water will be implemented through
proper pipeline system ultimately falling into the
Badshahpur drain for which permission from GMDA is
under process and we will submit it accordingly ensuring
that there are no detrimental impacts on the
environment. « To minimize any harmful impact, the
sensitive areas will be carefully monitored and the area
for the transportation of the dewatering water will be
selected strategicalty and carefully. « Regular guidance

3
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of GMDA will be taken place for the proper management
of the saline water. Since, the disposal and management

strategically and as per the proper guidelines of GMDA,
therefore, na harmful impact will occur at the site of
disposal due to dewatering of saline water.
Acknowledgement letter has been enclosed. ii} Detail
dewatering computation has been by using the Darcy’s
Law: Q = A. K. i Where ( = discharge A = area to be

| dewatered K = hydraulic conductivity i = hydraulic

gradient
Download

of the dewatering of the saline water will be taken place |

Date : 27/04/2025
Observation : 1. ID of applicant be provided
in relevant column.

2. It is not clear, for what purpose the
application has been filed ? Neither detail of
tubewell(s) for abstraction of groundwater
nor for dewatering is there. Clarify, is it for
withdrawal of groundwater for domestic &
other uses or for Dewatering to enable
construction activities, this being water
logged area.

3. As per information filled in

-application, 541 M3/day of water is required
for construction and total water required,
excluding construction is 1061 M3/day. No
details in this regard have been provided.

4, GMDA in its letter dt 28.2.2024 states that
they are providing 97 M3/day of water.
Source to meet balance requirement is not
clear?

5. CLU was granted on 21.5.2009. Part
Occupation certificate for towers A,B,C,D
and EWS has been issued on 5.4.2023. What

| .about balance apartments, EWS units, Floors
and Nursery schools 1&2 as per details
reflected in provided copy of site plan 7

6. EC for expansion was obtained on
25.9.2022. what about original/first EC 7

7. On what basis, date of commencement
‘has been filled as 10.4.2024 ? Date of
commencement should be the date, when
the work/activity was started at site.

8. CTE was ¢btained on 7.12.2022.

9. Subsoil water is stated to be there at 4 to
5 meters of depth BGL. It has also been

| ‘mentioned that you had constructed the
borewells previousty for dewatering of the
saline water during construction of the

Date : 28/04/2025

| Reply : Aadhar Card has been corrected. Dear Sir, we

' would like to clarify you that in our previous reply we

said that we constructed 4 borewells with an alternate
bore well for dewatering during the basement
construction work of all buildings; and now all the
basement work of all buildings have been completed; so
the bore wells were abandoned and we constructed the
structures above them. S0, no borewell is present al
project site. Additionally, we would like to inform you
that we are collecting the auto flow sub-soil saline water
in a sump well through drainage canals and then this
saline water will be transferred through RCC
underground pipelines to Badhshapur drain; and for this
we will use a pump of 7.5 HP. We are using the GMDA
supply + treated water for damestic and irrigation
purpose; hence we do not need any borewell for
groundwater extraction. We require permission for
disposal of this sub-soil saline water which is coming up
automatically in the basement being the water table at a
high level in this whole water logged area. We need the
permission of disposal of this sub-soil saline water for
future also till the sub-soil water is lowered below the

| third basement level. Dear sir, we would like to clarify

that we get 541 KLD water supply from GMDA and
remaining water requirement is fulfilled by the treated
water supply. The latest water bills of the recent 3
months have been shared with this application form.
Dear Sir, this was the older letter in which it was
mentioned that during the construction work, the GMDA
was previousty able to give only 97 KLD water supply;
now the water requirement has been extended and we
get 541 KLD water supply from GMDA; bills has been
attached as proof. The apartments for tower E have also
been constructed. EWS units and floors have also been
constructed and nursery schools have not been
constructed yet. Further, it is also clarified that no sub-
soil water was encountered while constructing EWS units
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basement. Since 4 towers have been

constructed therefore, those bore wells were

abandoned and the building structures has
been constructed above them. Thereafter
you installed one borewell along with an
alternate borewell for under construction
building of Tower-E; now the basement of
this tower has also been completed and
these borewells have also been abandoned.
10. On what date, the dewatering was
started for construction of basements for
towers A,B,C & D and when was it

| abandoned ?

11. What is the ground coverage of the
basements under towers A,B,C&D and to
what maximum depth BGL these have been
constructed ?

12. What is the ground coverage of the
basement under tower E and to what
maximum depth BGL this has been
constructed ?

13. Pumped out water upon dewatering is
stated to be highly saline and disposed off
with the permission of GMDA. Need to
provide a copy of letter of permission of
GMDA in this regard and that where is it
disposed off ?

14. In IAR, dewatering quantum stand
indicated as 161 M3/day (58880M3/day)
taking the influence area as 2444.17 sqm.
Need to clarify and elaborate details.

15. RWH proposal has been submitted. Is it
appropriate & feasible to harvest rainwater
and recharge into groundwater in the area
having subsoil water at such a low depth ?
16. 1AR is under scrutiny.

f floors. Dear Sir, we have obtained new EC in the
mentioned date; we have one older EC which we have
provided with this reply draft. The otd EC has been
enclosed with the application draft. It has been
corrected now and the date of commencement was
02/04/2020 {work order for dewatering has attached)
This CTE was reissued after getting the revised plan after
DTCP. CTE has been revised in the mentioned date due
to requirement of extension of basement; the older €TE
has been attached to this application form. It was issued
on 28/02/2019. It is mentioned in our previous response
that no borewell is present at site. Therefore, no
extraction of groundwater was carried out previously.
Presently also, no extraction of groundwater is there.
Only sub-soil saline water was dewatered from the
project premises while constructing the basement to
protect our structures. Dear Sir, the dewatering was
started on 02/04/2020; and it was ended on 01/02/2021.
(work order for dewatering has attached) Dear Sir, the
ground coverage for the basement A, B, C & D are as.
follows: A =572.76 SQM B=572.76 SQM C =572.76 SQM D -

=572.76 SQM And the estimated Depth has been taken as |

10.5 meters. The area coverage of Tower E:is 572.76
SOM with the maximum estimated depth of 10.5 meters.
The dewatering of sub-soil saline water was also carried
out with effect from April 2020 & it was carried out up

|

|
|

| to December 2021. Additionally, it is also stated that the |

basement of this E Tower is in continuation’ of the
basements of ather four towers. Dear sir, we have
applied for it and the application is under process; we

| have attached the acknowledgement letter from GMDA

for this and we will provide the permission letter of

| GMDA after its recite. Dear Sir, as per CGWB guidelines it

has been calculated by using the Darcy’s Law. Since the
aquifer is same, therefore, the seepage will be obtained
in the sump from all buildings, therefore, as per the flow
direction of the water table the estimated depth has
been calculated as 10. 5 m bgl and the distance has been
calculated. And since the aquifer is same, so the
saturated thickness has been taken as 6.6 meters during
pre-monsoon & 4.5 meters during post-monsoon period.
The Hydraulic gradient has been taken as 0.0033 and
conductivity has taken as 2 m/day. Therefore, the
dewatering quantum for pre-monsoon has taken as 64
KLD and 98 KLD for post-monsoon period by using the
formula Q = TIL Where Q = Rate of flow T =
Transmissivity = K.b (m2/day) K = Hydraulic Conductivity
b = Aquifer Thickness L = Perimeter / average width of
the cross-sectional area (in m) Therefore, the total
quantumn calculated as 161 KLD or 58880 KL/Annum.
Dear Sir, as per the guidelines, we have proposed 2 RWH

Sl
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i tanks for the rain water collection, but because the area

is totally water logged, and sub-soil is at higher level, so
no rainwater harvesting is feasible. Noted sir.
Download :

Date : 26/01/2025

Observation ; Case submitted after six

months , that too is incomplete.

1. This is a Pvt. Ltd. Project, Authorization
should be through resolution of Company. -
No correction, Again Authorization is in the
name of Mr. Randhir Singh. Name of the
applicant on application is Arvind Walia.

2. There is a complaint on CM window and
application with Hon'ble NGT with regard to

illegal dewatering in your area. Come out
with the facts and your submissions

supported with documents/photos etc. -
Again the Reply is not specific to query.
Give specific reply.

| 3. A committee comprising of officers from

District Administration & CGWA visited the
site- The status of project given by you differ
with the report of that committee. Come out
with the facts. - Please give specific reply.

| ‘4. Permission of GMDA for disposal of

dewatered underground water is not there.
It is for storm water.

The dewatered underground water is of very

. high TDS, 13350 mg/!l as per report

submitted by you and also have presence of
total coliform & E-coli. So specific
permission for disposal of dewatered
underground water is required to be
obtained from the regulatory authority and

to be uploaded with the application.

5. Asslide regarding present status be
uploaded against completion certificate. -
Reply perused. Then the groundwater must
have been countered while constructing

| basements of completed blocks.

6. Since you are not seeking permission for
use of groundwater, scrutiny of detail water
calcutation & water balance chart is not

Date : 25/04/2025

Reply : 1. The Applicant name has been updated as per
the Board of Resolution. 2. We got the license issued
from DTCP and get approved the building plans with 3
nos. of basements. While constructing basements the
sub-soil water has encountered up to 4 to 5 meters
below ground level. So, to safe guard the basement
structure, dewatering had to be done of the sub soil
water which was of no use (Test Report Attached). The
permission of dewatering has been got registered on the
HWRA portal with required documents. Regarding
application with Hon'ble NGT, we have already
submitted the detailed reply to Hon’ble NGT with the
facts and as per ground reality; copy of the reply has
been attached in the application form. In the reply
submitted to NGT, we have clearly mentioned that no
extraction of groundwater is there and we are collecting
the dewatered water into sump which is automatically
coming from the seepage pits & which is of no use and
the quality report of the sub-soil water is attached with
the application form. 3. The committee in its report has
erred and did not specify the use of the saline water and
its further disposal of this water having TDS 13350 mg/l
as per test report. However, this sub-soil water which is
totally saline has to be disposed off to safeguard the
structures and the environment; and its further disposal
will be through underground piping system to ensure that
no seepage will occur in surroundings through the pipes
and regular monitoring will be taken. 4. Regarding the
permission of the GMDA for disposal of dewatered saline
water, we have already processed the case for
permission from GMDA and they have assured that it will
be considered but it may take time for procedural
approval from the competent authority.
Acknowledgement of the application is attached with the
application form. 5. Slide has been prepared and
enclosed in the others section of the application. 6. The
self-declaration faor the same has been enclosed in the
application form. 7. We have only received the
occupation certificate of the part project that is only for
four towers (A, B, C & D). Constructicn of E Tower isin
process; but the sub-soil water which is around 4 to 5
meters below ground level is being encountered
regularly and we have already constructed 3 level
basement parking as per approval in the license so we
have to get the sub-soil water dewatered and its further
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taken up. Add as self-declaration that your
total demand of fresh water is met with the
water supply from GMDA & that no
groundwater abstraction is made for
construction/domestic or any other use.

7. When you have already obtained the
Occupation Certificate, why are you seeking
permission for dewatering at this stage ?

8. Permission for dewatering was applied on
7.11.2023 for 365 days. These 365 days after
7.11.2023 have gone, what is the status now
? Please elaborate.

9. Detail of Tubewells for dewatering is not
reflecting in application.

10. Reply submitted by you in respect of
observations on IAR , have been sent to the
AR Expert Committee for examination.

Please submit reply immediately.

disposal regularly. So the permission for dewatering is j
required for future also till the time sub-soil water is
lowered. 8. Initially, permission for dewate'rmg is
applied for 365 days but as per factual position at the
site, we have to dewater and pump out this sub-soil
(Saline) water regularly. So the Permission is requested
for future also till the sub-soil water is lowered. 9. No
tube well has been installed for the dewatering because -
this sub-soil water is being encountered and coming up
In a natural process. We are getting this sub-soil water
collected in a sump well and it is further disposed off
through a underground piping system. We had
constructed the borewells previously for dewatering of
the saline water during construction of the:basement.
Since now 4 towers have been constructed therefore,
those bore wells were abandoned and the building
structures has been constructed above them. Thereafter
we had installed one borewell along with an alternate
borewell for our under construction bunldmg of Tower-E;
now the basement of this tower has also been completed
and these borewells have also been abandoned The
details have already been corrected in the apphcatlon
form. 10. As per the suggestions of the respected
committee, the 1AR has been updated and the updated
IAR report has been enclosed in the application form.
Additionally, for point (x), we would like to inform you -
that We have calculated the Dewatering quantum
reterring to CGWA Notification and SOP, 2022 by
adopting the Darcy law.

Download

Date : 18/07/2024

Observation : 1. This is a Pvt. Ltd. Project,
Authorization should be through resolution of
Company. - Authorization is in the name of
Mr. Randhir Singh. Name of the applicant
on application is Arvind Walia.

2. There is a complaint on CM window and
application with Hon'ble NGT with regard to
illegal dewatering in your area. Come out
with the facts and your submissions
supported with documents/photos etc. -
Reply is not specific to query. Give specific
reply.

3. (i) A committee comprising of officers
from District Administration & CGWA visited
the site. The status of project given by you
differ with the report of that committee.
Come out with the facts. - Please give

Date : 17/01/2025

Reply : 1. Copy of Board of Resolution is attached in
respective column 2. We got the license issued from
DTCP and get approved the building plans with
basements. While constructing basements the sub-soil
water has encountered upto 4 to 5 meters below ground
level. So, to safe guard the basement structure,
dewatering had to be done of the sub soil water which
was of no use (Test Report Attached). The permission of
dewatering has been got registered on the HWRA portal
with required documents. Regarding application with
Hon’ble NGT, we have already submitted the detailed
reply to Hon’ble NGT with the facts and as per ground
reality. 3. We have submitted in the previous NOC as
well as now we are submitting that we didn't extract the
sub-soil water for any use and rather remaved the sub
soil water through dewatering just to safeguard the
basement structures to complete the construction work.
This dewatered water was totally brackish and full of
excessive salts beyond limits, which is of no use except
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i specific reply. Permission of GMDA for
disposal of dewatered underground water
is not there. It is for storm water.

(ii) The dewatered underground water is of
very high TDS, 13350 mg/l as per report
submitted by you and also have presence of
total coliform & E-coli. So specific
permission for disposal of dewatered
underground water is required to be
obtained from the regulatory authority and
to be uploaded with the application.

4. A slide regarding present status be
uploaded against occupation as well as

| completion certificate. - Reply perused.

Then the groundwater must have heen
countered while constructing basements of
completed blocks. Please clarify.

5. Water requirement calculations/water
‘balance chart etc. will be taken up after
other facts are ascertained. - Since you are
not seeking permission for use of
groundwater, scrutiny of detail water
calculation & water balance chart is not

| taken up. Add as self-declaration that your
total demand of fresh water is met with
the water supply from GMDA & that no
groundwater abstraction is made for
construction/domestic or any other use.

6. Details of Tubewells for dewatering is not
reflecting in application,

7. Observations on IAR report by the IAR
review Committee:

'zone is not given in the 1AR.
(if) Latest rainfall data should be included in
Table no.3 of IAR and prepare hydrograph
accordingly.

(i) In Fig. 14: Water Table map of the Area:
Flow direction of groundwater should be

| indicated instead of EC.

(iv) 3.2.3: Depth to Water Level: Mention the
year (June 2023 or Oct. 2023) of Water level
which is given in the |AR.

{(v) 3.2.4: Long term water analysis data: It
should be at least of past ten year from
latest water level (i.e. 2014 to 2023 etc.)

| it is highly brackish 5. Dear Sir, We have already

(i) Digital Elevation Module map of the buffer |

1074

| disposing off in the nearby drain. There is no specific

procedure for NOC from GMDA regarding the disposal of
dewatering of sub-soil water. However we are disposing
off the sub-soil water into nearby Badshahpur drain
through one water drainage system and GMDA has not
raised any objection, because there is no other way
other then to dispose off it in the drain. Actually in this
area, the sub-soil water level is at 4-5 meter below
ground level just because of flowing of nearby unlined
Badshahpur drain carrying sullage water. Additionally,
the water level in the area has also risen due to
existence of nearby effluent channels of STP and
moreover this area is in the downstream of the natural
topography of Gurugram, due to which accumulation of
sullage water flow of different drains are falling in this
area 4. There is no provision for specific permission of
disposal of underground sub-soil water from GMDA,
however there has been no objection from GMDA
regarding disposal of this sub-soil water in to the nearby
drain because there is no other option except to Dispose
off this sub-soil water as there is no use of this water as

submitted the dewatering report in reference to the
application for the permission of the underground
intersected water 6. Copy of Self Declaration is attached
in any other attachment 7. Details of dewatering
structures has been updated in the borewell column 8.
Digital Elevation Module map of the buffer zone is given
in figure no. 6 9, Latest Rainfall data upto the year 2023
has been updated. 10.Water Table map has been
updated as per observation. 11.A detailed groundwater
level monitoring has been carried during October-2023.
However ground water level data of pre-monsoon {April-
2023) & post monsoon (October-2023) season within the
buffer zone from existing open wells and bore wells have
been given in the report 12.Long term water analysis
data has been updated in the report for 2014 to 2023.
13. Copy of NABL Certificate of Laboratory is attached in |
the 1AR Report 14, IAR Report is digitally signed. 15. No
dewatering were involved during the construction of
other structures. 16. LULC maps has been updated as per
the given table 17. Dear sir, We have taken the 5 km
buffer with the help of Arc tools however; in below map
the radius of the buffer is showing Skm form the project
site. 18. Lithological Map has been madified 19. Sir,
Drainage map have been prepared with the help of
acdvance tool of ArcGIS (Spatial Analyst Tool). Which is
giving the accurate data and SRTM 30M resolution image
has been used for the extraction of the drainage data 20.
Map of Observation well is added in the report 21.. The
study area comes under the newer and older alluvium.
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and prepare hydrograph accordingly.

(vi) NABL accreditation certificate of
laboratory should be attached in IAR.

{vii) IAR should be digitally signed by the
consultant.

(viii) As per the report, de-watering is
required for tower E only. Provide detaits of
how other towers were constructed &
whether water table was struck during the
construction of other towers of the project.
(ix) Table 2 do not match with Figure 3.

(x) The scale mentioned on the map appears
to be wrong. Provide correct scale & and
prepare 5kms radius maps.

{xi) Figure 13 - Lithological map is not clear.
(xii) Drainage map does not match with
topographic map.

(xiii) Provide location of Observation wells
monitored on map based on which water
table & water level maps were prepared.
(xiv) On page 29, Chapter 3.2.3, it is
mentioned that GW accurs in rocks /
fractures / joints etc. Clarify that whether
hard rock underlies the project area.

(xv) Period of Water level & water table
maps is not given.

(xvi) Table 6 provide latest water level data
along-with hydro-graphs and trend analysis.
(xvii) In table 6, the water level variation is
very high. Re-check and confirm the data.
{xviii) Figure 18 provide name of CGWB
station & its location with respect to project
area.

(xix) EC of GW is exceptionally high in
project area. There is no other observation
point to verify this type of quality of ground
water. Therefore, one more sample may be
collected nearby the project area to verify
the quality.

{xx) Details of mode of disposal of pumped
watered during dewatering may be provided
along-with Impact on disposal site &
permissions for disposal from competent
authority.

(xxi) Source of hydraulic conductivity taken
for the area may be provided.

(xxii) Impact Assessment {Chapter 6) is
vague. It should be site specific,

(xxiii) Impact on surface water due to
disposat of water be given in Chapter 6.7.
(xxiv} Chapter 6,7 is vague & not applicable

| been updated. 31. For the demand of workers and

However the delhi supergroup is underlying the bedrock
at higher depth. The ground water in the area occurs in
the alluvium of Quatemary age. The permeable granular
zones comprising fine to medium sand and, occasionally
coarse-grained sand and gravel 22. Period of water level
and water [evel maps are from March-2023 to October-
2023. Same has been reported in the report. 23; Latest
water level data up to the vear of 2023 has been
updated in the report. 24. Variation of water level data
has been taken form the WRIS portal. However as per
suggestion of the HWRA we have rechecked the
variations and updated the table. 25. CGWB monitoring
well Chandu Tikly has been taken for the hydrograph.
Which located at 6.7 Km from the project site in NW
direction. Same has been already give in Para 2.2.4 . 26.
Dear Sir, As per HWRA observation we will do the same
and submit the test report to HWRA as soon as possible.
26. Already updated the same in the IAR report in the
concerned chapter. 27. Hydraulic conductivity is taken
form the secondary sources of CGWB reports. 28. Impact
and Mitigation measure of Chapter 6 has been updated. .
29. Chapter 6.7 has been updated. 30. Chapter 6.7 has
construction staff we have taken the permission form
GMDA supply water. As present project is on construction
stage. ‘
Download
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to the project. It should be site specific. ’
{xxv) In Chapter 7.1, it is mentioned that
project is using 541 KLD of fresh water.
Clarify whether project is proposed or
alreédy in operation.

8. All documents/attachments should bear
| the name of applicant industry and duly
authenticated by autherized person.

Date : 04/04/2024

Observation ; 1. This is a Pvt. Ltd. Project,
-Authorization should be through resolution of
Company.

2. Is this application for abstraction of water
or dewatering or both?

3. There is a complaint on CM window and
application with Hen’ble NGT with regard to
illegal dewatering. Come out with the facts
and your submissions supported with
documents/photos etc.

4, A committee comprising of officers from
Distéict Administration & CGWA visited the
site. The status of project given by you differ
with the report of that committee. Come out
with the facts.

5. A slide regarding present status be
uploaded against occupation as well as
completion certificate.

6. What was/is the source of water to meet
| requirement during construction?

7. A'relevant/specific document be added in
respect of ownership/lease.

| 8. Water requirement calculations/water
balance chart etc. will be taken up after

other facts are ascertained.

9. (a) At 3 (v), Minimum/Maximum depths of
intersection of groundwater table be
‘| reviewed, corrected or confirmed.

{b) ﬁperational days for dewatering have
been mentioned as 364. Is it correct?

Date : 09/07/2024

Reply : 1. Copy of Board resolution is attached 2. This
application has been applied for only dewatering enly 3.
We got the license issued from DTCP and get approved
the building plans with basements. While constructing
basements the sub-soil water has encountered upto 4 to
5 meters below ground level. So, to safe guard the
basement structure, dewatering had to be done of the
sub soil water which was of no use (lest Report
Attached). The permission of dewatering has been got
registered on the HWRA portal with required documents.
4. We have submitted in the previous NOC as well as now
we are submitting that we didn't extract the sub-soil
water for any use and rather removed the sub soil water
through dewatering just to safeguard the basement
structures ta complete the construction work. This
dewatered water was totally brackish and full of
excessive salts beyond limits, which is of no use except
disposing off in the nearby drain of which permission
from GMDA was also taken. (Permission letter attached)
5. We have obtained Occupation Certificate for 4 Towers
A, B, C & D. Handover of Flats in Progress. Tower E
Structure is constructed upto 5th floor 6. STP Treated
water has been used for the construction and assurance
letter of the same is attached in Any other document-ill.
7. Copy of land papers are attached in the ownership
document 8. Noted sir 9. a. Minimum intersection depth
in pre monsoon is 5.80m and in post monsoon is 4.00m b.
We have corrected the operational days as 365 days 10.
All the details attached in the application form is in
consenance with the EC. 11. Noted sir 12. Total
population has been calculated as per 672 Dwelling
units, EWS 119 and servant room will be 160. 13. Noted
sir

. Download

=y
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10. All data/information in application
should be in consonance with the
Environment Clearance. Variation, if any,
should be explained.

11. Impact Assessment Report is under
scrutiny.

12. No. of dwelling units indicated in
application as 6000, differ with detail given
in Environment Clearance,

13. All documents/attachments should bear
the name of applicant industry and duly
authenticated by authorized person.

Date : 12/03/2024

Observation : 1. This is a Pvt. Ltd. Project,
Authorization should be through resolution of
Company.

2. (i) When the development at ground was
started?
(ii) What is the present status of the project?

3. Need to add copy of Environmental
Clearance in the required ¢olumn of the
application form,

4. Observations on IAR report by the 1AR
review Committee:

(i} Provide separate map of Water table and
ground water flow.

(ii) Fig 21 does not depict rise/fall,

(i) Provide table of data on which quality
maps are prepared.

(iv)Give location details of Subhadra mines
mentioned at page no 43.

(v)Source/detail computation of hydrautic
conductivity data be provided.

(vi) The quality of water is highly saline in
the project

area therefore provide detailed mode of
disposal

from the project site to the disposal site and
its impact on ambient d GW condition with
respect to ground water quality around the
disposal site.

Date : 20/03/2024

| Download

Reply : The Authorization letter through resolution of
company has been attached in respective application
copy (i) The development at ground was started on
23/09/2023. (ii) Currently the Civil Structure works upto
2nd floor level. Environmental Clearence cépy has been
attached in application copy in any other column, (i}
Water Table map {m amsl) and ground water flow
direction map has been prepared separately and )
incorporate in report in figure no 14 & 15 in page no 26
& 27 respectivelly. (i) We have the updated the map as
per observation and map has been attached in report in-
figure no 22, page no 35. (iii) Table of water Quality
data has been attached in table no 07 and page no 36 in
[AR. {iv} Dear Sir, the mine name has been mistakenly
mentioned in report. We are apologising the same. v)
We have taken the source from CGWB Brochure and
same has been mentioned in report, page no 44. (vi) We
have the storm water drainage connection and -
permission/sanction letter of the same has been granted
from Gurugram Metropolitan Development Authority
(GMDA), same has been attached in any other column
no..1 in application. As per the observatiorf, all the
documents have been attached in respective column in
application. ‘

=i
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1 5. All documents/attachments should bear

the name of applicant establishment and
duly authenticated by authorized person.

Date : 04/01/2024

Observation : 1. Authority letter is specific
in respect of extension of Environmental
Clearance. Please add covering the intended
very purpose.

2. What is the source of water for
construction?

Reply gone through. This is just a letter of
assurance. You need to provide source of
water being used for construction at
present,

3. Need.to add letter in respect of supply of
water by GMDA indicating the date from
which it is being supplied as well as the
quantity.

4. Certificate for ‘Partial water supply’ from
local Govt. water supplying agencies, should
not be older than six months from the filing
of the application.

| 5. Provide details of Dewatering Structures.

Reply is incomplete. Need to provide
complete details.

6. At 3 (v) ¢, give details of utilization of
pumped water in place of Impact Assessment

| Report. Letter attached w.r.t storm water

drainage. What about pumped water?

7. Need to add copy of Environmental
Clearance.

8. Water requirement calculations and water
balapce chart do not bear the name of
project proponent. Moreover these should
be authenticated with the signatures of
Authorized person.

9. Impact Assessment Report is under
scrutiny.

Date : 29/02/2024 .
Reply : 1. As per observation we have attached the
Authorization tetter in respective column of application
2.Gurugram Metropolitan Pevelopment Authority is
providing portable water supply related document is
attached in “ariy other document 3”column. 3.As per
observation we have attached the Water supply letterin
“Any other decument 1” column. 4. Gurugram
Metropolitan Development Authority is providing
portable water supply related document is attached in
respective column of application 5. Orie pump is
proposed in 7.5 HP capacity. 6. We are discharging alt

the dewatering watgr. 7. As per observation we aftached

the Enviroritnental Clearance in fespective columin of
application. 8, We have attached the updated
calculation of water requirement and water balance

' chart in respective column of application.

Bownload
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10

Date : 1571172023

Observation : 1. Authority letter is specific
in respect of extension of Environmental
Clearance. Please add covering the intended
very purpose.

2. What is the status of project?

3. What is the source of water for
construction?

4. Need to add letter in respect of supply of
water by GMDA indicating the date from
which it is being supplied as well as the
quantity.

5. Built-up/Rooftop area given in application
mismatches with the area given in the CTO.
6. Certificate for ‘Partial water supply’ from
local Govt. water supplying agencies, should
not be older than six months from the filing
of the application.

7. Provide revised RWH proposal with correct
and revised land area details as per
guidetines.

8. Provide detafls of Dewatering Structures.
9."'What will be the level of STP? Will it have
tertiary level treatment including filterations
& disinfection?

10, At 3 (v) ¢, give details of utitization of
pumped water in place of Impact Assessment
Report.

11. Impact Assessment Report is under

| scrutiny.

Date : 25/12/2023

Reply : 1. We are in process to getting Authority letter.

2. Project is under construction phase 3: Source of water
is supply water for construction. Related document are
submitted in the any ‘other column one’ 4. We are in
process to getting the letter of supply water by GMDA. 5. |
As per observation we have revised the following column |
6. We are in process to getting latest certificate form
water supplying agencies. 7. we revised the area detatn
in RWH proposal 8. One pump is proposed in 7.5 HP
capacity. 9. Yes it has tertiary level treatment including
filtrations and disinfection. 10. We are discharging alt
the dewatering water after the permission of Gurugram
: Metropolitan Development Authority (GMDA). The
permission letter of the same is attached in “any other !
column 27 - '
Download Tl
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Ms Ramprastha Promaoters and Developers Pvt Ltd Group Housing Project Primera

Sr
No.

Application No.

Status

Stage

|
| Application
Type

Action Date

Actlon.By

Remarks

HWRA/INF/N/20
23/620

Returned with
Observation by
Competent
Authority

Authority
Decision

infrastructure
| New

| 02/05/2025
| 11:29:41 PM

authority.h
wra@gmail.
com

Applicant

-to submit

permission
from GMDA
for disposal
of "
dewatered
water in
the drain.

HWRA/INF/N/20
23/620

Recommended
for Approval to

Authority by TCC |

Technical
Committee

Infrastructure
New

01/05/2025
10:32:37 AM

3.

HWRA/INF/N/20
23/620

Recommended
far Approval to
TCCby CTO

Application
Forwarding
to High
Authaority

Infrastructure
New

30/04/2025
06:16:58 PM

tcchwro@gr
mail.com

Water
pumped
out upon

dewatering |

is stated to
be disposed
off into
Nala under
the control
of GMDA.
Permission
thereof has
been
applied, but
yet to be
received.

cenghwra@
gmail.com

Water
pumped
out upon
dewatering

 isstatedto |
be disposed

off into
Nala under
the control
of GMDA.
Permission
thereof has
been
applied, but
yet to be
received.
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HWRA/INF/N/20

[ Infrastructure

30/04/2025

randhir.sing

138

2=

4, Signed Chairman
23/620 application Decision New 05:23:29 PM h@rampras
uploaded by | tha.com
applicant |\
5. HWRA/INF/N/20 | Markto CTO Infrastructure | 30/04/2025 cenghwra@
23/620 applicant to Verification | New | 04:59:23 PM gmail.com
upload signed
application
6. HWRA/INF/N/20 | Reply to CTO Infrastructure | 30/04/2025 randhir.sing
23/620 Observations Verification | New 1 04:42:35 PM h@rampras
Submitted tha.com
' e 1
7. HWRA/INF/N/20 | Observation CTQ Infrastructure | 29/04/2025 cenghwra@ !
23/620 raised by CTO to | Verification | New 03:44:38 PM gmail.com
applicant |
8. HWRA/INF/N/20 | Reply to CTO Infrastructure | 28/04/2025 randhir.sing
23/620 Observations Verification | New : 05:58:23 PM h@rampras
Submitted 1 tha.com
9. HWRA/INF/N/20 | Observation c1o Infrastructure ‘ 28/04/2025 cenghwra@
23/620 taised by CTOto | Verification | New 05:01:04 PM gmail.com
applicant |
|
10. | HWRA/INF/N/20 | Observation CTO Infrastructure | 28/04/2025 cenghwra@
23/620 ralsed by CTOto  Verification | New 04:50:31 PM gmail.com
applicant
11. | HWRA/INF/N/20 | Reply to CT0 Infrastructure | 28/04/2025 randhir.sing
23/620 Observations Verification | New 03:55:02 PM h@rampras
Submitted tha.com
12. | HWRA/INF/N/20 | Observation CTO infrastructure | 27/04/2025 cenghwra@
23/620 raised by CTOto | Verification | New 05:22:33 PM gmail.com
' applicant
13. | HWRA/INF/N/20 | Replyto C10 infrastructure | 25/04/2025 randhir.sing
23/620 Observations | Verification | New 07:36:16 PM h@rampras
Submitted tha.com

152
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14. | HWRA/INF/N/20 | Reminder SMS Reminder Infrastructure | 19/04/2025 CTO-E I
23/620 (Observation New 06:22:12 AM
raised by CTOto | |
applicant)
15. | HWRA/INF/N/20 | Reminder Email Reminder Infrastructure 18/04/2025 CTO-E
23/620 (Observation New 06:22:12 AM
raised by CTO to
applicant)
|
|
16. | HWRA/INF/N/20 | Reminder SMS Reminder Infrastructure | 03/04/2025 CTO-E i
23/620 (Observation New 06:31:48 AM '
raised by CTO to
applicant)
17. | HWRA/INF/N/20 | Reminder Email | Reminder infrastructure | 03/04/2025 CTO-E
23/620 (Observation New 06:31:48 AM
raised by CTO to
applicant)
i . |
18. | HWRA/INF/N/20 | Reminder SMS Rerninder Infrastructure | 18/03/2025 CTO-E
23/620 | {Observation New | 08:36:01 AM
| raised by CTO to "
| applicant)
|
. |
1. | HWRAANE/N/20 ‘ Reminder Email | Reminder Infrastructure | 18/03/2025 CTO-E
23/620 (Observation New | 08:36:01 AM
| raised by CTO to
applicant)
20. | HWRA/INF/N/20 | Reminder SMS Reminder | Infrastructure 02/03/2025 CTO-E
23/620 (Observation New 08:23:54 AM
raised by CTO to
| applicant)
21. | HWRA/INF/N/20 = Reminder Email | Reminder | Infrastructure = 02/03/2025 CTO-E
23/620 ' (Observation New | 08:23:54 AM
raised by CTO to ;
applicant) i |
| |
22. | HWRA/INF/N/20 ; Reminder SMS Reminder | Infrastructure | 14/02/2025 CTO-E
23/620 (Observation | New 08:46:25 AM
raised by CTO to !
i applicant)

=
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23. | HWRA/INF/N/20 i Reminder Email | Reminder Infrastructure l 14/02/2025 CTO-t
23/620 {Observation New | 08:46:24 AM
raised by CTC to
applicant)
24. | HWRA/INF/N/20 | Reminder SMS Reminder Infrastructure 29/01/2025 CiO-E |
23/620 {Observation New 07:41:46 AM
raised by CTO to
applicant)
L — - |
| 25. | HWRA/INF/N/20 | Reminder Fmail | Reminder | Infrastructure | 29/01/2025 CTO-E
| 23/620 {Observation | New 07:41:45 AM
! raised by CTO to |
applicant) |
|
26. | HWRA/INF/N/20 | Observation cT1O Infrastructure | 26/01/2025 cenghwra@
. 23/620 raised by CTO to | Verification | New 03:31:25 PM gmail.com
| applicant |
i -
| 27. | HWRA/INF/N/20 | Reply to c1o Infrastructure | 17/01/2025 randhir.sing
23/620 Obsetvations Verification | New 05:38:45 PM h@rampras
1! Submitted tha.com |
, i
28. | HWRA/INF/N/20 | Appear before Appear infrastructure | 17/01/2025 CTO-E '
23/620° | the Authorityon | before the | New 04:40:53 PM
| 20.01.2025 AT Autharity
11.30 AM Email on
(Appear before 20.01.2025
the Authority) AT11.30
AM |
|
28, | HWRA/INF/N/20 | Reminder SMS Reminder Infrastructure 13/01/2025 CTO-E
23/e20 (Observation New 10:07:10 AM
raised by CTO to
applicant)
30. | HWRA/INF/N/20 | Reminder Email | Reminder Infrastructure | 13/01/2025 CTO-E
23/620 (Observation New 10:07:10 AM
raised by CTO Lo
applicant)
31. | HWRA/INF/N/2Q | Reminder SMS Reminder Infrastructure | 28/12/2024 CTO-E
23/620 (Observation New 07:13:43 AM
raised by CTO to
applicant)
140
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32, | HWRA/INF/N/20 | Reminder Email | Reminder Infrastructure | 28/12/2024 CTO-E
23/620 {Observation | New 07:13:43 AM
raised by CTO to
applicant)
33. | HWRA/INF/N/20 | Reminder SMS | Reminder | Infrastructure | 12/12/2024 CTO-E
23/620 (Observation New 08:08:20 AM
raised by CTO to
applicant)
'l 34. | HWRA/INF/N/20 | Reminder Email | Reminder Infrastructure | 12/12/2024 CTO-E
i 23/620 {Observation New 08:08:15 AM
| raised by CTO to
I applicant)
I
35. | HWRA/INF/N/20 | Reminder SMS Reminder Infrastructure | 25/11/2024 Cro-E
23/620 (Observation New 06:31:47 AM
raised by CTO to
applicant)
f
36. | HWRA/INF/N/20 | Reminder Email | Reminder Infrastructure | 25/11/2024 CTO-E
| 23/620 {Observation New 06:31:46 AM
! raised by CTO to
] .‘ applicant}
!
37. | HWRA/INF/N/20 | Reminder SMS Reminder Infrastructure | 09/11/2024 CTO-E
23/620 (Observation New 08:29:17 AM
; raised by CTO to
. applicant)
i =g
! |
38. | HWRA/INF/N/20 | Reminder Email Reminder | Infrastructure | 09/11/2024 CTO-E
| 23/620 {Observation New 08:29:17 AM i
| raised by CTO to
: applicant)
|
E
38. | HWRA/INF/N/20 | Reminder SMS Reminder Infrastructure | 08/09/2024 €T0- ¢
23/620 (Observation | New | 06:06:50 AM
| ralsed by CTO to |
applicant)
40. | HWRA/INF/N/20 | Reminder Email | Reminder Infrastructure | 08/09/2024 CTO-E
23/620 (Observation New 06:06:50 AM
raised by CTO to
applicant)
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a1, ! HWRA/INF/N/20 | Reminder SMS Reminder Infrastructure | 19/07/2024 CTO-E
23/620 [Observation New 06:07:41 AM
raised by CTO to
applicant)
42. | HWRA/IN F/N/20 | Reminder Email Reminder Infrastructure 19/07/2024 CTO -E
23/620 (Observation New 06:07:41 AM
raised by CTO to
applicant)
43. | HWRA/INF/N/20 | Observation CTO Infrastructure | 18/07/2024 cenghwra@
23/620 raised by CTO to | Verification | New 10:58:11 AM gmail.com
applicant
B [ !
44, HWRA{!NF/N/ZO Reply to 1o Infrastructure | 09/07/2024 | randhir.sing |
23/620, Observations Verification | New 05:18:10 PM h@rampras |
Submitted tha.com
45. | HWRA/INF/N/20 | Reminder SMS Reminder infrastructure | 02/07/2024 0 -E
23/620 (Observation New 06:08:39 AM
4 raised by CTO to |
applicant) {
p |
46. | HWRA/INF/N/20 | Reminder Email ' Reminder Infrastructure | 02/07/2024 CTO-E
23/620 (Observation New 06:08:39 AM
’ raised by CTO to
applicant)
47. | HWRA/INF/N/20 | Reminder SMS Reminder Infrastruclure 16/06/2024 C10-E
23/620 (Observation New 06:08:57 AM
" raised by CTO to
applicant)
48. | 'HWRA/INF/N/20 | Reminder Email | Reminder Infrastructure 16/06/2024 CTO-E
23/620 {Observation New 06:08:57 AM
- raised by CTO to
applicant)
49, | 'HWRA/INF/N/20 = Reminder SMS Reminder Infrastructure | 31/05/2024 CTo-E
23/620 (Observation New 06:08:15 AM
raised by CTO to
applicant) |
— 4
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50.

HWRA/INF/N/20

Reminder Email | Reminder infrastructure | 31/05/2024 ClO-E
23/620 {Observation New 06:08:14 AM
raised by CTO to
applicant}
51. | HWRA/INF/N/20 | Reminder SMS Reminder infrastructure 15/05/2024 ao-t
23/620 (Observation New 06:07:03 AM
raised by CTO to
applicant)
52. | HWRA/INF/N/20 | Reminder Email | Reminder Infrastructure | 15/05/2024 CTo-E
23/620 {Observation New 06:07:02 AM
raised by CTO to
applicant]
53. | HWRA/INF/N/20 | Reminder SMS Reminder Infrastructure | 29/04/2024 CTo-E
I 23/620 (Observation | New 06:06:35 AM
raised by CTO to
applicant)
54. | HWRA/INF/N/20 | Reminder Email | Reminder | Infrastructure | 26/04/2024 CTO-E
23/620 (Observation | New 06:06:35 AM
raised by CTO to '
applicant)
55. | HWRA/INF/N/20 | Reminder SMS Reminder Infrastructure | 12/04/2024 Cro-t
23/620 (Observation New 06:06:04 AM
raised by CTO to
applicant)
56. | HWRA/INF/N/20 | Reminder Email Reminder | Infrastructure 12/04/2024 CTO-E
| 23/620 {Observation | New 06:06:04 AM
raised by CTO to
applicant)
57. | HWRA/INF/N/20 | Observation cTO | Infrastructure | 04/04/2024 cenghwra@
| 23/620 raised by CTO to | Verification | New 04:49:43 PM gmail.com
applicant I
58. | HWRA/INF/N/20 | Reply to CTO Infrastructure | 20/03/2024 randhir.sifig
23/620 Observations Verification | New 10:28:17AM | h@rampras
Submitted tha.com

S
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59. | ‘HWRA/INE/N/20 | Observation CTO Infrastructure | 12/03/2024 cenghwra@
23/620 raised by CTOto | Verification | New 01:31:59 PM gmail.com
- applicant
60. | HWRA/INF/N/20 | Reply to c10 Infrastructuré | 29/02/2024 randhir.sing
23/620 Observations Verification | New 10:44:28 AM h@rampras
Submitted tha.com
61 | HWRA/INF/N/20 | Observation | CTO Infrastructure | 04/01/2024 cenghwra@
23/620 raised by Verification | New 01:1324PM | pmail.com
Technical
| Committee
62. | HWRA/INF/N/20 | Reply to Cro Infrastructure | 25/12/2023 randhir.sing
23/620 Observations Verification | New 02:27:11 PM h@rampras
- Submitted tha.com
63. | HWRA/INF/N/20 | Reminder Email Reminder Infrastructure 13/12/2023 CTO-E
23/620 {Observations) New 04:22:46 PM .
64. | HWRA/INF/N/20 | Reminder SMS Reminder Infrastructure 13/12/2023 CTO-E ;
23/620 {Observations) New 04:22:46 PM f
" |
65. | HWRA/INF/Nf20 | Observation cT0 Infrastructure | 15/11/2023 cenghwra@
~23/620 raised by Verification | New 01:38:35PM | gmail.com
| Technical f
. Committee l‘
|
66, | HWRA/INF/N/20 | Application Application | Infrastructure | 07/11/2023 randhir.sing
-23/620 Submitted-Fee Intake New (5:43:45 PM h@rampras
Paid tha.com
"67. | HWRA/INF/N/20 | Application Application | Infrastructure | 07/11/2023 randhir.sing
© | 23/620 Submitted-Fee Intake New 05:34:55 PM h@rampras
Not Paid tha.com
68. | HWRA/INF/N/20 | Application Application | Infrastructure | 07/11/2023 randhir.sing
: 23/620 Submitted-Fee intake New 05:32:03 PM h@rampras
Not Paid . tha.com
|
69. | HWRA/INF/N/20 | Application Application | Infrastructure | 07/11/2023 randhir.sing
23/620 Submitted-Fee Intake New 05:30:08 PM h@rampras
Not Paid tha.com
— o
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|

70. | HWRA/INF/N/20 Application Application | Infrastructyre 07/11/2023 randhir.sing
23/620 Submitted-Fee Intake New 05:23:20 PMm h@rampras
Not Paid tha.com
71. | HWRA/INF/N/20 | Draft Saved Application | Infrastructure 07/11/2023 randhir.sing
23/620 Intake New 05:10:20 PM h@rampras |
| tha.com

undet sgcreta?‘m SOUICES Authority,

Haryand
Pan
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YT Brterd, THATH
Office of DEPUTY COMMISSIONER, GURUGRAM

Office: Mini Seeretariat, Gurugram- Phone ~ 0124-2321144 Fax No, 0124-2325500
E-mail degre@hry.nic.in ctmgrg@hry.nic.in

The chairman
1HWRA.,

Panchkula.
FHID: 95 / TN ‘ eI 20.06.2025

Subject:- O.A No. 444 of 2023 Paryavaran Vikash Sangh Vs state of Haryana.
Submission of Action Taken Report on dircctions to scize lllegal Borewells
of the Project Propanenis vide Haryana Water resources Autority order
dated 28-04-2025.

TWEy Mg W e orldg @ sehmet wa @HiE  D.O.No.
HWRA/2025/CP/PS/1140 FETic 18.06:2025 D A=K & |

frediew A N anTd Swm Wk oF gw A o R o wrie
sf=r R tT oo wuEd R Term @ SRen % 99 @WE 112-14/12W
Eams 30062025 ERT 56 Faier ¥ wiat g% &1 R wfy argerie wifta anaw dan
# wmt Yo amawae et 3 4 €

% i\ ng'a: JUTYA, :
.. TR
f?: :"J:t:r Rmutéu Aumoﬁw. i .

160



= |

1090

4. 5ag. Riad od 9@ ¥weE f@Aam, sRaon
PV, IRRIGATION & WATER RESOURCES DEPARTMENT, HARYANA
ST 1 Office of the HIYHTY Hfira=w1, T&EUM S Tyl Hsa, Tev FTAN, M6 AR s, wumw

Executive Engineer, Gurugram Water Supply Division, Canal Colany, Mhrauli Read, Gurugram-12200
@YHTU/ Phone No. : 1124-2327801, Email - xen-gwsgrg.irr@gov.in & xenpwsgga@vahoeo.in

g v :; :-;f?'” it
i

Noll12-14 ’ 12W Dated_3.0./06/2025
To,

The Chairperson,
HHWRA,
Panchkula.

Subjcct: O.A. No. 444 of 2023 Paryavaran Vikash Sangh Vs. State of Haryana-
Submission of Action Taken Report on Directions to Seize illegal
Borewells of the Project Proponents vide Haryana Water Resources
Authority order dated 28-04-2025.

Ref:- Worthy Chairperson D.O. No. HWRA/2025/CP/PS/1149 dated
14.05.2025 and in continuation of T/o letter No. 1066-68/12W
dated 26.06.2025.

In continuation of this office letter No.1066-68/ 12W dated 26.06.2025 &
in compliance with the directions issued and message received from the Haryana Water
Resources Authority (HWRA). Sub Divisional Officer, GWS Sub Division No.12,

jurugram vide his letter No. 56/BW Dated: 30.06.2025(copy attached) had intimated
that a team from his office visited the premises (Sr. No. 4 & 5 as per HWRA Chairperson
DN.0. No. HWRA/2025/CP/PS/ 1149 dated 14.05.2025) again on 30.06.2025. The action
taken and detailed observations at each site are detailed below:

1. RAMPRASTHA PROMOTERS AND DEVELOPERS PVT. LTD, Sec 37 D,
Gurugram.

The site was again visited on 30.06.2025, the location from expressway side is
inaccessible duc to water logging, an cffort was made again to access site from
the back side of the project along the RCC open trough drain. At the location
where dewatering was being done as reported carlier, no borewell or sump was
found, instead site was filled with carth, as per the site conditions no lunctional
bore well was found as on this day.

2, BPTP Complex

5 and no aperationnl borewell was
n constructed at site as
ell was found as already

The site was again inspected on 30,06.202
found and earth filling has heen done mvd ru_u(l has bee
mentioned in HWRA orders, where us one numbet lmw\vr e v
intimated vide T/O letter no 1060-08/ 12W Dated; 20.006,2028 in reference.

Thin is submitted for your kind Dfornustion o necessary action,

DA/ Photos of the niten, =
W he 8

M cu e Engineer,
Q\ 'S Division,
Mdrupram, \e-*

C

1. Worthy Diepoty Cannpianloner, g w et i
TH.00G.202% e tndos mnd lon

2. The Sageaintending, Bogdtpas, :
VODOLOV dbibend 220002000 by bl et el

otter No 700 dated

pnl e inn Ciocle, Gurnpgiann waete his letter No.
plir ol please.
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i
1. RAMPRASTHA PROMOTERS AND DEVELOPERS PVT. LTD, Sec 37 D, Gurugram

2. BPTP Complex

(¥ Scanned with OKEN Scanner!62
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Application for Dewatering Submitted 10 1HWRA

Government of Haryana
Haryana Water Resources Authorfty
Application for Peimission to Extract Ground Water for Infrastructure Use

Application Type - New

Applicatton No: HWRA!INF:N/2025818 {Application Recewed Fee Fad)

Date of Licence to develop: 22:08:2014
1 General Information

Attach Certificate NOC regording ‘non-avaiability' o
In the prescribed format from PHED: HSVP, HSIIDC M

‘Partial Water supply’ Downicad
Cs & other local

Government water supply agencies in respect of all categories of

assessments units

1 Name of Applicant
(1 Dessgnation of Applicant

Authorization Letter in the name of Rahw Raina
{applicant):

10 Proof Type

1D Proof no

id Proof Document
v Mobile No. of Applicant
vt Email of Apphicant
(¥) Name of the mtrastsucture:

Type of inftastruciure; ‘
Infrastructure Unjt Address:

Rahul Raina
Authonzed Signatory
Download

Aadhaar

FRXE X0 K04858
Dowrnloag
9871775050

anu rana@bptp com

Group Housing Coiony project py M s BFTF
Limaeg

Group housing

Group Housing Project lacated &t Viilage
Kherki Majra Sector 102 Gurugram
Haryana aeveiopea by M s BPTP Limitea

Is Commercial No
Completion Cenificate Downloaa

Date of Complation Certihicate

Occupation Centificate Downloag

Date of Occupation Cernticarte

Date Of Commencement

Appraval etter ; CLU of State Government Agency approving the Download

Infrastructure devetopment to be altached

Latest up-to-date vanig Environment Clearance Cortificate by SENA, i Downigag

applicable
Whether CTO'CTE by HSPCB s apphicable
it not applicable, Qgive reason

Latest CTO issued by HSPCB, if applicable

Validity period of uploaded {ToCTE

Yes
Project has not acrieved this phase yet
Downloac

CTOICTE Number Jssue Date
105404401 211052025

From . To-

=&
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Affidavit furnished by BPTP Project Office
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3.RAMPRASTHA PROMOTERS AND DEVELOPERS PVT. LTD, Sec 37 D, Gurugram

n, Haryana,

Gurugram, Haryana, India

o ﬂ'_

e 2

:.Gurutll‘m'l, Haryana, India
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1-NEOCENTRA, Sec 103, Gurugram Near Dharampur village Haryana

Gurugram, Haryana, Inda
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No. S3 1 R Duted 2.5 ,(:I')’S'

To.
The Executive Engineer,
GWS Division,
Gurugram,

Subjeet: O.A. No, 444 of 2023 Paryavaean Vikash Sangh Vs, Stute of [uryana-
Submission of Action Taken Report on Directions to Seize Hlegnl Borewells of
the Project Proponents vide Hnryana Water Resources Authority order dated
28-04-2025

Reference:  Your office letter no- 1026-28/12W Dated-20/06/25

In reference to the above cited subject and in complinnee with the directions issucd by the
Haryana Water Resources Authority (HWRA), it is informed that o team [rom this office visited
the premises mentioned at Sr. No. 2 (0 5 in the IHHWRA order. The action tuken and detailed
obscrvations at each site are detniled below:

1. NEOCENTRA, Scc 103, Gurugrativ Near Dharsmpur village Haryana

i.  Two tubewells were found on site as mentioned in the order,

ii. One tube well was already in a dismantled condition (i.c. no submersible or
pumping arrangements were in place).

The sccond tube well/bore well was sealed on site by the inspection teum
(photograph attached).

“ALPROJECTS PVT. LTD. SELFIE (AMB Square), Scc 37 ), Gurugram

Two borewells located along the boundary wall, outside the premises were not
found, as intimated at sitc by Sh. Manohar Singh Negi, that these had already been

/R ismantled/closed.
BYS. CAO MI‘ wo borewells were located within the premises as mentioned in the order.
" One was found buried under the road as carth {iling has been done at site.
iv.  The second borewell inside boundary wall was sealed by the inspection team.,
v.  One sump well was present in the 3rd level basement. It was intimated at site by
\\\)fg.w ‘§EN Sh, Manohar Singh Negi that this sump well is for intemal drainage purpose and is

used to drain out excess rain water that reaches the structure and is used only for
e collection and pumping out of excess water to safeguard structure and maintain

cleanliness. The size of sump well was about § feet * 5 feet * Sleet and there was
no permanent cover on the sump well, so effectively scaling ol same could not be
carried out. Though as on this day, water that collects in the sump well is pumped
into an open land on the lefl side of the premises.

vi.  The pipe pumping out the water was got dismantled by the staff of concerned
company,

vii.  The manugement personal uvailable at site assured that the rainwater harvesting
structures will be completed within two weceks, after which water from the sump
well will be discharged into the groundwater recharge system.
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3. RAMPRASTIHA PROMOTERS AND DEVELOPERS PVT. LTD, Sec 37 D,
Gurugram

i, Sincere efTorts were made to scal borewell, but due to water logging and standing
water in the arca, same could not be carried out.

4. BPTP Complex

i.  The staflT of BPTP confirmed that all borewells mentioned in the order had already
been dismantled/closed as they were installed for the purpose of dewatering at the
time of construction of STP. Due to change in plan, construction of STP was
cancclled and hence borewell were never uscd.

il.  Morcover, the current condition of the site has changed, it has now been developed
into a colony with carth {illing carried out across the sitc and CC roads have been
constructed.

iii.  The site level has been raised by carth filling, and no borewell was visible.

iv.  The photocopy of affidavit as submitted with IWRA regarding closure of seven
number borewells by BPTP authorities was handed over to the team (photocopy

attached).

At site another new borewell was traced, the stafT at sitc intimated that permission

have been applied for the same, however they could not produce any permission
accorded by the H\WRA for the operation of same.

v,

This is submitted for your kind information and necessary action.

DA.

1) Photos of all the sites and borewell sealed as mentioned above.
2) Affidavit from BPTP Complex

3) Application for Dewatering submitted to HWRA from BPTP

&

Sub Dﬁlsio al Officer
G.W.S. Sub DittSTon No. 12

Gurgaon

CE Scanned with OKEN Scanner1 68
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0. 3wy, Riw @ @ s R, g
W, IRRIGATION & WATER RESOURCES DEPARTMENT, HA RYANA
e / Office of the FTIHTY A=, TEum we gl e, TER WA, HEd A, e

Exccutive Engincer, Gurugram Water Supply Division, Canal Calony, Mhrauli Rond, Gurugram-122601

forerd 1 7 e o FIHTU / 'hone No. (1124-2327801, Email - xen-gwsgrg.irr@gov.in & xengwspgn@yahoo.in
No_ l066—£ 812N Dated_26 /06/2025
To.
The Chairperson,
HAVRA,
Panchkula.

Subject: O.A. No. 444 of 2023 Paryavaran Vikash Sangh Vs. State of
Haryana- Submission of Action Taken Report on Directions to
Scize illcgal Borewells of the Project Proponents vide Haryana
Water Resources Authority order dated 28-04-2025.

Ref:- Worthy Chairperson D.O. No. HWRA/ 2025/CP/PS/1149 dated
14.05.2025. i

In context of subject matter and letter in reference, the matter
was forwarded to Sub Divisional Officer, Sub Division No, 12, of GWS Division,
Gurugram, to take further necessary action and Sub Divisional Officer, Sub
Division No.12,Gurugram vide his office letter no. 53/BW dated 25.06.2025 (photo
copy attached) has intimated that a team from his office visited the premiscs
mentioned at Sr. No. 2 to 5 in the HWRA order. The action taken and detailed
observations at each site are detailed below:

1. NEOCENTRA, Sec 103, Gurugram Near Dharampur village Haryana

i.  Two tubewells were found on site as mentioned in the order.
ii. One tube well was already in a dismantled condition (i.c. no
submersible or pumping arrangements were in place).
iii. The second tubewell/borewell was sealed on site by the inspection
team (photograph attached).

2. VS REALPROJECTS PVT. LTD., SELFIE (AMB Square), Sec 37 D,
Gurugram

i, Two borewells located along the boundary wall, outside the premises

were nol found, as intimated at site by Sh,Manohar Singh Negi, that
these had already been dismantled/closed.,

ii. Two borewells were located within the premises as mentioned in the
order.

iii. One was found buried under the road as earth filing has been done at
site.

iv.  The second borewell inside boundary wall was -sealed by the
inspection team.

v. One sump well was present in the 3rd level basement. It was
intimated at site by Sh.Manohar Singh Negi that this sump well is for
internal drainage purpose and is used to drain out excess rain water
that reaches the structure and is used only for collection and
pumping out of excess water o safeguard structure and maintain
cleanliness. The size of sump well was about Sfect* 5 feet* Sfect and

=
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there was no permanent cover on the sump well, so effectively sealing
of same could not be carried out. Though as on this day, water that

collects in the sump well is pumped into an opcn land on the left side
of the premises.

vi,  The pipe pumping out the waler was gotl dismantled by the stafl of
concerned company,

Vi The management personal available  at sitc  assured that the
rainwater harvesting structutes will be completed within two weeks,
after which water from the sump well will be discharged inte the
groundwater recharge system.

3 RAMPRASTHA PROMOTERS AND DEVELOPERS PVT. LTD, Sec 37 D,

Gurugram
1 Sincere efforts were made 1o seal borewell, but due to water logging

and standing water in the area, sune could not be carried out.

< BPTP Complex

The staff of BPTP confirmed that all borewells mentioned in the order
had alrcady been dismantled/closed as they were installed for the
purposc of dewatering at the time of construction of STP. Duce wo
change 1in plan, construction of STP was cancelled and hence
borewell were never used.,

: Morcover, the current condition of the site has changed, it has now
been developed into a colony with carth filling carried out across the

site and CC roads have been constructed.

The site level has been raised by carth filling, and no borewell was

wistble,

. The photocopy of affidavit as submitted with HWRA regarding closure
of seven number borewells by BPTP authorities was handed over to

the teamiphotocopy attached).

At site another new borewell was traced, the staff at site intimated

that permission have been applied for the same, however they could

not produce any permission accorded by the HWRA for the operation
of same.

This as submitted for your kind information and necessary netion.

11 Phatos of idl the sites and horewell sealed as mentioned above

{ -.‘mw D n;,mccr.
(. l)m-m

Garags um

Worthy Deputy  Comunissioner, Gurugtam  w.r.t, his letter No. 82/LB
dated 18.06.2025 for information.

The Superintending Engincer, Construction Circle, Gurugram w.r.u, his letter
No. 1550/7W dated 23.06.2025 for information for information please.

:dr;;ii: \Tl:\ ?Resourcos Authority,
Panchkuia (¥ Sscanned with OKEN Scannerl 70



